
 
 

to walk the extra mile.  What was happening was that sometimes posts remained 
vacant because of the lack of availability of candidates in that category, but we have 
started a drive at the awareness level and also at the social level, to educate and 
motivate more and more candidates from these sections of the society to come 
forward and apply for Government jobs.  Not only this, circulars are issued by the 
Department of Personnel and Training from time to time, urging upon the other 
Ministries also to do so.  Special recruitment drives have been made by the DoPT 
from time to time, as I said, to motivate and to stimulate them to get into these jobs.  
Now, as far as reservation in promotion is concerned, that is an issue which is 
entangled in a lot of litigation, right from the famous Nagaraj case, coming down. So, 
we are trying to sort it out as best as possible.  But it is still in a sub judice state. 
 

MR. DEPUTY CHAIRMAN:  Question Hour is over. The House stands adjourned till 
2:00 p.m. 
 
[ Answers to Starred and Un-starred Questions (Both in English and Hindi) are 
available as Part -I to this Debate, published electronically on the Rajya Sabha 
website under the link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise ] 
 

The House then adjourned for lunch at one of the clock. 

 
 

The House reassembled after lunch at two of the clock, 
MR. DEPUTY CHAIRMAN in the Chair. 

 
GOVERNMENT BILL 

 
The Dam Safety Bill, 2019* 

 
Ǜी उपसभापित : माननीय मंतर्ी जी, Ãलीज़। 
 

SHRI JOHN BRITTAS (Kerala): Sir, I have a point of order. 
 
MR. DEPUTY CHAIRMAN: Yes.  Are you on your seat? 
 
SHRI JOHN BRITTAS: Sir, it is my leader's seat.   
 

                   
* Further discussion continued from the 1st December, 2021. 
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MR. DEPUTY CHAIRMAN: Okay.  It is the leader's seat, not your own seat.   
 
SHRI JOHN BRITTAS: Sir, you have suspended the leader.  
 
MR. DEPUTY CHAIRMAN: No, I have not.  Now, please come on the point. 
 
SHRI JOHN BRITTAS:  Sir, Rule 256, sub-rule (1) states that the Chairman may, if he 
deems it necessary -- of course, you have decided -- name a Member who 
disregards the authority of the Chair or abuses the rules of the Council by persistently 
and wilfully obstructing the business thereof. 
 
MR. DEPUTY CHAIRMAN:  Please. We have already started the discussion on the 
Dam Safety Bill, 2019.   You can raise any point of order on this Bill only.  
...(Interruptions)... 
 
SHRI JOHN BRITTAS:  No, Sir.   
 
MR. DEPUTY CHAIRMAN:  Please.  As per rules, I am telling you that you can make a 
point of order only regarding this Dam Safety Bill, not on any other issue.  माननीय मंतर्ी 
जी, please continue. ...(Interruptions)... 
 
SHRI JOHN BRITTAS:  Sir, please allow.  
 
MR. DEPUTY CHAIRMAN:  Sorry. ...(Interruptions)... Nothing is going on record.   
 
जल शिƪ मंतर्ी (Ǜी गजेन्दर् िंसह शेखावत) :  धन्यवाद, उपसभापित महोदय। मȅने जब कल अपनी 
ĢारिÇभक िटÃपणी मȂ यह िनवेदन िकया था िक भारत मȂ... 
 
MR. DEPUTY CHAIRMAN:  Nothing is going on record. ...(Interruptions)... 
 
SHRI JOHN BRITTAS:  
 
MR. DEPUTY CHAIRMAN:  Please.  I have to follow the rules.  Both of us have to 
follow the rules of the House. ...(Interruptions)...  Anandji, please.  
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SHRI ANAND SHARMA (Himachal Pradesh):  Sir, just one thing needs more clarity.  
जब ËयवÎथा का ĢÌन उठता है, कोई भी माननीय सदÎय िनयमावली के िहसाब से उसे उठाता है, 
तो मेरी समझ मȂ उस पर ग़ौर करना ज़रूरी हो जाता है। यह कहीं नहीं है िक जो िवषय चचार् मȂ हो, 
उस पर ही वह आएगा - Ãवाइंट ऑफ ऑडर्र िकसी भी िवषय पर आ सकता है, यह िनयम है। 
दूसरा यह िक अगर कोई भी Ãवाइंट ऑफ ऑडर्र सिंवधान के तहत आता है तो यह अिनवायर् हो 
जाता है िक उसको सुना जाए। पीठ का जो भी आदेश है, आपका जो भी िनणर्य है, वह सवर्मान्य 
होता है। वह िनणर्य आपको लेना है। Ãवाइंट ऑफ ऑडर्र ज़रूर सुनना चािहए। 
 
Ǜी उपसभापित : माननीय आनन्द शमार् जी, आप एक सीिनयर मेÇबर हȅ। आप अगर कहȂ तो मȅ 
आपको रूÊस भी क्वोट कर दंू और अनेक रुिंलग्ज़ िदखा दंू िक जो िबज़नेस हाउस के सामने है, 
उसी पर Ãवाइंट ऑफ ऑडर्र उठ सकता है। So, I am not...(Interruptions)... 
 
SHRI ANAND SHARMA:  Nothing overrides the Constitution. ...(Interruptions)...  
 
SHRI JOHN BRITTAS:  Sir, absence of Mr. Elamaram Kareem is a relevant issue.  
 
MR. DEPUTY CHAIRMAN:  No, please.  माननीय मंतर्ी जी, Ãलीज़। 
 
Ǜी गजेन्दर् िंसह शेखावत : माननीय उपसभापित महोदय, मुझे बोलने की अनुमित Ģदान करने के 
िलए आपका धन्यवाद करते हुए, मȅ अपनी बात ĢारÇभ करना चाहता हंू।  
 
MR. DEPUTY CHAIRMAN:  Nothing is going on record.  I will request you to keep 
silent. ...(Interruptions)... Nothing is going on record.  Sorry.  Nothing is going on 
record. ...(Interruptions)... 
 
SHRI JOHN BRITTAS: * 
 
Ǜी गजेन्दर् िंसह शेखावत : माननीय उपसभापित महोदय, जैसा मȅने कल अपनी ĢारिÇभक िटÃपणी 
करते हुए कहा था...(Ëयवधान)... दुिनया मȂ मध्यम Ǜेणी और बड़े बाधंȗ की Ǜंृखला मȂ सवार्िधक 
बाधं चीन मȂ हȅ, उसके बाद अमेिरका का नÇबर आता है और तीसरे नÇबर पर भारत है। 
...(Ëयवधान)... जैसा मȅने कल इस बात का उÊलेख िकया था िक हमारे 25 Ģितशत बाधं ऐसे हȅ, 
...(Ëयवधान)... िजनकी उĦ 50 साल से अिधक हो गई है। ...(Ëयवधान)... हालािंक दुिनया मȂ 
बाधंȗ की उĦ के साथ उनका रखरखाव और maintenance ठीक से िकया जाए, तो उनकी 
सुदृढ़ता को लेकर कहीं कोई ĢÌन नहीं होता। ...(Ëयवधान)... 
 
MR. DEPUTY CHAIRMAN:  I have already said it. ...(Interruptions)... 
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Ǜी गजेन्दर् िंसह शेखावत : लेिकन साथ ही पूरे भारत मȂ 90 Ģितशत से ज्यादा बाधं ऐसे हȅ, जो 
इंटर-Îटेट िरवसर् पर बने हुए हȅ और इंटर-Îटेट िरवसर् पर बने होने के कारण से ...(Ëयवधान)... 
जैसा िक हम सब जानते हȅ िक यिद कोई बाधं टूटता है या ...(Ëयवधान)...  एकाएक बाधं मȂ पानी 
Ģवािहत िकया जाता है, जल छोड़ना पड़ता है, तो उसका Ģभाव downstream मȂ आने वाले सारे 
के्षतर् पर, िविभन्न Îटेट्स पर और न केवल मानव पर, अिपतु complete flora and fauna and 
riverine structure पर पड़ता है। ऐसे मȂ िनिÌचत ही बाधंȗ की सुरक्षा और उिचत रख रखाव का 
मुǈा अंतरार्ज्यीय िवषय बनता है। माननीय उपसभापित महोदय, केन्दर्ीय जल आयोग ने, अब तक 
जो बाधंȗ की िवफलता देश मȂ हुई है,  ..(Ëयवधान)... ऐसी registered घटनाएं लगभग 42 के 
आसपास हȅ। ..(Ëयवधान)...अभी आज  ही मȅ Annamayga बाधं..(Ëयवधान)... 
 
MR. DEPUTY CHAIRMAN:  Just one minute please.  I am on my legs.  I will just read 
the ruling on this point of order. 
 
SHRI JOHN BRITTAS:   
 
MR. DEPUTY CHAIRMAN: Nothing else is going on record. ...(Interruptions)... 
सबजेक्ट कुछ और है, और ये कुछ और सबजेक्ट उठा रहे हȅ।   I am quoting, "A point of 
order should concern a mater which is immediately before the House and not a matter 
discussed earlier." ...(Interruptions)...   Please sit down.    ...(Interruptions)... The 
discussion has already started on this, Sir.   Let me read it. "On 14th March, 1985, in 
the course of a discussion on the handloom..."  I can read the details.  This is the 
rule, which I have already quoted and explained.  So, please sit down. 
...(Interruptions)... Hon. Minister may please continue. 
 
Ǜी गजेन्दर् िंसह शेखावत: माननीय उपसभापित महोदय, धन्यवाद।..(Ëयवधान)... 1979 मȂ  
गुजरात के मोरबी मȂ  बाधं टूटने की घटना, िजसमȂ हजारȗ लोगȗ का जीवन चला गया था, तब से 
लेकर अभी हाल ही मȂ आंधर् Ģदेश मȂ िपछले महीने मȂ जो घटना हुई है, तब तक ऐसी 42 घटनाएं 
हȅ, िजनमȂ करोड़ȗ रुपये का जान-माल का नुकसान और बहुत सारे लोगȗ के जीवन की क्षित हुई 
है।..(Ëयवधान)... जैसा मȅने िनवेदन िकया.. (Ëयवधान)... 
 
Ǜी आनन्द शमार्: आपके कहने के बाद ही मȅ यह बात कहना चाहता हंू। 
 
MR. DEPUTY CHAIRMAN: Anand Sharma ji, I will allow you after this. Let him 
complete. ...(Interruptions)... Let the Bill be moved.  ...(Interruptions)... 
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SHRI JOHN BRITTAS:  
 
Ǜी गजेन्दर् िंसह शेखावत: क्यȗिक बाधं टूटने का Ģभाव केवल मनुÍयȗ पर ही नहीं, complete 
reverine structure पर पड़ता है। ऐसे मȂ बाधंȗ की सुरक्षा िनिÌचत रूप से अत्यन्त महत्वपूणर् हो 
जाती है।  
 
SHRI JOHN BRITTAS:  
 
Ǜी गजेन्दर् िंसह शेखावत: ऐसे मȂ बाधंȗ की सुरक्षा की महǄा को देखते हुए और जैसा मȅने कहा िक   
हमारे  92 परसȂट बाधं inter-state rivers पर बने हुए हȅ,  river basins पर बने हुए हȅ। 
..(Ëयवधान)... No, I am not yielding. ...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN: He is not yielding.  ...(Interruptions)... Please sit down.  
...(Interruptions)... 
 
Ǜी गजेन्दर् िंसह शेखावत: मȅ आगर्ह करना चाहता हंू िक  1982 से लेकर आज  40 साल बीत   जाने   
के बाद भी-1979 मȂ मोरबी का बाधं टूटने के बाद जो पहली कमेटी बनी थी- तब से लेकर आज 
तक  40 साल से लगातार देश मȂ बाधंȗ की सुरक्षा का एक national level protocol बने, इसके 
िलए Ģयास हो रहे हȅ।..(Ëयवधान)... मȅ चाहता हंू, मȅ माननीय सदÎय से िनवेदन करंूगा िक यह 
ऐसा महत्वपूणर् ĢÌन है, िजसका िवषय, िजसका सÇबन्ध देश के Ģत्येक नागिरक से है और ऐसे 
महत्वपूणर् िवषय पर, िजस पर  40  साल से देश मȂ िवचार हो रहा है, उस िवषय को समाÃत होने 
िदया जाये। उस िवषय पर चचार् की जानी चािहए। मȅ यह मानता हंू िक िपछले कई वषș से बाधं 
टूटने की घटना का, बाधंȗ के रख-रखाव का ठीक से protocol न होने के कारण से 
..(Ëयवधान)... इस बीच के कालखंड मȂ यिद एक भी बाधं टूटा है तो उसकी..(Ëयवधान)... 
िजÇमेदारी कहीं न कहीं है, इसिलए मȅ आगर्ह करंूगा िक हम इस bill पर यहा ंचचार् करȂ, िजसे 
लोक सभा ने दो साल पहले पािरत कर िदया है।..(Ëयवधान)... महादय, मȅ आज अपनी बात 
समाÃत करंू, उससे पहले एक िवषय रखना चाहता हंू िक..(Ëयवधान)... 
 
SHRI JOHN BRITTAS: Sir, the hon. Minister is yielding. ...(Interruptions)... 
 
SHRI GAJENDRA SINGH SHEKHAWAT: I am not yielding, please.  
...(Interruptions)... 
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SHRI JOHN BRITTAS:   
 
Ǜी गजेन्दर् िंसह शेखावत : मȅने अपनी ĢारिÇभक िटÃपिणयȗ मȂ यह बात कही है िक बाधंȗ की महǄा 
भी है और बाधंȗ की सुरक्षा भी महत्वपूणर् है, ऐसे मȂ यह केवल बाधं टूटने का भी िवषय नहीं है, 
अिपतु बाधं मȂ..(Ëयवधान)... 
 
पयार्वरण, वन और जलवायु पिरवतर्न मंतर्ी; तथा Ǜम और रोजगार मंतर्ी (Ǜी भूपेन्दर् यादव): जो 
पॉइंट ऑफ ऑडर्र उठा रहे हȅ, उनको रूल 235(ix)  पढ़ना चािहए  िक वे िकसी भी सदÎय को 
obstruct न करȂ। यह ससंदीय तरीका नहीं है। इनको बठैाया जाये। ..(Ëयवधान)... 
 
Ǜी गजेन्दर् िंसह शेखावत: उपसभापित महोदय, मȅ धन्यवाद करना चाहता हंू। यह बाधंȗ के टूटने 
का िवषय ही नहीं है, बाधंȗ से अचानक पानी छोड़ देने के  कारण से भी कई समÎयाएं उत्पन्न होती 
हȅ और उसके कारण जान-माल को खतरा बनता है तो उसकी भी िचन्ता इस सदन को िनिÌचत 
रूप से करनी चािहए। महोदय, मȅ अन्त मȂ एक बात माननीय सदÎयȗ की clarity के िलए कहना 
चाहता हंू िक इस िबल के माध्यम से न हम बाधंȗ पर Îवािमत्व लेना चाहते हȅ, न बाधं के पानी पर 
अपना अिधकार लेना चाहते हȅ, न उससे आने वाली िबजली पर हम अपना अिधकार लेना चाहते 
हȅ, न उसके operation और maintenance पर अपना अिधकार लेना चाहते हȅ। इस िबल को लाने 
का हेतु केवल और केवल इतना है िक देश मȂ बाधंȗ की सुरक्षा जैसे महत्वपूणर् िवषय पर कोई न 
कोई ËयवÎथा देश भर मȂ बननी चािहए, एक eco system ऐसा बनना चािहए। तािक आने वाले 
समय मȂ यह खतरा पैदा न हो, क्यȗिक बाधं का टूटना या बाधं मȂ एकाएक पानी छोड़ने से िनिÌचत 
रूप से जान-माल का खतरा होता है और  वह पूरे राÍटर् के िलए शमर् का िवषय भी बनता है। 
...(Ëयवधान)... ऐसी पिरिÎथितया ं देश मȂ पैदा न हȗ, इसिलए इस िबल को पािरत करना 
आवÌयक है।  मान्यवर, मȅ इसी भावना के साथ सभी माननीय सदÎयȗ से आगर्ह करंूगा िक इस 
िबल को पािरत करने मȂ सहयोग Ģदान करȂ। ...(Ëयवधान)... आपका बहुत-बहुत धन्यवाद।   
 
MR. DEPUTY CHAIRMAN:  There are two Amendments, one is by Shri Vaiko and the 
other one is by Shri Tiruchi Siva, for reference of the Dam Safety Bill, 2019, as passed 
by the Lok Sabha, to a Select Committee of the Rajya Sabha.  Members may move 
their Amendments at this stage without any speech. Shri Vaiko; not present. Shri 
Tiruchi Siva, are you moving your Amendment?  ...(Interruptions)... 

 
SHRI TIRUCHI SIVA (Tamil Nadu):  Sir, I move: 

 
"That the Bill to provide for surveillance, inspection, operation and maintenance of 

the specified dam for prevention of dam failure related disasters and to provide for 
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institutional mechanism to ensure their safe functioning and for matters connected 
therewith or incidental thereto, as passed by Lok Sabha, be referred to a Select 
Committee of the Rajya Sabha, consisting of the following Members:- 

 
1.  Shri R.S. Bharathi 
2.  Shri Bikash Ranjan Bhattacharyya 
3.  Shri John Brittas 
4.  Shri G.C. Chandrashekhar 
5.  Shrimati Vandana Chavan 
6.  Shri T.K.S. Elangovan 
7.  Dr. L. Hanumanthaiah 
8.  Prof. Manoj Kumar Jha 
9.  Shri Tiruchi Siva 
10.  Prof. Ram Gopal Yadav 

 
with instructions to report by the last day of the first week of the next Session 

(256th) of the Rajya Sabha". 
 

India is a Union of States. A unique feature of our democracy and Constitution is 
that it works on federalism. The States have their own rights.  Entry 17 of the State 
List provides for the States to make laws with regard to water supplies, drainage and 
embankments, water storage and water power subject to Entry 56, which is the Union 
List.  According to Entry 56, the Parliament can make laws on regulation of inter-
State rivers and valleys.  However, it does not have power to regulate intra-State 
water, rivers and valleys.  Recently, most of the Bills that are being brought are 
transgressing the rights of the States.  This Bill provides for constitution of a National 
Committee on Dam Safety and a National Dam Safety Authority.  The control of the 
National Committee on Dam Safety and the National Dam Safety Authority comes 
under the Central Government.   Appointing States' representatives and specialists is 
also coming under the Central Government.  It already comes under the State List.  
States have these rights.  But this Bill takes away the rights of the States.  In several 
other Bills, which have been passed, we expressed our reservation.  This is another 
such Bill.  Not on any account federalism can be crippled.  The States' powers 
cannot be encroached or transgressed.  So, I urge that this Bill has to be referred to a 
Select Committee.   
 
MR. DEPUTY CHAIRMAN:  Are you moving it? 
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SHRI TIRUCHI SIVA:  Yes, Sir, I am moving it.  
 

The question was proposed. 
 

SHRI ANAND SHARMA:  Hon. Deputy Chairman, Sir, I want to raise a point of order 
for clarification.  This is important not just for me, but I think for history and also for 
the entire House.  First is that this House is the Council of States under Article 83 of 
the Constitution and therefore this House is a permanent House and the Constitution 
is clear that it shall never be subject to dissolution like the House of people is.  I want 
to take you to Article 85(1). It says, "The President shall from time to time summon 
each House of Parliament to meet at such time and place as he thinks fit, but six 
months shall not intervene between its last sitting in one session and the date 
appointed for its first sitting in the next session." Then Article 85(2) says, "The 
President may from time to time (a) prorogue the Houses or either House; 
(b) dissolve the House of the People."   

Sir, here I need a ruling.  This is the Winter Session.  It was summoned by the 
President of India.  The Gazette Notification was issued and this House started its first 
sitting on the 29th of November.  Before that, in the last Session there's no violation as 
far as the timing is concerned.   

The last Session was Monsoon Session. I am not going into what happened or 
anything else. That Session was adjourned by the Chair.  Hon. Deputy Chairman was 
there. It was adjourned on the 11th of August. Thereafter, the processes, which are 
constitutional processes, have to be completed by the Chairman and Rajya Sabha 
Secretariat, and, for that matter, in the House of People, by the Speaker and Lok 
Sabha Secretariat. Then, the information is sent to the hon. President which is 
processed and both Houses are constitutionally prorogued. So, the House was 
prorogued on 31st of August. So, I want a ruling from the Chair. The Monsoon Session 
was prorogued on the 31st of August. It was adjourned on 11th August and prorogued 
on 31st August through a gazette notification. Sir, through you and through a ruling, 
which will be important now, I want to know: Was the prorogation in order? If so, is 
this Session a separate Session or a continuation? I want a ruling on that.  
 
MR. DEPUTY CHAIRMAN: I will come to that ruling. I will explain it. Let this debate 
continue. ...(Interruptions)...  
 
SHRI JOHN BRITTAS: Sir, I have a point of order. ...(Interruptions)... 
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MR. DEPUTY CHAIRMAN: I have already clarified. ...(Interruptions)... I will allow 
point of order on this subject only. ...(Interruptions)... Otherwise, I am not going to 
allow any other point of order. ...(Interruptions)... Please. ...(Interruptions)... I have 
clarified it. ...(Interruptions)... 
 
SHRI JOHN BRITTAS: Sir, we are walking out.  

 
(At this stage, some hon. Members left the Chamber) 

 
MR. DEPUTY CHAIRMAN: Shri  Shaktisinh Gohil.  
 
Ǜी शिƪिंसह गोिहल (गुजरात):  माननीय उपसभापित महोदय, आज जब मȅ Dam Safety Bill, 
2019 को देख रहा हंू और कुछ िदन पहले की बातȂ सुन रहा हंू, तो मेरे मन मȂ बड़ा ददर् होता है िक 
कुछ ही िदन पहले हमने सिंवधान िदवस मनाया और सिंवधान िदवस मनाने के बाद जब यह Dam 
Safety Bill, 2019 आता है, जो सिंवधान के Ģावधानȗ की धिज्जया ंउड़ाने वाला िबल है, उसके 
िखलाफ मेरी आवाज है।  हमारे सिंवधान ने दुिनया के िकसी भी सिंवधान से बेहतरीन Ģावधान 
िकए हȅ।  यहा ंकोई कन्Äयज़ून का अवकाश नहीं रखा है।  इसी िबिंÊडग मȂ सिंवधान सभा ने बठैकर 
यह सिंवधान बनाया और उस सिंवधान मȂ Union List, State List, Concurrent List को बहुत 
अच्छी तरह से िडफाइन िकया।   
 माननीय उपसभापित महोदय, मȅ आपके ज़िरए इस सदन मȂ यह demonstrate करना 
चाहता हंू िक कैसे सिंवधान की धिज्जया ंउड़ाई गई हȅ।  यह महत्वपूणर् था इसिलए सभी िवरोधी 
दल के नेताओं ने बठैकर तय िकया िक हम हमारी िजÇमेवारी - हमारे साथी यहा ंनहीं है, उसका 
ददर् है - पर हमारी िजÇमेवारी है िक हम इसको नहीं छोड़Ȃ।  हमारे साथी बाहर हȅ, उसका ददर् है, 
पर हमारी िजÇमेवारी है िक जब ऐसी चीज़Ȃ आती हȅ और लोग बड़े परेशान हȅ, तो आवाम के मुǈे तो 
उठने ही चािहए।   
 माननीय उपसभापित महोदय, let us read Entry 17 of State List. What does Entry 
17 say?  It says, "Water, that is to say, water supplies, irrigation and canals, drainage 
and embankments, water storage and water power subject to the provisions of Entry 
56 of List I."  यह Îटेट का अिधकार है, िसफर्  subject to Entry 56.  अब Entry 56 क्या कहती 
है िक Îटेट मȂ पानी बह रहा है और कोई टर्ासंपोटȃशन का उपयोग होता है, तो उसके ऊपर टैक्स 
सेन्टर्ल गवनर्मȂट लगा सकती है, पर राज्य के अंदर पानी का बहाव, पानी का रोकना, डेर्नेज, बाधं 
बनाना, यह पूरी तरह से राज्यȗ का िवषय है और इसमȂ कानून बनाने का कोई अिधकार भारत 
सरकार का नहीं है - यह सिंवधान कहता है।  मȅ जानता हंू और आपके through कहना भी चाहता 
हंू िक मेरे सामने Treasury Benches के साथी कहȂगे िक यह िबल तो 2010 मȂ आया था और 
कागेंर्स पावर मȂ थी, तो मȅ उनको याद िदलाना चाहता हंू िक हा,ं यह िबल 2010 मȂ आया था। परन्तु 
उसके Preamble मȂ िलखा था िक भारत सरकार को इसका कानून बनाने का अिधकार सिंवधान 
मȂ नहीं है, वह Preamble मȂ था और Article 252 के तहत वह िबल लाया गया था।  Yes, Article 
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252 के तहत Central government का अिधकार कैसे है - अगर कोई दो राज्य हािज़र, यानी 
मौजूद और वोिंटग करने वाले सदÎयȗ की two-third majority से भारत सरकार को request 
करते हȅ िक यह State List मȂ है, परन्तु आप कानून बनाइए - जब कम से कम दो राज्य होते हȅ, 
तो भारत सरकार कानून बना सकती है। परन्तु वह िकन पर लागू होगा - िजन राज्यȗ ने two-third 
majority से िवधान सभा मȂ ĢÎताव पािरत िकया है, उन्हीं पर, देश के िजन दो राज्यȗ ने two-third 
majority से मागं की है। इस देश मȂ 2010 मȂ सिंवधान का सÇमान करने वाली सरकार  कानून 
लेकर आई।  2010 मȂ  Article 252 के तहत यह लाया गया तािक पूरे देश मȂ जो राज्यȗ के अिधकार 
हȅ, उनके ऊपर कोई अितकर्मण नहीं हो। बाद मȂ अगर कोई राज्य उस कानून को लागू करना 
चाहता भी है, तो उसके िलए उनको अपना Resolution पास करना होगा और तभी जाकर उस 
राज्य पर यह कानून लागू होगा। आपने Committee मȂ इस िबल को भेजा, वह भी क्या Ģावधान 
था? कमेटी ने भी सोचा, िकस आधार पर सोचा िक हा,ं यह आिर्टकल 252 के तहत आता है, यह 
िसफर्  उन्हीं राज्यȗ मȂ लागू होगा, जो two-third majority से इस कानून को लागू करने की मागं 
करȂगे। आप क्या कर रहे हȅ - आप राज्यȗ के अिधकार पर अितकर्मण कर रहे हȅ। यह राज्य का 
अिधकार है। आपको इस पर कानून बनाने का अिधकार नहीं है।  

उपसभापित महोदय, मȅ आपके जिरए से हाउस के सभी मेÇबसर् से िरक्वेÎट करता हंू िक 
सिंवधान सभा की उस िडबेट को देख लȂ। उसमȂ राज्य सभा का Ģावधान होते वƪ यह िडबेट हुई 
िक राज्यȗ के अिधकारȗ की रक्षा कौन करेगा। हम राज्यȗ से चुनकर आते हȅ, हमारी prime 
responsibility है िक राज्यȗ के अिधकार के ऊपर कहीं अितकर्मण नहीं होना चािहए। माननीय 
उपसभापित जी, मȅ आपके जिरए से इधर बठेै या उधर बठेै, इस गृह के सभी सभासदȗ से यह 
गुज़ािरश करना चाहता हंू िक हमारा धमर् है िक राज्यȗ के अिधकार को बचाया जाए और सिंवधान 
की Entry 17 िक्लयरली कहती है िक राज्यȗ के अंदर बहते पानी, dam, drainage पर कानून 
बनाने का अिधकार िसफर्  राज्य को है, सȂटर्ल गवनर्मȂट इसमȂ हÎतके्षप नहीं कर सकती। आप  
कौन-सी बात करते हȅ? क्या आप यह मानते हȅ िक हम सȂटर मȂ हȅ, तो हम ईÌवर के अवतार हȅ, 
सब कुछ हमȂ ही ज्ञान होता है और राज्य ठीक नहीं कर सकता है? हमने गुजरात मȂ नमर्दा डैम 
बनाया। मेरा सौभाग्य रहा िक उस िडपाटर्मȂट का मȅ िमिनÎटर भी रहा हंू। यह गुजरात की जनता ने 
बनाया। 'हमने' का मतलब है िक गुजरात की जनता ने बनाया। मुझे िकसी और की तरह वह आदत 
नहीं है -  - वह मȅ नहीं करता हंू। ...(Ëयवधान)... मȅ,  नहीं कहता हंू। मȅ गुजरात की बात करता 
हंू।...(Ëयवधान)... मȅ मेरे गुजरात की बात करता हंू और जब मेरे गुजरात की बात करता हंू तब ... 
...(Ëयवधान)...  
 
एक माननीय सदÎय: आपने रोका था। ...(Ëयवधान)...  
 
Ǜी शिƪिंसह गोिहल:  उस नींव से लेकर बहते पानी के बीच sluice gate बदं करने का काम भी 
उसी सरकार मȂ हुआ, जो सरकार आपकी नहीं थी। उस नींव की ईंट डालने वाली सरकार- वह 

                   
 Expunged as ordered by the Chair. 
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हमारी सरकार थी।  हा,ं कंगूरे मȂ कहीं थोड़ा बहुत करके - हमारे यहा ंपर कहा जाता है - जैसे 
'शकट नो भार जेम Ìवान ताणे',  वह करने की जरूरत हमारे िलए नहीं है।  

उपसभापित महोदय, मȅ इस िबल के कुछ Ģावधानȗ के बारे मȂ आपके जिरए से कहना 
चाहता हंू। मेरा सबसे पहला यही अनुरोध है िक हमारे माननीय सदÎय Ǜी ितरुची िशवा जी ने जो 
कहा है, इसे Select Committee को भेजना पड़ेगा। क्यȗिक यह unconstitutional है, ultra vires 
है, अगर आप पास भी कर दȂगे, तो उसका फायदा नहीं होगा, कल को कोई challenge करेगा। 
वह अपमान िसफर्  सरकार का अपमान नहीं होता है। जब सुĢीम कोटर् इस सदन मȂ पास िकए हुए 
िकसी िबल पर रोक लगाता है या इसके वायरस चैलȂज होते हȅ और वह ultra vires ठहराया जाता 
है, तो यह पूरे सदन का अपमान होता है। इसिलए मȅ कहता हंू  िक आप सोच-समझकर चिलए, 
जÊदबाज़ी मत कीिजए। माननीय उपसभापित महोदय, ऐसा कहा जाता है िक कुछ लोग ऐसे होते 
हȅ जो िकसी की नहीं सुनते, पर जब उनको ठोकर लगती है, तब वे जरूर सुधरते हȅ। 
..(Ëयवधान).. 
 
Ǜी उपसभापित: Ãलीज़, आपस मȂ बात मत कीिजए। ..(Ëयवधान).. 
 
Ǜी  शिƪिंसह गोिहल: हा,ँ  हम आपको कह रहे थे, हम आपके ज़िरये बहुत िचÊला-िचÊलाकर 
कह रहे थे, हमारा गला बठै गया था िक साहब, जÊदबाज़ी मत कीिजए, ठीक से िडÎकशन 
कीिजए, वोिंटग िडवीज़न से िनणर्य दीिजए, ऐसा मत कीिजए, आपका कृिष कानून आगे नहीं 
चलेगा।  आप नहीं माने और सुĢीम कोटर् से भी रोक-टोक हुई। मȅ जगत के उस तात को सैÊयटू 
करता हंू, जो बड़े-बड़े सुÊतान को झुका सकता है। वह जगत का तात है। जब आपने इस तरह से 
इतनी बड़ी ठोकर खाई है, तब आप िफर भी इस िबल को लेकर आ रहे हȅ। अगर आपको इस िबल 
को, इस िबल के Ģावधान को ठीक से समझना है तो आप उस सेलेक्ट कमेटी पर िवÌवास 
कीिजए, जहा ँइस गृह मȂ बठैी हुई सभी पािर्टयȗ के सदÎय मेÇबसर् हȗगे और आराम से बैठकर इस 
पर discussion करȂगे, व ेइसको देखȂगे। मȅ यह नहीं कहता हंू िक व ेमेरी बात मान लȂ, व ेसिंवधान 
की बात को मानȂगे, लेिकन अगर जरूरत पड़ी तो वह कमेटी एक्सपट्सर् को भी बुलाएगी और मुझे 
पूरा िवÌवास है, क्यȗिक मȅ लॉ का िवǏाथीर् रहा हंू, मȅने लॉ मȂ माÎटसर् की है, िडगर्ी ली है और एक 
िवǏाथीर् होने के नाते मȅने जो Îटडी की है, उसके आधार पर कहता हंू िक यह आपके अिधकार 
के्षतर् का िबल नहीं है, यह राज्यȗ के अिधकार के्षतर् पर अितकर्मण हो रहा है।   

माननीय उपसभापित महोदय, यहा ँपर एक और चीज़ है, जो बहुत ध्यान आकिर्षत करने 
वाली है। इस िबल के अंदर आपने Chairman, Central Water Commission को  ex-officio 
Chairman of National Commission on Dam बना िदया है। ये कहते हȅ िक checks and 
balances बहुत जरूरी होता है। जो िडज़ाइन पास करता है, वही सेÄटी भी देखेगा,  मायने  
कभी-कभी ऐसा नहीं चलता है। हमारे यहा ँपर कहा जाता है, मȅ ही चोर, मȅ ही कोतवाल, मȅ ही 
न्यायाधीश - वह ठीक नहीं चलता है। माननीय उपसभापित जी, इस िबल के Ģावधान कुछ-कुछ 
उसी तरह के हȅ िक जहा ँबहुत सारी चीज़ȗ पर अितकर्मण होता है। ..(Ëयवधान).. 
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MR. DEPUTY CHAIRMAN: Please. …(Interruptions)… Please. …(Interruptions)… आपस 
मȂ बात मत कीिजए। ..(Ëयवधान)..Ãलीज़ माननीय मंतर्ी जी।..(Ëयवधान).. Please. 
...(Interruptions)... 
 
Ǜी शिƪिंसह गोिहल : माननीय उपसभापित जी, ददर् तो तब होता है, जब टेर्ज़री बȂच पर बठेै हुए 
मंतर्ी जी िडÎटबर् करते हȅ। यिद कोई मेरे जैसा जूिनयर मेÇबर कर ले, तो वह िडÎटबर् करना नहीं 
होता है। माननीय उपसभापित महोदय, हमारे सिंवधान से पहले  The Government of India 
Act, 1935 था। यह सिंवधान से भी पहले था। उस एक्ट मȂ भी राज्यȗ को अिधकार िमला था। यह 
अिधकार उसकी जमीन पर, उसके पानी पर था। उन चीज़ȗ के ऊपर यह अिधकार िद गवनर्मȂट 
ऑफ इंिडया एक्ट, 1935  मȂ भी िदया गया था और हमारे सिंवधान ने तो एंटर्ी 17 से बहुत क्लैिरटी 
कर दी है, इसिलए कम से कम उसको देखने का काम करȂ।  
 माननीय उपसभापित जी, कुछ एक्सपेिरमȂट होते रहते हȅ। भगवान महावीर Îवामी ने कहा 
था, "पानी का उपयोग घी की तरह करो।"  उन्हȗने उस वƪ पानी का महत्व समझाया था। आज 
उसकी िंचता जरूर होनी चािहए, पर इस तरह से नहीं। हमारे यहा ंगुजरात मȂ आप कहते हो िक 
िपछले 70 सालȗ मȂ देश मȂ क्या हुआ। आपका डेटा कहता है िक 5,265 डैम बने, आपकी सरकार 
नहीं थी, तब इस देश मȂ बने। आपने क्या बनाया, उसे मȅ बताना चाहता हंू। गुजरात मȂ पानी बचाने 
के िलए एक Îकीम आई और वह Îकीम थी िक हम बोरीबाधं बनाएंगे। उपसभापित महोदय, 
बोरीबाधं का मतलब यह होता है िक सीमȂट की खाली यजू्ड बोिरया ंहोती हȅ, उनमȂ रेत भर कर 
जहा ंपानी का बहाव होता है वहा ं िबछा देते हȅ और कह देते हȅ िक बाधं बन गया, बोरीबाधं बन 
गया। उसके बाद उसका फोटो लेते हȅ, िबल लेते हȅ और टैर्क्टर की टर्ॉली मȂ भर कर दूसरी जगह 
लगाते हȅ और कह देते हȅ िक दूसरा बाधं बन गया। इस तरह से मोदी जी के शासन मȂ लाखȗ 
बोरीबाधं बन गए, ऐसा Ģचािरत िकया जाता है। उसका फायदा क्या हुआ, यह मȅ बताना चाहंूगा। 
जब मȅने इस बारे मȂ एक आरटीआई दािखल की तो पता चला िक पूरे देश ने दस साल मȂ िजतना 
सीमȂट यज़ू नहीं िकया था, उतने सीमȂट की बोिरया ंिसफर्  छः महीने मȂ गुजरात ने यज़ू कर लीं। मȅ 
कहना चाहता हंू िक इसका भी एक तरीका होता है। अगर आप सीिरयस हो, कम से कम कानून के 
िलए सीिरयस हो...(Ëयवधान).. 
 
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE 
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. 
MURALEEDHARAN):  I request the hon. Member to speak... (Interruptions) ... 
instead of on the admissibility of the Bill...(Interruptions)... 
 
SHRI SHAKTISINH GOHIL: This Bill is related to...(Interruptions)...I am on my legs.  
..(Interruptions)... उपसभापित महोदय, इसमȂ यह है िक सरकार की वाहवाही िकसी भी तरह 
से करो तो आप Îकोप मȂ हो। अगर सच का आईना िदखाओ तो आप Îकोप से बाहर हो, यह 
सरकार का मापदंड है। 
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Ǜी उपसभापित : माननीय सदÎय, कृपया अपनी बात समाÃत करȂ। 
 
SHRI V. MURALEEDHARAN: I am only advising because looking at the 
time...(Interruptions)... 
 
Ǜी शिƪिंसह गोिहल : मȅ अपनी बात यहीं खत्म करते हुए अपने दूसरे साथी को बोलने का समय 
देते हुए िफर से गुज़ािरश करता हंू िक जो मागं की गई है by the learned Member, Shri Tiruchi 
Siva, to send this Bill to a Select Committee, I support that demand.  And I will also 
request all the hon. Members of this House that since this Bill is unconstitutional, 
beyond the powers of the Central Government, we should not support this Bill.  And 
today, with a very heavy heart, my twelve colleague Members are not in the House, 
but in the larger interest of the people, we are participating in this debate.  

 
MR. DEPUTY CHAIRMAN: Now, Shri K.J. Alphons. 
 
SHRI K.J. ALPHONS (Rajasthan): Sir, how many minutes do I have? 
 
MR. DEPUTY CHAIRMAN: Ten minutes. 
 
SHRI K.J. ALPHONS: Can I take fifteen minutes?  Sir, I believe that this Bill is an 
ultimate tribute to federalism. Water is the most important resource that nature has 
given us.  In fact water is life. In fact, when we go exploring the universe, the first 
thing that we explore is water. So water is a source of life.  For 75 years, in India, we 
have not been able to arrive at a consensus on regulation on controlling water.  Big 
dams are basically water bombs.  We have not been able to control it. Therefore, it 
becomes the responsibility of this House and the Parliament to pass a legislation, and 
two States, Andhra Pradesh and West Bengal passed a resolution in the Assembly 
saying that there is a need for a central legislation and therefore, this House has taken 
it up because two Assemblies have passed a resolution. Therefore, this Bill is 
constitutional and the way the Government has drafted it guarantees everything that 
the Constitution really requires. This is a tribute to federalism, that we say.  Take, for 
example, Clause 52. It empowers the Central Government to make rules; Clause 53, 
it empowers the State Governments to make rules for the fulfilment or the objectives 
or whatever is being said here; Clause 54 empowers the authority which is the 
National Dam Authority to make rules. Therefore, Sir, it is an absolute play of 
federalism here empowering the Central Government and at the same time 
empowering all the State Governments to do this.  Everything that is required for 
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control of dams, to regulate it, everything that is required is there in the Bill.  All the 
clauses, Central Government can take actions, and State Government can take.  But 
Sir, I would like to bring to the attention of the hon. Ministers, you have Schedule I 
which contains the powers of the Central Government, of the Central Dam 
Committee; Schedule II, which lays down the powers of the State Dam Committee, 
and Schedule III which lays down the powers of the Central Authority. But, Sir, I think 
there should have been Schedule IV also which would have laid down the powers of 
the State Dam Organisation. If that can be incorporated, I think it will ensure that the 
powers of the State Dam Organisation will also be clearly spelt out here. Sir, Clause 
36 of the Bill lays down that emergency plan that must be drawn up by the State 
Committee and by the State Organisation and, therefore, all the necessary legal 
powers are granted across the board, from the Central Government to State 
Government, and to various authorities.  I do not understand why you have laid down 
a proviso after Section 56. Would the Hon. Minister like to explain this in his reply?  
See, this is the power to remove difficulties.  Whenever we make a law, we have 
'saving clause' saying the Government will have the powers to make rules.  Here the 
proviso says, 'Provided that no order shall be made under this section after the expiry 
of three years from the date of commencement of this Act.'  I think this is tying the 
hands of the Central Government and also the State Governments.  I think that the 
proviso simply needs to be deleted because we should not tie our hands.  After ten 
years, suppose we want to bring about some changes in the regulations, why are we 
tying our hands?  And, therefore, possibly, if you think fit, that proviso can be 
avoided.  Sir, I would like to bring to the notice of this Hon. House a very important 
issue of human existence and I want indulgence from all my fellow MPs from Tamil 
Nadu, Andhra Pradesh; please hear me with patience and also with compassion. I am 
just going to place facts before you regarding an issue of extreme importance.  Sir, 
this is regarding the Mullaperiyar Dam. ...(Interruptions)... 
 
SHRI JOHN BRITTAS:  Sir, he didn’t say about Kerala...  
 
MR. DEPUTY CHAIRMAN:  Please take your seat. 
 
SHRI K.J. ALPHONS:  I am coming to that, John.  ...(Interruptions)... Sir, I would 
like to speak about the case of Mullaperiyar Dam.  This Dam is situated in Kerala.  In 
1886, the Maharaja of Travancore, executed a lease deed with the Secretary of State 
in India of the British Empire, leasing out 8,000 acres of land in Kerala to Tamil Nadu 
to build a dam and all the water from this dam would go to Tamil Nadu.  Fair enough!  
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And, the amount of lease that was fixed was Rs.40,000. I have no complaint. We 
became independent. In 1956, Kerala became a State. In 1970, Kerala voluntarily 
signed a supplementary lease agreement saying, 'Tamil Nadu will not only have the 
water, you can also produce electricity'. The total lease amount annually for this entire 
8,000 acres of land is only Rs.2,50,000.  Doesn’t matter!  In fact, I live in 2, Lodhi 
Estate and the Jor Bagh is next door.  One square meter of land in Jor Bagh is going 
at 15 lakhs; and 8,000 acres of land in Kerala is going at annual rental of two lakh and 
fifty thousand rupees!  Doesn’t matter, Sir.  According to me, I will appeal to the 
Chief Minister of Kerala to make it free.  Why should we collect this amount?  Water is 
the national resource?  It belongs to the people of India.  If there is a plenty of rain in 
Kerala, which God has given, nature has given it -- in fact, we have excess rain in 
Kerala -- that water should be shared with the neighbouring State of Tamil Nadu free 
and, therefore,... ...(Interruptions)... Please, Mr. John Brittas, I am trying to speak 
here... ...(Interruptions)... Please... 
 
MR. DEPUTY CHAIRMAN:  Please take your seat. ...(Interruptions)...   
 
SHRI JOHN BRITTAS:  Sir, he has named me... ...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN:  No, not allowed.  ...(Interruptions)...  He is not yielding.  
...(Interruptions)... 
 
SHRI K.J. ALPHONS:  I am capable of saying what I want to tell. ...(Interruptions)... 
Please persuade your Chief Minister to execute a supplementary agreement by which 
the water will be given free.  Now, Sir, Kerala depends on Tamil Nadu for everything.  
For our existence, we depend on Tamil Nadu. All the food that is eaten in Kerala is 
either produced in Tamil Nadu or comes through Tamil Nadu. All the vegetables that 
are consumed in Kerala are produced in Tamil Nadu. Our own language, Malayalam, 
it is only about a few hundred years old; it has evolved from Tamil. Therefore Sir, we 
are completely obliged to Tamil Nadu for our culture, for our existence. Again, in a 
lighter sense, if liquor does not come through Tamil Nadu, Kerala will go crazy 
because we have the highest consumption of liquor in Kerala. I am deeply obliged, on 
behalf of the people of Kerala; I would like to place on record my deep appreciation to 
Tamil Nadu.  

Hon. Sivaji, we have lost in the court. Supreme Court has said sorry, you do 
not need a new dam, even though the dam was commissioned in 1895. Sir, it is a  
126 years old dam which is made of no concrete; it a surkhi dam. What is surkhi? It is 
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made of lime, egg white and jaggery. Have you ever heard of a dam made like this? 
You know, Sir, as to what is its capacity? It is 11.27 TMC; can you imagine the 
holding capacity of that dam? Sir, Supreme Court says that the dam is safe. I have no 
complaints; you have won, Kerala lost. In 2014 again, Supreme Court said that the 
dam is safe. Sir, we have lost again; Tamil Nadu won. If this dam breaks, five Districts 
of Kerala will get completely washed out; three-and-a-half million people will die. This 
will be the biggest tragedy in the history of the world. At Hiroshima Nuclear bombing, 
1 lakh 70 thousand people died; at Nagasaki, seventy three thousand people died. 
Sir, if this dam breaks, and mind you, this lease is for 999 years and there is no clause 
which says that this dam needs to be rebuilt; 3.5 million people will die.  
 
SHRI JOHN BRITTAS: What is the Central Government doing? 
 
Ǜी उपसभापित : Ãलीज़, आप सीट पर बठै कर आपस मȂ बात न करȂ।  
 
SHRI K.J. ALPHONS: Sir, I agree that there is no clause for reconstruction of the 
dam. 
 
SHRI JOHN BRITTAS: What was your Central Government doing? You have the 
Minister here. 
 
Ǜी उपसभापित : आपकी कोई भी बात िरकॉडर् पर नहीं जा रही है।...(Ëयवधान).. कृपया आप 
सीट पर बठै कर न बोलȂ।  
 
SHRI K.J. ALPHONS: Sir, human life has an expectancy. ...(Interruptions).. 
 
MR. DEPUTY CHAIRMAN: You are not allowed.  
 
SHRI K.J. ALPHONS: Hon. John Brittas, please sit down, you are eating into my 
time; you are not allowing me to speak on behalf of the people of Kerala. Sir, there is 
a life expectancy for everything. We do not live for 200 years. I think the life 
expectancy in India is about sixty five years. In South India, in Kerala, possibly, it is 
about 75 years. Sir, everything which is man-made has a life. This surkhi dam has 
survived for 126 years. The entire people of Kerala, 35 million people, go to sleep with 
this nightmare. They are not able to sleep because three and a half million people may 
die. I appeal to my fellow brethrens in this Hon. House, Sir, please go back to your 
people, please go back to your Assembly, please go back to your Government and 
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talk to them. I discussed with the Chief Minister of Kerala, Sir, we will build a new 
dam, just about 1,300 feet down-stream. Sir, you take all the water you want, 
produce all the electricity you want, you want to come and fish there, please come 
and catch fish, take everything you want. But, please let Keralites sleep peacefully. 
This is my appeal to you. In the year 1979, the year I got into IAS, and I was a  
sub-Collector of the area where the Mullaperiyar Dam is located, on 20.12.1979, the 
Tamil Nadu officials and the Kerala officials met--I am placing it on the Table of the 
House-- a decision was taken to construct a new dam and the location of the dam 
was also decided; a life-time and nothing happens. I am placing it on the Table of the 
House. Here is the minutes of the meeting of the Central Water Commission where 
both the State Government representatives were present, this is dated 29.04.1980. It 
was decided that in the long-term, a dam necessary. I am placing both these records 
on the Table. Please, Sir, save us. Hon. Minister, you are an extremely capable 
person, please take it up. This is a central issue; it is not a question of life of a few 
Keralites or a few Malayalees out there. Sir, please take it up, please take it to the 
Prime Minister; please take it to the country. India is one, Sir, we are one, we are all 
one. We all come from different places. I was conceived in Maharashtra, delivered in 
Kerala, studied in Kerala, studied in Shillong, I got into the IAS Kerala Cadre, worked 
as Commissioner of DDA, became an MLA in Kerala and now I am an MP from 
Rajasthan, Sir. We all belong to this country, this country is ours. India first, Sir, and 
we have to protect every life and we have failed. ...(Interruptions).. Sorry, Sir, Kerala 
failed. Sorry, I am using a very unparliamentary word, Sir.  In Kerala, we do not touch 
anybody's feet because it is not our practice. ...(Interruptions).. I respect greatly the 
practice of North Indians when they touch the feet of elders. It is a great practice. I am 
willing to go and touch the feet of everybody in this House and say to the people of 
Tamil Nadu: "please, let us live". Please. I support this Bill hugely and request the 
Hon.  Minister please take up this case.  
 
MR. DEPUTY CHAIRMAN: Mr. Nadimul Haqueji.  
 
SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, I am on a point of order. It is 
under Rule 258 which says, "You cannot reflect upon the conduct of a person in high 
authority unless the discussion is based on a substantive motion drawn in proper 
terms."  While speaking, hon. Member, Shri Shaktisinh Gohil made certain 
observations against the former Chief Minister and current Prime Minister.  This was 
not even relevant to the subject in hand. ...(Interruptions).. Therefore, I request you 
to expunge it.  ...(Interruptions).. I request that all those remarks which are 
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irrelevant, which are in the nature of an allegation, should be removed from the 
record, Sir.  
 
MR. DEPUTY CHAIRMAN: We will look into your point of order. ...(Interruptions).. 
Hon. Md. Nadimul Haque ji.  
 
SHRI MD. NADIMUL HAQUE (West Bengal): I thank you, Mr. Deputy Chairman, Sir, 
for giving me this opportunity to speak on the Bill.  I would like to take this opportunity 
to point out a few problematic provisions in the Dam Safety Bill, 2021 that need to be 
urgently brought to the attention of all those concerned. Based on the data available 
from the National Register of Large Dams, 2019, there are 5344 large dams in the 
country. Of these, 293 dams are over 100 years old and 1041 are between 50 and 100 
years old. While this does necessitate urgent measures to ensure the safe functioning 
of these river valley projects, the peculiar way in which The Dam Safety Bill, 2019 has 
been framed needs serious scrutiny. The Bill provides for surveillance, inspection, 
operation and maintenance of all specified dams in the country.  Specified dams are 
those which satisfy a few structural criteria. It calls for the establishment of two 
bodies at national and State levels to formulate and execute policies, resolve conflicts 
between States, and so on, within their respective jurisdictions. The Central Water 
Commission has noted that the functioning of Dam Safety Organisations in various 
states is sub-par and needs urgent intervention. However, the Dam Safety Bill, in its 
current form, is replete with many contentious clauses, namely:  firstly, subjects such 
as water supply, irrigation and canals, embankments, water storage and water power 
fall under the State List in the Constitution, as per Entry 17. The Central Government, 
as per Entry 56, can legislate on subjects such as inter-state rivers and river valleys 
only if such legislation has been declared to be in the public interest. This poses a 
problem as 92 per cent of all specified dams in the country involve more than one 
State. If the Central Government were to legislate on such a subject, it would be a 
clear encroachment of States' sovereignty and hence unconstitutional. Sir, the 
predecessor of the 2019 Bill, the Dam Safety Bill, 2010 was introduced in the 
Parliament under Article 252, as pointed out by my colleague here. This article allows 
the Parliament to make laws on subjects in the State List if two or more States pass 
resolutions demanding the passage of such a law.  
 

[THE VICE-CHAIRMAN ( SHRI BHUBANESWAR KALITA) in the Chair.] 
 

A law so made would only be applicable to those States. Any other State that 
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chooses to adopt the law may do so my passing resolutions. In this case, two States 
had passed laws requiring dam safety in 2007. Sir, the Dam Safety Bill, 2010 had 
hence come through a constitutional provision and had given the States the power to 
manage their dams and enact laws on dam safety. The current Bill, on the other 
hand, does not guarantee any such powers to the States. It is yet another legislation 
that seeks to snatch away constitutionally guaranteed power of the States.  

Ever since the inception of this regime, we have seen how the States' rights 
have been trampled upon. The Union Government has been constantly legislating on 
subjects outside its legal jurisdiction, as was seen in the case of the recently repealed 
Farm Laws, for instance. In the case of subjects that fall under Concurrent List, most 
decisions have been taken unilaterally by the Central Government with no 
consultations  
whatsoever. 

Secondly, the provision to have a representative of the Central Water 
Commission as a member of the NCDS, a regulatory body, would mean that CWC will 
function as both, an advisor and a regulator, which is impermissible under the 
Constitution according to the Supreme Court.  

Thirdly, the financial memorandum of this Bill states that Rs. 47 crores will be 
spent to set up the authorities and structure. It is completely  
silent on the flow of funds to the States. This effectively means that the  
States will have to pay, while the Centre will merely give directions.  

Fourthly, the National Committee of Dam Safety is to have a 21-member 
committee. Chairperson and 10 people who will be nominated by the Central 
Government, seven people from the States who will be nominated again by the 
Central Government, and three experts who are also to be nominated by the Central 
Government. So, Sir, all the 21 members will be nominated by the Central 
Government. This is a classic case of infringement of States' autonomy. Every single 
State in which a large dam exists should have the full freedom to nominate the 
members to the committee, as per their wish.  

Finally, Sir, the provision in the Bill that allows core functions of the  
national and State level bodies to be amended through a Government  
notification may also not be legally admissible. The Dam Safety Bill, 2019 is without a 
doubt unconstitutional and, clearly, yet another attempt to encroach upon the 
sovereignty of States and violate the principles of federalism.  

Hence, I urge the Minister to take these rather crucial points into  
consideration and address the inadequacies in the Bill and ensure that it does not 
violate constitutional principles before going any further with it. Sir, my colleague,  
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Mr. Siva, had asked for a select committee. We endorse his view and since it is such 
a contentious Bill, we ask that it should go to a select committee so that it is studied 
further before it is brought to the House. Thank you, Sir. 

 
SHRI T.K.S.  ELANGOVAN (Tamil Nadu): Mr. Vice-Chairman, Sir, thank you for 
giving me this opportunity to speak. This Bill, as was stated by my colleague earlier, is 
in violation of Article 252 of the constitutional provisions. If the Government wanted a 
Bill of this kind to be brought in, they should have sought the consent of two or more 
States. This Government has not taken the consent of the States. The question is not 
about the dam safety. The question now we raise is about the safety of powers of the 
States being infringed upon. That is the only question.  
 Sir, Tamil Nadu is the first State where the idea of storing water during the rainy 
season and using it subsequently for irrigation originated. The first dam in India that 
was built two thousand years back is the Grand Anicut Kallanai, which is still strong 
and we are using it even now. So, construction of a dam is not new to Tamil Nadu. 
We know how to do it. My friend, Mr. Alphons, was very considerate in giving water. 
But, what he said has a clue. If the dam is not safe, Kerala will build the dam, not the 
Central Government nor under the supervision of the Central Government. It is 
between these two States to decide whether the dam is strong or weak.  They are all 
our friends.  They were all part of the old Madras Presidency when the dam was built.  
They are not our enemies. The only thing is, nowadays, Tamil Nadu is more 
dependent on water from the neighbouring States.  The Delta area is the richest crop 
area in Tamil Nadu, but we are dependent on other States only because after 
Independence these States were made linguistic States.  Otherwise, these dams 
were built by us, by the Madras Presidency.  The water agreement was between the 
Madras Presidency and the Mysore Maharaja.  The water agreement of Mullaiperiyar 
Dam is between Madras Presidency and Travancore Maharaja.  So, we want our 
Kerala people to be safe. We are not against them. That is why we wanted the 
Supreme Court's intervention and Supreme Court inspected the dam and said that it 
is strong. It is the Supreme Court's order. Even if somebody finds that the dam is not 
strong even now, it is the duty of the State to repair it because the owner of the dam 
is the State. The Bill also mentions about it. It is the responsibility of the owner to 
rectify whatever problem exists in the dam or any construction. It is only dams.  Sir, 
they are talking about dams. There are many buildings built by the State Government.  
Will the Government of India come forward and say that for any construction we will 
bring in a legislation to see, study the strength of the construction because even if one 
building falls, at least, two people will die?  So, they are not for the people.  Our fear 
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is that, we have faced many problems. Tamil Nadu had faced many problems in the 
sharing of waters.  Every time we had to approach the court of law.  The first question 
was that, after 50 years, whether the agreement is still alive or not. The world over, 
the lower riparian rivers were never stopped from using the rainwater. You know the 
longest river in the world is the Nile. It starts from Egypt.  It goes near South Africa, 
but no State in between uses that because there is a due share of water in the Nile, 
but we have certain problems.  We have faced certain problems.  Often we have to 
go to the court. The Central Government did not come to our support.  Now you are 
bothered about dams.  If you really want the people of the States to survive and live in 
peace, you should be bothered about water, not dams.  We will take care of the 
dams. We are the owner of that construction.  We will take care, but the Government 
of India should be bothered about water and proper distribution of water to all States.  
Safety is our concern.  We are the owners of the dams.  The States are the owners of 
the dam.  It is our concern.  Secondly, as per Article 252, if you are really interested in 
bringing a legislation like that, you should have followed Article 252 and got the 
consent of all the States in the country. Why are you not respecting the State 
Governments?  Our worry is that Schedule 7, the State List, is becoming smaller and 
smaller and most of the rights right from education is being taken away by the Union 
Government.  We are also elected by the people.  We know how to run the State.  
People have faith in us and have elected us to rule the State.  Ultimately, the powers 
are being taken away by the Centre which is against the Constitution.  So, there are 
certain legal issues.  This Bill may even go to the court of law.  So, please send the 
Bill to a select committee and let the select committee decide on this Bill.  Thank you, 
Sir. 
 
3.00 P.M. 
 
SHRI PRASANNA ACHARYA (Odisha): Sir, what is the time allotted to my party? 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It is four minutes. You 
start.  We will see. 
 
SHRI PRASANNA ACHARYA: Sir, it is the Dam Safety Bill; but, there is no time safety 
for the Members! 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Don’t worry.  You take it. 
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SHRI PRASANNA ACHARYA: Thank you, Sir. 
 Sir, this is a very old Bill pending since long.  I think, this was initiated in 2010. 
And, due to various reasons, including the dissolution of the Lok Sabha, this was 
pending.  Finally, the Lok Sabha had passed it two years ago.  Last year the 
Government did not bring this Bill to this House. 
 Sir, many lacunae in the Bill have already been pointed by the hon. Members.  
I have 3-4 points to make.  As has been mentioned, there are so many big and small 
dams in our country.  And, there are a few dams which are more than 100 years old, 
but are still functioning. As we heard just now that there is a dam in Tamil Nadu which 
is 2,000 years old is still safe and working and providing water to the people of the 
State. 
 Sir, bridges were also constructed in the earlier days. We all the time talk 
about Ram Sethu.  There are still reminiscence of the Ram Sethu.  And, it is being 
scientifically examined whether the Ram Sethu really exists.  But, it was built 4,000 
years ago during the Treta Yug where we had Raghu Ramchandra.  So, the Indian 
scientists in the earlier days were also competent to build big dams and big bridges 
which today’s scientists should understand the science behind it. 
 Sir, there are many dams, as has been mentioned, in India and, truly, the 
Government of India is concerned about the safety of these dams.  But, I wish to 
point out 2-3 issues.  Yes; there was a dam disaster in the world.  If I am correct, the 
biggest dam disaster was in China.  In 1975, in the Banqiao dam disaster in China 
2,30,000 people died.  It is in one single dam disaster.  So, obviously, everybody will 
also be concerned about dam disasters in our country.  But, Sir, one pertinent point 
that all the hon. Members pointed out is that ‘Water’ is absolutely a State Subject as 
per the Seventh Schedule to the Constitution. Almost all dams are under the 
administrative control of the State Government concerned. Many State Governments, 
including my Government in Odisha, are very well managing and taking care of the 
safety, security and management of dams.   
 As per the provisions of the Constitution, minimum of two States have to pass 
resolution.  And, Sir, ten years before, resolution was passed by two States – West 
Bengal and the then Andhra Pradesh.  I reiterate the then Andhra Pradesh, not the 
present Andhra Pradesh. I am not sure, whether resolutions passed ten years before 
still stand good today.  This is number one. 
 Secondly, now, Andhra Pradesh has been bifurcated into Andhra Pradesh and 
Telangana.  Telangana State Legislative Assembly has not passed any resolution, if  
I am correct.  It was only the then Andhra Pradesh Legislative Assembly which passed 
the resolution. I wanted to know whether it holds good today.  This is my question.   
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I request the hon. Minister to kindly reply to this when he replies to the debate.  This is 
the doubt in my mind. I am not a constitutional expert. 
 Thirdly, there are dams in other countries as well.  What is the system there?  
Who control dams there?  In most of the countries it is not the Union Government.  It 
is the respective local Government which controls safety and security of dams.  I will 
give some examples. In the UK, dam safety is the responsibility of the local 
Government, not the Union Government or the Federal Government.  In New 
Zealand, it is the local Government.  In Australia, it is absolutely a State matter.  In 
Canada, it is the responsibility of the province concerned. The Central Government of 
Canada only issues guidelines.  But, States have the authority over their dams.  In 
India, as has been pointed out by the hon. Members, we have a strong federal 
system, federal character and passing of this Bill and taking over the subject of dam 
safety does not happen in most of the unitary form of Governments. I well appreciate 
the concern of the Central Government about the safety of the dams.  But the State 
Governments are competent enough to take care of safety of their respective dams.  
 Sir, the hon. Member from the DMK was pointing out about the nomination in 
the NCDS.  I am just reiterating, my friend from the TMC was also pointing it out, that 
all 21 members are to be nominated by the Central Government.  Even the seven 
representatives of the State Governments will be nominated by the Central 
Government.  There is a rotational system for the States.  The rotational system of the 
State representation also deprives most of the States' representation in the NCDS.  
Once one State is represented, the other States will have to wait for a couple of years 
for their turn to come. So, many of the States will go unrepresented in the NCDS.  
This is a very pertinent point. The Central Government should take care of this point.  
 
 Then, the Financial Memorandum of the Bill provides funds for the NCDS, but 
does not provide any expenditure for the similar State body. We will not get any 
funds; we will get only directives and advices from the Central Government.   
 My next point has two parts. One is the operational safety and the other is 
structural safety. The Bill is too focused on the structural safety of dams, and not on 
their operational safety and flow control system. The other Members have cited the 
example of their States. I am citing the example of my own State. Odisha is a riparian 
State. Mahanadi flows in Chhattisgarh and Odisha.  We are in the downstream and, 
in the recent years, several dams have been constructed in the upstream. I do not 
know whether the Central Government had given its permission for this. I do not know 
whether the concerned authorities had given the permission for this.  But, the riparian 
State had not been consulted.  Odisha had not been consulted. No permission has 
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been taken from the Government of Odisha. Even the State Government had not 
been informed.  The construction of many dams in the upstream is severely affecting 
the State of Odisha.  As we all know, Hirakud Dam is one of the oldest dams in the 
country, which had been started during Nehruji's period.  So far as I have gone 
through this Bill -- if I am not correct, the hon. Minister may correct me -- there are 
many provisions about the operational safety, but the flow control system has not 
been adequately dealt with in the Bill. So, there is no remedy for the downstream 
States, the riparian States in the Bill.   
 Then, I come to the issue of dam disaster. I pray to God that no dam disaster 
should happen in India. But, if it happens, is there any provision for compensation of 
the victims of a dam disaster?  So far as my understanding goes, there is no such 
provision for that. I would request the hon. Minister to look into this.   
 Lastly, the States are managing their dams very well and very perfectly.  Here, 
again, I will cite the example of my State Odisha.  There is Hirakud Dam and many 
other small, small dams. We have a much better dam safety mechanism in place.  
There are 204 small and large dams in my State. And, we have an elaborate 
mechanism to deal with dam safety. The State Dam Safety Organization is there to 
conduct pre and post monsoon inspection. We do this inspection twice in a year -- 
before the monsoon and after the monsoon. We also do the Investigation and 
Hydrological Structural Review twice a year. There is one Inter-State Dam Safety 
Sub-Committee also. We have a Dam Safety Review Panel too. And, we also 
constitute an Expert Panel to review dam safety once in ten years. So, as a State, we 
take all the dam safety measures. There is no deficiency in that.  So, why don’t you 
give exception to such States, which are self-sufficient in managing their own dams? 
Why will the Centre interfere?  We have to maintain our federal structure. I am not 
questioning upon the intention of the Central Government because there are very big 
dams and, obviously, the Central Government should be concerned about their 
safety. But being a federal country, we must allow States also, within the limits of the 
Constitution or the provisions of the Constitution, to function independently. I think all 
these points of mine would be taken into consideration by the hon. Minister. If he 
deems our arguments and viewpoints logical, he should make certain changes in the 
Bill itself. There is enough time. With these words, I conclude, Sir.  

 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Mr. Acharya.   
Now, Shri  V. Vijayasai Reddy. 
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SHRI V. VIJAYASAI REDDY (Andhra Pradesh):  Mr. Vice-Chairman, Sir, I thank the 
Government for having brought this legislation.  It was Dr. Y.S. Rajasekhara Reddy 
Garu….   As Prasanna Acharyaji has pointed out,  in 2007, --my friend and colleague,  
Jairam Rameshji , is fully aware of it -- in the composite Andhra Pradesh, a resolution 
was passed in the Assembly.    The West Bengal Government also had passed a 
resolution. Both the State Governments,  Andhra Pradesh Government and the West 
Bengal Government,  passed the Resolutions and sent them to the Central 
Government for legislating it under Article  252 of the Constitution. Article 252 of the 
Constitution, which allows the Parliament to make laws on the State subjects, will 
apply to those States that pass a resolution requiring such law. This is Article 252, Sir.   
Therefore, there is an urgent need for passing this legislation.  In case the Opposition 
wants to make some suggestions, they are welcome to make the suggestions. There 
is no need to delay the legislation. The suggestions that will be given by the 
Opposition may be considered by the Government. Sir, I am not talking about a select 
committee because I feel that there is an urgency to make the legislation as of now 
because two of the State Assemblies have passed the Resolution and there are a lot 
of issues involved. As I have said, the Bill is urgently needed because according to 
the National Register of Large Dams, there are about 5,745 large dams and 75 per 
cent of them are more than 20 years old.  There are about 220 dams, of relatively 
smaller size, which are 100 years old.  In Andhra Pradesh, we have Dowleswaram 
barrage, which was constructed in 1850, which is about 171 years old.  Then, we have 
Prakasam Barrage, which was constructed in 1855, which is about 166 years old.  
Then, there is Thotapalli Barrage, which was constructed in 1980, which is about 112 
years old. The Siddapuram tank, which was constructed in 1919, is about 101 years 
old. Therefore, this Dam Safety Bill is the need of the hour and it has to be legislated 
immediately. The only thing is, under this Bill, dam owner should assume the 
responsibility and ensure that these old dams should not suffer any breach or cause 
damage to the life and property and a proper monitoring mechanism is very much 
essential.   
 Coming to fixing the responsibility, according to me, dam owners are 
responsible for safe construction, operation, maintenance and supervision of their 
respective dams. My suggestion in this regard would be that they must provide a dam 
safety unit for each dam, whether the Central Government does it or the respective 
dam owner does it, but a dam safety unit for each of the dams is very much required. 
Sir, the National Dam Safety Authority is mandated to implement policies and 
guidelines of the National Committee on Dam Safety and resolving issues between 
two States. In fact, Alphonsji has pointed out the issues between Tamil Nadu and 
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Kerala and raised so many issues.  This particular Authority has mandated to resolve 
and maintain the national data base of the dams. ... (Time Bill rings)...  Sir, I need, 
at least, ten minutes more.  
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No, you don't have ten 
minutes.  But I am giving you two minutes.  Please complete it.  
 
SHRI V. VIJAYASAI REDDY: Sir, almost 92 per cent of the dams that are located in 
India are inter-State river water basins. Therefore, the role of resolving inter-State 
issues is very much crucial for the country. Sir, we all know how the lower- riparian 
States are being subjected to harassment and denial of right share of water. Sir, 
insofar as A.P. is concerned, the upper-riparian States have infringed the rights of 
A.P. and A.P. did not get the water. Even today, it does not get the water, a fair 
share of water which Andhra Pradesh is entitled to.  

Sir, 65 per cent of the Andhra Pradesh population -- it is basically an agrarian 
State -- are agriculturists, and they depend on the agriculture. This adjudicating 
mechanism is just fair and should be efficient so that justice is done to the people of 
the country and, more particularly, the farmers.  

Sir, I have some concerns which I would like to bring to the notice of the hon. 
Minister and I request the hon. Minister to kindly pay attention to this.   

Sir, there is 'amendment to the schedules'.  Any amendment to the schedule, 
according to this Bill, can be done by the Central Government without coming to this 
House, and they can issue a notification and then amend the Schedule.  What is there 
in the Schedule? The functions of the Authorities established under the Bill are listed 
in the Schedule of the Bill.  The point now for consideration is, whether the Central 
Government is empowered to make the amendments under this legislation by issuing 
a notification or not. This is the point. The point is, the core functions of Authorities 
cannot be amended merely by issuing notification but only by coming to this House 
and seeking the approval of the House.  
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now.  
 
SHRI V. VIJAYASAI REDDY:  Three more minutes. ...(Interruptions)...  Sir, there are 
no speakers. 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No; no.   
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SHRI V. VIJAYASAI REDDY: There is no point in denying me an opportunity. 
...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Don't say that. There are 
enough speakers, including your neighbour, who is making his maiden speech. 
..(Interruptions)...  
 
SHRI V. VIJAYASAI REDDY: You have given two hours for the Bill. 
...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now. 
...(Interruptions)...  
 
SHRI V. VIJAYASAI REDDY: I am not supporting the Opposition.  I am supporting 
them.  You are denying the opportunity. What is it? ...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now. 
...(Interruptions)...   
 
SHRI JAIRAM RAMESH (Karnataka):  Sir, the Government has no other Business. 
Extend the time for the Bill.  ...(Interruptions)...  
 
SHRI V. VIJAYASAI REDDY: Though I am not supporting the Opposition, he is 
coming to my rescue. My friend, Jairamji, is coming to the rescue. Please allow me 
more time. ...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I have extended the time of 
every speaker. ...(Interruptions).. You had three minutes. You have already spoken 
seven-eight minutes.  So, now you conclude.  
 
SHRI V. VIJAYASAI REDDY: Sir, Clause 6, sub-clause 3, of the Bill speaks about the 
stakeholders.  Under Clause 4, there is no definition for the stakeholders. What is the 
this lacuna?  The minute you use the word 'stakeholders', it has to be defined and, 
particularly, under this Bill under Clause 4 where all the definitions are there, it has to 
be defined under Clause 4 of the Bill.  
 Then there is National Committee on Dam Safety. In fact, Acharyaji also has 
pointed it out.  This Bill provides for appointment of just total seven members from  
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29 States on rotational basis, which is totally unjustified, and, that too, on rotational 
basis.  I don't know for how long it will take for each State to get its representative on 
the Board.  It is totally unfair, unjust and not tenable.   
 Sir, this will particularly make the State unrepresented, the States which do not 
have the representatives on the Board.  This would hamper the interests of the State. 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Thank you.  You have 
made your point. 
 
SHRI V. VIJAYASAI REDDY: Sir, there is one more important issue. 
...(Interruptions)... Don’t deny this opportunity.  I will have to criticize the Treasury 
Benches too.  
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  I can't give you more time.  
I have given you extra time. 
 
SHRI V. VIJAYASAI REDDY:  Sir, there is one more point. 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  I have given you extra 
time.  Now, I am giving you one more minute.  Please conclude.  Otherwise, I would 
call the next speaker. 
 
SHRI V. VIJAYASAI REDDY: Sir, I now come to the Treasury Benches. This is a very 
important point.  The injustice that has been done to Andhra Pradesh by the Treasury 
Benches has to be explained here, in this House.  I am talking about the Polavaram 
Project.  Without delving on details, I urge the Government, particularly the Minister 
for Jal Shakti, to approve the second revised cost estimates.  Sir, I am asking this of 
the Minister. Both, the Technical Advisory Committee and the Revised Cost Estimates 
Committee, have approved the revised cost estimates.  I really don't understand why 
the hon. Minister has not been in a position to approve the revised project cost for the 
last so many years. I request the Government to grant the approvals for the projects 
at the earliest in the interest of the people of Andhra Pradesh.   
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Thank you. 
 
SHRI V. VIJAYASAI REDDY:  Sir, Let me make one last point.  This is the final point. 
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  How many last points do 
you have? 
 
SHRI V. VIJAYASAI REDDY:  Sir, the Government of Andhra Pradesh has submitted a 
proposal for rehabilitation of 31 dams such as the Chitravati Balancing Reservoir, 
Gundlakamma Reservoir, Pampa Reservoir, Paderu Reservoir, Godavari Barrage and 
mid-Pennar, stage-I, Somasila Dam,  Veligonda and Srisailam Reservoir.  For all 
these projects estimates have been submitted and the estimates come to about Rs. 
776 crores under the Dam Rehabilitation and Improvement Programme.  I request the 
hon. Minister to approve this. Thank you, Sir. 

 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):    Thank you.  Let me call 
the next speaker. Now, Dr. V. Sivadasan.  Since, it is your maiden speech, you may 
conclude your speech in ten minutes. I am giving you ten minutes.   
 
DR. V. SIVADASAN (Kerala): Respected Vice-Chairman, Sir, I am sorry to say that 
this Bill goes against the spirit of our age.  The spirit of our age is democracy, but the 
content of this Bill is totally against the spirit of democracy.  You cannot impose 
things which go against the Constitution and democracy just because you have the 
numbers inside the House.  Our Constitution provides some rights to the States.  
Please do not trample upon those rights. 
 Dams are very important for our social and economic development.  India has 
a large number of rivers and dams.  There are 5,701 large dams in India.   I am very 
much concerned about the dangerous provisions in this Bill.  It would take away the 
States' ability to protect their interests.  The Bill says that this would be applicable to 
the whole country.  As per Entry 17 in List 2 of our Constitution, Water is a State 
subject, subject to Entry 56 of List 1, related to inter-State waters.  Entry 17 says, 
"Water, that is to say, water supplies, irrigation and canals, drainage and 
embankments, water storage and water power is subject to the provisions of Entry  
56 of List 1." Entry 56 says, '...regulation and development of inter-State rivers and 
river valleys to the extent to which such regulation and development under the control 
of the Union is declared by Parliament, by law, to be expedient in the public interest'.  
Thus, the preamble and provisions of the Bill go against the Constitution as far as it 
relates to 'operation of dams'.  So, all mentions about operation of dams should be 
deleted from the Bill.   

Sir, it has to be noted that this is not the first Dam Safety Bill that has been 
brought in this august House.  In 2010, a Dam Safety Bill was brought in Parliament.  
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It was introduced by virtue of Article 252. The Bill was introduced on the demand of 
West Bengal and the then Andhra Pradesh. The Preamble of that Bill clearly stated 
that it would be applicable to those States who accept it by a Resolution, which must 
be practised even now. But, this proposed Bill transfers the entire power to the Union 
Government. This directly goes against the law of the land and the federal provisions 
of the Constitution.  We have just seen what happened to a similar set of laws which 
encroached upon the subject of Agriculture.  The Government was forced to withdraw 
these legislations because these were not suitable for the States. It tried to impose 
homogeneity from above, where the need was for diversity.   
 In this Bill, we are seeing vague definitions. It will facilitate arbitrary use of 
power by the Union Government. One of the definitions of "specified dam" is a "dam 
of unusual design". This is completely nonsensical. Each and every dam has been 
built with diverse standards and techniques.  India has 5,701 large dams.  These have 
been built with diverse technologies. The design standards and construction 
practices are very different.   
 Indian Standard IS:456:1978 (Plain and reinforced concrete) was published in 
1953, revised in 1964 and 1978 and then in 2000 (22 years later).  Similarly IS:6512-
1984 (criteria of the design of solid gravity dams) was first published in 1972 and was 
revised in 1984.  Now, we have BIS (2010). The word "unusual" can be applied, in 
almost any dam, being included in this list. We have seen plenty of examples of such 
loopholes being misused in the past. It will be unwise to leave this diverse situation to 
be handled by the Union Government. The State should have the freedom to assure 
safety of the dams which are inside the State. We are sure that this Bill will give 
opportunity to take away the autonomy of the State by the Union executives.   
 I sincerely request the ruling party to make laws suitable for future too.  Don't 
make the law in such a way that it suits you in the present moment as a ruling party.  
Tomorrow, things will be changed.  I am saying this because you have followed the 
same pattern in every other legislation; be it the Labour Codes, or, be it the farm 
laws.   
 Sir, the attack on the federal structure of our nation is also clearly visible in this 
Bill. The National Committee on Dam Safety has a maximum number of seven 
representatives of the State Governments, such as Engineer-in-Chief or equivalent by 
rotation, to be nominated by the Union Government.  What is the position about the 
other State Governments except these seven?  What is the guarantee that the States, 
which are ruled by the Opposition parties, will find their places in the Committee?   
The number of representatives of the Union Government officials is ten. The number 
of independent experts in the Bill, proposed to be appointed by the Union 
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Government, is three. This makes the States as minority within the Committee.  The 
minimum number of representatives of the States is not specified.  This is even more 
sinister.   
 The Bill has provisions, which give blank cheque to the Union Government to 
arbitrarily expand their powers.  The functions of the National Committee on Dam 
Safety, the National Dam Safety Authority, and the State Committee on Dam Safety 
are provided in the Schedules of the Bill.  This Bill says that those Schedules can be 
amended through notification.  This means, the core functions of these bodies can be 
changed by the Executive through notification, without prior Amendment of the Act by 
the Parliament.  This is a highly undemocratic move.  If you check the 2010 Bill, it can 
be seen that the functions of all the authorities were specified in that Bill.    

The National Dam Safety Authority has been given the final decision-making 
power, which is again problematic.   The parties should have recourse to other legal 
measures. I request the Government to desist from the practice of creating 
institutions, which are highly centralized.   

It is unfortunate that we are doing this at a time when the world is increasingly 
becoming aware of the need of micro-level planning and decentralization.  This Bill is 
a direct attack on the Constitution.  This Bill is a frontal attack on the federal character 
and diversity of our nation.    
 Sir, we all know the existence of our great nation, India, is linked with the 
existence of its basic character, 'inclusiveness', that is, 'unity in diversity'.  If the 
diversity is ruined, then, the majority of the people will be marginalised.  That means, 
they will lose their identity, they will lose their language and they will lose their culture 
and habitat. It cannot help in their development. 
 Diversity is the basic principle of the federal structure of our nation.  Unity 
develops and strengthens in this diversity.  The very structure of our nation, India, as 
the Union of the States, is built by the positive spirit of love, affection and diversity.  
Our great nation, India was not built by bricks and stones, or, bullets and guns, or, 
the missiles and force.  It was built by the ideas of the freedom fighters, it was built by 
the tears of the workers and it was built by the sweat of the farmers.  They have 
differences in their religion, language, ideas and identity but in spite of all these 
differences, they had deep commitment to the values of humanity, manavta.   
 Here, what do we see?  The rights of the States are being reduced day-by-
day by the Union Government. Not only the rights of the States, the rights of Rajya 
Sabha have also been reduced by the same Government through the Money Bills.  If, 
as the representatives of the States, we fail to protect the interests of the States, 
then, the great values of federalism will be destroyed by the rulers. 
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 World history reminds us that the autocrats and their political parties have 
always attacked the diversity and they have tried to establish their own power and 
they have promoted monolithic culture in every field.  The dangers of this attitude had 
been proven by the experience in various countries like Italy and Germany.    Sir, we, 
as representatives of the people, as representatives of the States of India, should 
oppose the attack on diversity and rights of the States. We should also oppose the 
undemocratic ways and means.   Sir, in India, we have various identities.  It is our 
strength.  The great forefathers of our nation told us to unite against intolerance. 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.   
 
DR. V. SIVADASAN: Sir, please give me some more time.   
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I have given you enough 
time but I cannot give you all the time.  Please. 
 
DR. V. SIVADASAN: Sir, when the British colonial powers had divided the State of 
Bengal into West Bengal and East Bengal, the people of Bengal had united and 
fought against the bifurcation.   

Finally, the British empire had to surrender in front of the mass movement by 
the people.  The leaders of the present colonialism, big corporates, who want these 
types of legislations, have identified that one of their premier enemies is the unity of 
the people.  That is why the ruling class of the country is practicing the same kind of 
policy of 'divide and rule' through legislations.  Sir, the unity of the people can destroy 
the chances of loot by the corporate.  History has proven this fact.    
 Sir, I am sad to say that unfortunately, in India, the present Government is 
working as a Government of the corporate, by the corporate and for the corporate. 
The corporate loot is continuing with the support of the legislations by the 
Government. For continuing this exploitation, they are trying to divide the unity of the 
people. But I am sure, people will unite against the exploitation of man by man and 
against all types of discriminations. 
 We have great experiences of the past; we had inspiring legendary figures like 
Bhagat Singh, Raj Guru, Sukhdev and Ashfaqulla Khan and the teachings of great 
sons and daughters of our nation like Mahatma Gandhi, Savitribai Phule, Jawaharlal 
Nehru, Baba Sabeb Ambedkar and A.K. Gopalan.  They all taught us that unity 
against exploitation is our prime goal.  So, I am sure that we will reach our destination 
and people will protect their unity against the policies of Indian ruling class.  The ruling 
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class is trying to divide us, through language, colour, food and dress but we shall 
overcome, we shall overcome.  
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you 
....(Interruptions)... 
 
DR. V. SIVADASAN: The history of every nook or corner of our nation proves the 
truthfulness of these words. ...(Interruptions)... Please give one or two minutes. 
Wherever we are in India, we are able to hear the strongest words for unity, hope and 
questions against the discrimination across the States, across the languages.  The 
works in Telugu, in Tamil, in Malayalam, everywhere, we are seeing these 
things...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The Bill is Dam Safety Bill.  
It is not a Bill on language.   
 
DR. V. SIVADASAN: The safety of the people...(Interruptions)... Sir, the question of 
federalism is the matter. That is why I am telling this. The Telugu poet Sreerangam 
Sreenivasa Rao sung to us. * 'A new world is calling, go ahead.'  

He told us that a new world is coming, new world is coming.... go ahead, go 
ahead.   
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. 
 
DR. V. SIVADASAN: Sir, the capital of Tamil Nadu, Chennai and the entire Tamil 
Nadu was the centre of the struggle against colonial administration, colonial powers.  
The great patriot, great leader Bharathiyar told, ** 'This country presents an 
unparalleled modernity to the world. Hail Indian society.'  

Sir, an unparalleled society without discrimination is a novelty to the world. The 
great poet Bharathiyar added, **'All of us are the citizens of this country.' 
It means we all are the citizens of the nation.  Then he added another poem ** 'All of 
us are the kings of this country. All citizens are the kings of this country.'   

We all are the kings of the nation, we all are the Kings of the nation.  हम सब 
नागिरक हȅ,  हम सब राजा भी हȅ।  Yes, we are all Indians, whatever differences are there.  

                   
* English translation of the original speech delivered in Telugu.  
** English translation of the original speech delivered in Tamil. 
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At the time of the preparation of the legislations, the rules of the country should not 
forget these poets.  ...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you.  
 
DR. V. SIVADASAN: One minute, Sir. Then Kannada poet, Kuvempu sung to us, 
 ¥ ' Land of Karnataka is blessed with waters of great rivers Krishna, Sharavathi, 
Tunga and Kaveri.'  
 He says that the land of Karnataka is blessed with the waters of great rivers, 
Krishna, Sharavathi, Tunga and Kaveri.  Then he added, ¥ 'The land of Karnataka is 
blessed.'  
 The land of Karnataka is blessed with the waters...(Interruptions).... This is 
the diversity.  ...(Interruption)... 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you.  This is your 
maiden speech that is why I had not stopped you.  ...(Interruptions)... Now, I am 
going to the next speaker.  
 
DR. V. SIVADASAN: Sir, I want to add one point. 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have made enough 
points. 
 
DR. V. SIVADASAN: Only one point.  This India, this great nation, diversity is the spirit 
of the nation.  So federal structure is the core content of our Constitution; it will be 
protected by the people. The Bill should be rejected by the august House.  Sir, this is 
our request. I thank you for giving me time.  

 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is  
Shri A. Navaneethakrishnan.  
 
SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, subject to correction and 
approval by this august House, I make my submissions for the kind consideration of 
all the Members of this august body.  This Dam Safety Bill is inherently defective. It is 

                   
¥ English translation of the original speech delivered in Kannada. 
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having contradictory, impermissible, arbitrary, unfair clauses.  I repeat, contradictory, 
impermissible, arbitrary, unfair clauses.  Four entities have been contemplated under 
this Bill. National Dam Safety Committee, National Dam Safety Authority, State Dam 
Safety Organisation and the State Dam Safety Committee.  Of all the authorities, the 
National Dam Safety Authority is the most powerful, that is of the Central Government 
headed by the Additional Secretary of the Central Government and its officers.  And 
the role of the Central Authority is to arbitrate any dispute between the State Dam 
Safety Organisation and the owner of the dam. So, it is an arbitrator.  Its decision is 
final, binding.  Sir, the National Dam Safety Authority, in other words, is the Central 
Government.  It is also specifically mentioned that the Central Government is entitled 
to give directions to these authorities and these directions would bind the authority.  
So, the Central Government is most powerful.  It is very clear in these provisions.  
Now, as far as our State, Tamil Nadu is concerned, we are having 4 dams in Kerala.  
They are Mullaperiyar, Parambikulam, Thunakadavu and Peruvaripallam.  So, we are 
the owner of the dams but located or situated in Kerala.  Now, the State Dam Safety 
Organisation, means the Kerala Safety Dam Organisation normally.  Now, Clause 24 
clearly says that if the dam is belonging to one State and located in another State, the 
National Dam Safety Authority would become the State Dam Safety Organisation.  
So, for all the four dams, the Central Government, or to say, the National Dam Safety 
Organisation is the authority in charge of the safety of the dam.  So, the role of the 
State Dam Safety Organisation is taken over by the National Dam Safety Authority.  
Now, the owner of the dam is Tamil Nadu.  The dispute between the State of 
Kerala... ...(Interruptions)... Because the State of Kerala is not even permitting the 
PWD officials to travel, to walk through the forests and... ...(Interruption)... Let me 
complete it.  ...(Interruption)... Subject to correction, I said; don’t interrupt. 
...(Interruption)... No, no. ...(Interruption)... Wait, wait. ...(Interruption)... 
 
SHRI JOHN BRITTAS:  Sir, we have no problem... ...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Please do not disturb.  
You had your say.  Let him say now. ...(Interruption)... Please don’t disturb him 
now. ...(Interruption)... Please take your seats. ...(Interruption)... 
Navaneethakrishnanji, you carry on. 
 
SHRI A. NAVANEETHAKRISHNAN: Recently, the Kerala Government permitted the 
PWD officials of the State of Tamil Nadu to cut and remove the trees.  But, 
subsequently, that order has been withdrawn by the Kerala Government.  I am telling 
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the fact.  Now, the entire Bill, whether it is Authority or the National Committee or the 
State Dam Organisation, no representation given to the owner of the dam.  So, for all 
the four dams, if there is any genuine grievances of the State of Tamil Nadu, there is 
no forum to ventilate their grievances.  Now, Clause 24 clearly says that in all the four 
dams situated in Kerala, owned by and maintained by Tamil Nadu is going to be 
looked after only by the Central Authority.  So, now as per Clause 9(2), if there is any 
dispute between the State Dam Safety Organisation and the owner of the dam, the 
Central Authority will decide the dispute and its decision is going to be final one, 
binding one.  Now, in all the four dams, the Tamil Nadu Government is the owner.  As 
per the provisions, all the expenditure is to be incurred only by the Tamil Nadu 
Government whatever it is.  Even the consultation fees, it must be borne out by the 
exchequer of the Tamil Nadu Government.  So, for all the four dams, now if there is 
any dispute, the Central Government cannot arbitrate because it is going to take the 
decision to carry out the repairs, to change the design or any such thing.  So, the 
Central Authority, the National Dam Safety Authority, acting as the State Dam Safety 
Organisation, it cannot decide the issue, grievances of the Tamil Nadu Government, 
Tamil Nadu People independently, unbiasedly. There is no provision in the Bill as to 
what is to be done in such a situation. There is no provision in this Bill, subject to 
correction, Sir. So, my humble submission would be owner of the dam, i.e., Tamil 
Nadu is having enormous, lot of complaints, but we have to ventilate, we have to 
redress the grievances, so, there is no provision. ...(Time Bell rings)... Further, in 
one way, my Kerala friends, subject to correction, Sir, you cannot go near to the 
dam, you cannot go near to Mullaperiyar, you cannot go near to Parambikulam, 
Thunakkadavu, Peruvaaripallam. The Act is very clear. ...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please let him have his say.  
Please do not do this. 
 
SHRI A. NAVANEETHAKRISHNAN: It is only the Central Government who can direct 
the owner of the dam to effect repairs. ...(Interruptions)... As per the Clauses of this 
Bill, Central Government alone is competent to direct Tamil Nadu, 'to do this and not 
to do this'. Likewise, full power is vested with Central Government. My grievance is 
already our hon. Amma had written a letter to the Central Government saying that the 
Tamil Nadu PWD officials must be permitted to go into the forest and make use of it 
for proper maintenance of this dam....(Time-Bell rings)... So, for the proper 
maintenance of the dam, the officials must go to the places and do the needful. 
Definitely, they will not cause any harm or damage to the State of Kerala. So, my 
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humble submission would be there must be a provision to enable the National Dam 
Safety Authority to direct the State of Kerala to perform certain acts and to enable the 
State Government of Tamil Nadu to do certain things for the safety of all the four 
dams. 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. 
 
SHRI A. NAVANEETHAKRISHNAN: Sir, please one minute. So, my humble 
submission would be the Central Government as per the Bill, needs to act as an 
independent arbitrator in between the owner of the dam and the State Dam Safety 
Organisation. Now, in this case, the Central Government is the party to the dispute. 
So, this provision cannot be worked out. This provision is redundant, meaningless, 
and impermissible. It will not work out, there is no remedy. So, for the redressal of the 
grievances of the State of Tamil Nadu, there must be a provision to control or to act 
reasonably, fairly by the State of Kerala. My humble suggestion would be the four 
dams are owned and maintained, all expenses incurred by Tamil Nadu, but, it is 
going to be administered by the Central Government. The Central Government do not 
have any control over the Kerala Government and also the genuine grievances of 
Tamil Nadu cannot be redressed. There are no enabling provisions. 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. 
...(Interruptions)... no, do not disturb him. 
 
SHRI A. NAVANEETHAKRISHNAN: Sir, please wait. Also, regarding the safety of 
Mullaperiyar Dam, hon. Amma waged all-out war to see that the interest of the 
people of Tamil Nadu is protected. She won the case. Now, this Dam is under the... 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have to conclude now. 
 
SHRI A. NAVANEETHAKRISHNAN: I am concluding, Sir. The matter is pending 
before the Supreme Court. On or before 10th December, the decision will be 
rendered, a complete decision will be given. We read that in the newspapers.   
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you.  
 
SHRI A. NAVANEETHAKRISHNAN: One minute, Sir.  
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please address the Chair; 
you do not need to address them. 
 
SHRI A. NAVANEETHAKRISHNAN: The condition of Mullaperiyar Dam is 
hydrologically, structurally and seismically very good. It is under the control of 
Supervisory Committee of Supreme Court of India. So, now nobody needs to worry 
about the safety of anybody. ...(Interruptions)... The matter is seized by the 
Supreme Court; the Supreme Court is going to render a right decision. It has already 
rendered in favour of the State of Tamil Nadu that the Dam is good, very good and the 
best.  
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. 
...(Interruptions).. 
 
SHRI A. NAVANEETHAKRISHNAN : Sir, one minute. ...(Interruptions)..  
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your time is over. 
...(Interruptions).. I have given you extra three minutes. ...(Interruptions).. Kindly 
conclude. ...(Interruptions).. You conclude in one sentence. ...(Interruptions).. 
 
SHRI A. NAVANEETHAKRISHNAN: I want to bring to the notice of the hon. Prime 
Minister that Cauvery Delta has become the protected agricultural zone only because 
of the efforts taken by the hon. Prime Minister.  I want to place it on record that the 
farmers are really very happy.  They are thanking the hon. Prime Minister.  It was only 
because of his assent and efforts now that Cauvery Delta has become a prohibited 
agricultural source.   So, I take this opportunity to thank the hon. Prime Minister.  The 
hon. Prime Minister must intervene in this matter and bring in necessary 
amendments.  If it is referred to a Select Committee, it is well and good.  The 
Committee will examine each and every clause and make suggestions. So, this Bill 
has to go.  My humble submission would be that I am strongly opposing this Bill.  
Thank you, Sir.  

 
Ǜी राम नाथ ठाकुर (िबहार): महोदय, आपने मुझे इस िबल पर बोलने का मौका िदया, इसके 
िलए मȅ आपको धन्यवाद देता हंू। मȅ इस िबल के समथर्न मȂ बोलने के िलए खड़ा हुआ हंू। मȅ अभी 
इस िबल के बारे मȂ सुन रहा था, मȅ समझता हंू िक सबको एक िवचार से, सहमित से, जनता की 
जो समÎया है, जो ददर् है, उसे समाÃत करने के िलए इस िबल को पास करना चािहए।  
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 मȅ मंतर्ी जी से कहना चाहता हंू िक कुल 5,334 बड़े बाधं बनाए गये और 411 बाधं 
िनमार्णाधीन हȅ। मȅ जानना चाहता हंू िक िकन-िकन राज्यȗ मȂ बड़े बाधं बनाए गये और िकन-िकन 
राज्यȗ मȂ 411 बाधं िनमार्णाधीन हȅ? जब वे जवाब दȂ तो इसके बारे मȂ बताने की कृपा करȂ।  
 महोदय, मȅ िबहार से आता हंू। जो दिक्षण भारत के लोग हȅ और जो अन्य Ģदेशȗ के लोग हȅ, 
वे अख़बारȗ और टीवी के माध्यम से देखते हȗगे िक िबहार मȂ जब 10 जून के बाद बाढ़ आती है तो 
वहा ंके लोग क्या महसूस करते हȅ िकस तकलीफ मȂ रहते हȅ, उस तकलीफ को देखते हुए मȅ भारत 
सरकार के मंतर्ी जी से िनवेदन करना चाहता हंू िक िबहार की लगभग 12 करोड़ जनता, जो 
तबाही मȂ फंसती है, उस तबाही को दूर करने के िलए वे कठोर िनणर्य लेने का काम करȂगे। इस 
सबंधं मȂ भारत सरकार नेपाल सरकार से बात करके हाई डैम बनाने का िनणर्य लȂ िजससे िक 
िबहार की लगभग 12 करोड़ जनता की रक्षा हो सके। हम यह समझते हȅ िक ज्यादा भाषण देने से, 
ज्यादा सुझाव देने से काम नहीं चलता। हम भारत सरकार से िसफर्  िनवेदन, Ģाथर्ना और आरज़ ू
करते हȅ िक अगले वषर् िबहार के लोग तंग और तबाह न हȗ, इसे ध्यान मȂ रखते हुए एक िनिÌचत 
समय सीमा के अंदर हाई डैम बनाने का िनणर्य लȂ और िबहार की रक्षा करȂ। 

 
"मȅ नहीं कहता िक तू सवरेा कर दे, 
दो काम मȂ एक काम तू मेरा कर दे। 

रोशनी तेज़ कर दे िक मȅ कुछ देख सकँू, 
नहीं तो घनघोर अंधेरा कर दे।।" 

 
इन्हीं चंद शÅदȗ के साथ, मȅ अपनी बात खत्म करता हँू।  जय िहन्द, जय भारत। 

 
Ģो. मनोज कुमार झा (िबहार) : सर, आपका शुिकर्या!  यह अǌुत सयंोग है िक बीते मानसून सतर् 
से दो-तीन दफा जब भी मȅ बोलने के िलए उठ कर खड़ा हुआ, तब-तब चेयर पर आप बठेै, 
इसिलए आपका बहुत-बहुत शुिकर्या।  
 सर, अपनी बात शुरू करने से पहले, चूिँक हमारे कुछ सासंद िनलिÇबत हȅ, तो कल से मुझे 
एक खयाल आया, जो आपके माध्यम से मȅ चाहता हँू िक ...(Ëयवधान)... अगर आप मेरी बात 
सुिनएगा, तो वह आपको बुरी नहीं लगेगी।  आप सुन लीिजए।  सर, मȅ आपके माध्यम से माननीय 
Ģधान मंतर्ी जी तक एक बात पहँुचाना चाहता हँू।  Cabinet formation तो Ģाइम िमिनÎटर का 
prerogative होता है, उसमȂ हम कोई दखल नहीं चाहते।  ऐसा हम चाहते भी नहीं, लेिकन 
Parliamentary Affairs Minister का चयन तो opposition की vetting से होना चािहए।  अगर 
अपोिज़शन की कोई भिूमका हो तो मȅ समझता हँू िक इस तरह का blockade, disruption नहीं 
होगा, आधी चीज़Ȃ एक मुसकराहट मȂ खत्म हो जायȂगी।  वैसे मुसकराने वाले लोग वहा ँबहुत हȅ।   

I am just wanting to begin some of my observations, Mr. Vice-Chairman, Sir.  
I wish to represent the sentiments of the people of Tamil Nadu, Karnataka, Kerala and 
Odisha. I know, there are serious issues and concerns. We can’t actually put all those 
concerns under the carpet that the Union of India has decided to frame a law, 
because one fine morning they saw a dream that a law has to be formed! Sir, now 
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when I look at some of the legislations, I have seen enough in this Government. 
Always, there is a temptation in their behaviour to encroach upon the State-subjects. 
Probably, they forget that they are not going to remain there forever.  अगर मȅ आप ही के 
President की बात मानँू, former President की, तो उन्हȗने भी 50 साल की सीिंलग रखी थी, 
लेिकन 51वȂ साल मȂ!  बदलाव तो होगा।  यह Ģकृित का िनयम है।  तो जो एक federal structure 
हमारे पुरखे हमȂ सȚप गये थे, कृपापूवर्क उसमȂ सȂध मत मािरए।  सȂध क्या, आपने तो उसको पूरा 
का पूरा खत्म करके रख िदया है।  ...(Ëयवधान)... सर, यह सबके िलए है।  उन्हȗने सबके िलए 
िकया और आप उसको आगे बढ़ा रहे हȅ।  
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता): मनोज जी, आपको उन्हȂ जवाब नहीं देना है।  आप Dam 
Safety Bill पर बोिलए।  
 
Ģो. मनोज कुमार झा: सर, मȅ यह कहना चाह रहा था िक if you look at the jurisdiction of the 
Parliament in this case, -- many of my colleagues have spoken about it -- why enter 
in a realm or area where you are not even empowered?  Constitutionally, you are not 
empowered.  आिर्टकल 252 मȂ जो Îटेट्स आपको कहते हȅ, उनकी बात मान लीिजए।  मȅने 
इसीिलए शुरू मȂ कहा िक हम तो एक ऐसे राज्य से आते हȅ -- माननीय मंतर्ी महोदय, इसमȂ 
ËयवÎथा कीिजए -- हमारे यहा ँबाधँ को चूहे खा जाते हȅ।  इसिलए चूहȗ के िलए भी कुछ ËयवÎथा 
इसके अन्दर होनी चािहए।  ...(Ëयवधान)... सर, वे चूहे अǌुत हȅ।  वे लाखȗ लीटर शराब भी पी 
जाते हȅ।  Sir, as I said earlier, it violates the principle of federalism. I am shocked, but 
not surprised.  

The second point is the arbitrary power to change the functions of the 
authority.  चाहे वह NCDS हो या NDSA हो, ऐसा करȂगे िक आप पािर्लयामȂट से इस एक्ट को 
पास कर रहे हȅ, लेिकन कोई भी बदलाव आप नोिटिफकेशन से कर लȂगे, तो पािर्लयामȂट की भी 
जो एक पावर है, आप उसको undermine कर रहे हȅ।   उसको एक तरह से गैरĢासिंगक कर रहे 
हȅ।  मȅ समझता हँू िक यह हमारा 75वा ँ 'अमृत महोत्सव' है, जो हम मना रहे हȅ।  हमȂ 75वȂ 'अमृत 
महोत्सव' मȂ मानदंड ऊँचे करने हȗगे।  िनचले मानदंड के साथ हम कौन से मुहँ से आज़ादी का 
75वा ँमहोत्सव मना रहे हȅ?  

सर, यहा ँ मȅ पचंतंतर् की एक छोटी सी कहानी सुनाऊँगा, क्यȗिक आपने 3 वालȗ को  
13 िमनट िदये, आज मȅने देखा -  न 3 मȂ, न 13 मȂ।  सर, हुआ यू ँिक एक िबच्छू नदी िकनारे बठैा 
था।  एक मȂढक आया और उससे पूछा िक तुम इतने उदास क्यȗ हो?  तब िबच्छू ने कहा िक मेरे 
दोÎत, मुझे नदी पार करनी है।  तब मȂढक ने कहा िक तुमने मुझे 'दोÎत' कहा है, तो मȅ तुÇहȂ पार 
कराऊँगा, िचन्ता की बात नहीं है।  
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तो धारा मȂ चले गये। मȂढक ने अपनी पीठ पर िबच्छू को िबठाया और आधे राÎते मȂ िबच्छू ने डंक 
मार िदया। तो मȂढक ने कहा िक यार, तुमने तो दोÎत कहा था, िफर तुमने डंक क्यȗ मारा? उसने 
बोला िक दोÎती अपनी जगह है, लेिकन डंक मारना मेरी िफतरत है। मȅ इसिलए कह रहा हंू िक 
यह मेरी कहानी नहीं है, पचंतंतर् की कहानी है और वह मȂढक बाकायदा उनको उस िकनारे ले गये 
या नहीं, मȅ नहीं जानता, लेिकन कृिष िबल मुझे कुछ और कहता है। मȅ देख रहा हंू िक कृिष िबल 
का जो हादसा हुआ, कहीं बाकी चीजȂ भी उसी िदशा मȂ न जाएं।  

उपसभाध्यक्ष जी, एक और महत्वपूणर् बात है dual or rather dubious role of CWC.  
आप पॉिलसी मेकर को regulator भी बना रहे हȅ। ये clear case of conflict of interest है। We 
should avoid these kinds of anomalies.  I can advise the hon. Minister.  Sir, if 
possible, change that.  A policy-maker cannot be a regulator.  “बने है अहल-ए-हवस  
मुǈई भी, मंुिसफ भी, िकससे वकील करȂ, िकससे मंुिसफी चाहȂ।”  You must look at these 
issues. मȂबसर् के नॉिमनेशन के बारे मȂ कहा। सर, आप तो बहुत बड़ी पाटीर् हȅ, 303 की सखं्या है, 
आपको क्यȗ अपने लोगȗ को हर जगह भरना होता है? राज्य नाम की इकाई का कोई महत्व ही 
नहीं है। वह कहते हȅ न िक ‘अहं ĤǨािÎम- मȅ ही मȅ।” इससे थोड़ा बाज आना चािहए। यह “मȅ वाद” 
जो है न, यह 'मयवाद' मȂ तÅदील हो जाता है। मȅ समझता हंू िक यह हर एक के िलए है। आगे मंतर्ी 
महोदय, Structural safety पर बहुत फोकÎड हȅ।  It is good if I leave aside everything, but 
operational safety.   हमारे यहा ं ज्यादातर जो िडज़ाÎटसर् हुए हȅ, वे operational safety 
mechanism की चूक के कारण, उसकी inadequacies के कारण हुए हȅ।   Have we done any 
kind of due diligence on that?   

उपसभाध्यक्ष जी, मȅ मंतर्ी महोदय से एक और चीज़ कहना चाहँूगा। जब आप 
independent experts  की बात करते हȅ, सभंवत: मुझे वह नहीं िमला िक आपने एक्ट मȂ कहीं भी 
उसे िडफाइन िकया हो। यह अǌुत चीज़ होती है ‘independent experts’.  आजकल जो सबसे 
ज्यादा dependent होता है, वही independent कहा जाता है। तो मेरा मानना है िक 
independent को िडफाइन कीिजये, राज्यȗ को ÎवायǄता दीिजए। क्यȗिक सर, यिद राज्य आपके 
तौर-तरीकȗ से चलȂगे, तो वे कुछ िदन मȂ सगंर्हालय की िवषयवÎतु बन जायȂगे। ऐसा कहा जाएगा 
िक 'Once upon a time there used to be States in India'. अब तो सब जगह यिूनयन ही 
यिूनयन है।  

सर, एक आिखरी िटÃपणी करके मȅ अपनी बात खत्म करंूगा िक पािर्लयामȂट मȂ हम 
legislation के िलए आते हȅ। आज मुझे बहुत अच्छा लग रहा है। यकीन मािनए सर, मȅ आपके 
माध्यम से कहना चाहता हंूॅ िक हममȂ से िकसी को भी stalemate अच्छा नहीं लगता है, लेिकन 
हमने यह सीखा है िक िवÌव भर मȂ Parliamentary democracy सǄा ĢितÍठान के दो 
सकारात्मक कदम आगे लेने से चलती है। िजस िदन आप दो सकारात्मक कदम ले लȂगे, चार 
कदम िवपक्ष लेगा। िवपक्ष करे भी तो क्या? उसे तो आपके legislation पर अपनी बात रखनी है। 
उसे आपसे इǄेफाक नहीं रखना है, आपको सलाह देनी है। सर, िवपक्ष का काम आपकी ऑकȃ Îटर्ा 
मȂ तुरही बजाना नहीं है। जब आप िवपक्ष मȂ थे, तो आप भी िकसी की ऑकȃ Îटर्ा मȂ तुरही नहीं बजाते 
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थे, तो हम क्यȗ बजायȂ? बस, मȅ तो आपसे इतना ही आगर्ह करंूगा िक एक बार मान्यताओं को 
देखते हुए Ǜी िशवा ने जो Ģřोज िकया था, िजसमȂ मȅ भी signatory  था, उसे Select Committee 
को भेिजए।  Sir, please send it to the Select Committee.  (Time-bell) सर, इसमȂ ईगो का 
कोई मसला नहीं है।  मȅ अपनी बात खत्म कर देता हंू। आप आदेश करȂ, तो मȅ अभी खत्म कर देता 
हँू, िसफर्  30 सेकȂ ड दे दीिजए। मȅ आम तौर पर कोई ऐसी बात करता नहीं, जो िकसी को चुभे, 
हालािँक चुभने के कारण बहुत हȅ, लेिकन उन सब चीजȗ के सबंधं मȂ मȅ कलेजे पर पत्थर रखकर 
ही बोल रहा हँू। मȅ िसफर्  इतना कहना चाहता हंू that in the best interest of Parliamentary 
democracy, in the 75th year of our Independence, it is our duty, it is incumbent upon 
all of us, whether it is you or me or the Chair.  सर, आपके ठीक सामने सवर्पÊली 
राधाकृÍणन जी हȅ, वे आपको देखते है, उपसभापित महोदय को भी देखते हȅ, हम सबको भी देखते 
हȅ।  उन्हȗने कहा था िक 'Parliament without deliberation is meaningless'.  हमने इसे क्या 
बनाकर रख िदया है? यह मȅ िसफर्  आपको नहीं कह रहा हँू, कहीं और से भी कभी शुरुआत हुई 
होगी, क्यȗिक आप बताते हȅ िक फलाने टाइम मȂ तो ऐसे-ऐसे िबल पास हो गये, िचलाने टाइम मȂ 
ऐसे हो गये, तो आप बुरी परंपराओं को क्यȗ अपना रहे हȅ? आप तो कह रहे थे िक आप नई लकीर 
खींचȂगे, आप तो पुरानी लकीर के फकीर बने जा रहे हȅ।     

 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : कृपया आप अपनी बात समाÃत कीिजए। 
 
Ģो. मनोज कुमार झा : सर, मȅ समाÃत ही कर रहा हँू। मȅ आपके ही सदंभर् मȂ कह रहा हँू। आपके 
वहा ँबठेै रहने से बड़ा सुकून होता है। मȅने पहले जो सलाह दी थी, मेरी उस बात को माननीय 
Ģधान मंतर्ी जी तक पहँुचा दीिजएगा। Parliamentary Affairs Minister should be vetted by the 
Opposition. िफर कभी कोई िदक्कत नहीं होगी। िजन्दाबाद, जय िहन्द।  

 
SHRI VAIKO (Tamil Nadu): Mr. Vice-Chairman, Sir, I strongly oppose this Bill, 
because it is an obnoxious attack on the federal concept and unity of the country.  
The Tamil moralist, Thiruvalluvar in Thirukkural Chapter -- Excellence of Rain -- 
emphasized the importance of rain water. * 'When water fails, functions of nature 
cease'.  
The meaning of this is: When water fails, functions of nature cease.  
Thus when rain fails, no man can walk in duty's ordered way.  

Inaugurating the Bhakra Nangal Dam, Pandit Jawaharlal Nehru said, 'Dams 
are the temples of India.' After China and USA, India stands third position in 
construction of dams.  Sir, 5,254 dams have been completely constructed and  
44 dams are under construction. 

                   
* English translation of the original speech delivered in Tamil. 
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Before the States’ Reorganisation, dams were constructed in composite 
Madras State by the Madras Presidency Government. We treat the people of Andhra 
Pradesh, Karnataka and Kerala as brothers and sisters.  But, what is happening?  
These States are trying to strangulate the life of Tamil Nadu and refusing to release 
water from dams situated in their territory. Sir, Tamil Nadu is the worst affected State 
by this Dam Safety Bill. This is not Dam Safety Bill, but Disaster Sowing Bill.  

Of course, dams break and failures happen. But, Grand Anaicut, constructed 
by the great Chola King Karikalan, two thousand years back, still stands there. The 
Technocrats and experts from Germany surprised that how this was constructed. 
This dam is one of the wonders of the world. It will stay for another 2000 years.  

When famine attacked Tamil Nadu in the southern districts in the 19th Century, 
the British Engineer, Col. Benny Quick, Sir Arthur Cotton constructed dams in India.  
Another versatile engineer, Lord McKenzie, described that this dam will last for 
thousands of years.  Mullapperiyar Dam, constructed by Col. Benny Quick, in the  
19th Century, became a panacea for the Southern districts of Tamil Nadu.  

I am pained to point out that due to instigation and false propaganda, my 
brothers and sisters from Kerala started movement against Mullapperiyar Dam, as if 
the dam will break, and hundreds of thousands of people will die. This is not at all 
true.  

Finally, the litigation went to Supreme Court. It constituted two Expert 
Committees – S.S. Brar Committee and D.K. Mittal Committee. Finally, the Judges, 
Justice Anand, Justice A.R. Lakshmanan and  Justice Thomas, visited Mullapperiyar 
and gave a clean chit that the dam will stand any earthquake. Because of the 
misinformation, Kerala, raised the slogan, ‘Break the dam and save the people.’  The 
effigy of the then Chief Minister of Tamil Nadu and myself, Vaiko, were burnt at many 
places in Kerala.  

The apex court gave a verdict that Mullapperiyar Dam water level should be 
raised to 142 ft and subsequently, after strengthening the baby dam, up to 152 ft. 
However, many resorts were built in the water catchment areas. The resort owners 
instigated the people in Kerala. Therefore, there were attempts to break the dam with 
hammers and iron rods. Now, the owner of the dam is Tamil Nadu.  But, it is located 
in Kerala! 

Throwing the judgment of Supreme Court into the winds, the Kerala Assembly 
adopted a resolution stating, 'No court of India could interfere in our State affairs.' 
Even today, the demand of Kerala is to demolish Mullapperiyar Dam and construct a 
new dam. If it happens, we will be at their mercy. They will not release water. Six 
districts of Tamil Nadu will become desert.  
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Already my brothers and sisters of Karnataka are not obliging the orders of the 
Supreme Court and trying to construct a new one on Cauvery at Mekedattu, in 
Mysore, Karnataka, against the letter and spirit of the Supreme Court Judgment and 
the final verdict of the Cauvery Tribunal.  

Already, Karnataka Government has allotted Rs. 5,962 crores for the 
construction of Mekedattu Dam. On 7th and 8th of December 2015, a conspiracy was 
hatched and a secret meeting was conducted in the bungalow of a Karnataka central 
Minister which all the Karnataka politicians, Ministers and MPs attended. The then 
Environmental Minister participated in the meeting and said, 'We won't give clean 
chit.  It is an open permission.  You go ahead and construct the dam.' This is the 
conspiracy. This is the conspiracy. Hence, the Karnataka Government is doing 
everything to construct the dam.   It is against the letter and spirit of 1924 Agreement 
between Madras Presidency and the Government of Mysore.  They are all least 
bothered about the Supreme Court judgement and also the final verdict of the 
Cauvery River Water Tribunal. When we came to know about the danger, we, the 
people of Tamil nadu, started peaceful agitation, which is going on even today. I am 
sorry to say, the Government of Andhra Pradesh is constructing check dams on Palar 
River, obstructing the due share of water, which was enjoyed for hundreds of years in 
the Northern districts of Tamil Nadu. …(Time-Bell rings)..  Sir, I will take only two 
more minutes.    
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Okay, take one more 
minute.  …(Interruptions)… 
 
SHRI VAIKO: Sir, I missed my flight, therefore, I could not move the motion for 
reference of the Bill to Select Committee. Give me some time.  

It is against the 1892 agreement between Madras State and Mysore State. No 
dam should be constructed without the consent of the other State. If Karnataka 
constructs the dam, five districts in Tamil Nadu will become a desert.  The Central 
Government should intervene in the matter and stop the construction of the dam.   
 When the previous Government of Dr Manmohan Singh, mooted the idea of 
this Dam Safety Bill on 3rd December, 2011, the then Chief Minister of Tamil Nadu 
wrote a strong letter against this pernicious move.  

After two days, on 6th December 2011, I came to Delhi and met the Hon. Prime 
Minister, Dr. Manmohan Singh, who has brotherly affection towards me. I told him 
what had happened in the Soviet Union will happen in India. Ukraine claimed that all 
the Soviet establishments, made in Ukraine State, thereafter was their property. 
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Therefore, the balkanization of Soviet Union took place. If Tamil Nadu is deprived of 
its historical legal rights over the waters of the rivers in the adjoining states, one day 
my grandson will say, "Naval establishment of Vijayanarayanam in Tirunelveli district 
is our property; Neyveli Lignite Corporation is our property; Avadi Tank factory is our 
property". This will happen. Therefore, Dr. Manmohan Singh agreed with my views 
and dropped the proposal.   

If this Bill is adopted, the worst affected State in India will be my State, the 
State of Tamil Nadu. Therefore, I oppose this Bill lock, stock and barrel. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I am very much 
thankful to you for giving me the opportunity to speak on the Dam Safety Bill.  

This Bill is mandated to provide for surveillance, inspection, operation and 
maintenance of the specified dam for prevention of dam failure, related disasters, and 
to provide for institutional mechanism to ensure their safe functioning and for matters 
connected therewith or incidental thereto.  

Sir, dams have played a key role in rapid sustainable agricultural  
and rural growth of our country. There are about 5254 dams which  
are completely constructed, about 447 dams are under construction,  
out of which 293 are more than 100 years old and 1000 dams are  
under 52 years old.  

In Andhra Pradesh, the Prakasam Barrage, Dowelswaram Barrage, and more 
than fifty other dams are very old.  Reservoirs are also there.  It has to be addressed 
and looked into.   

The Polovaram Project in the State of Andhra Pradesh was given the  
Status of National Project in pursuance of the AP Recognition Act 2014.  
The project construction was in full swing till 2019. Subsequently, the  
progress of the said project is very slow. Earlier, the Technical Committee had 
approved the revised DPR of about Rs. 55,000 crores.   But, till now, it has not been 
finalized.  During Shri Nara Chandra Babu Naidu's regime till 2019, the State spent its 
money and brought it to this Stage.  Thereafter, the State Government is not in a 
position to invest any money on this project.  I request the hon. Minister to be 
magnanimous and generous towards Andhra Pradesh and see to it that the revised 
DPR is approved and released, so that the Polovaram Project could be completed in 
a time-bound manner. There are only two more years are left out of this ten-year 
project. In respect of Clause 24 of the Bill, many States, like, Tamil Nadu, Kerala, 
etc., have expressed their strong reservations on this Bill, as it is encroaching upon 
the rights of the States.  

94 [RAJYA SABHA]



 
 

As per Clause 24(1), the entire power of authority will be vested  
with the National Committee. As some of the dams belong to one State, but are 
situated in other States, in such a situation, both the States should be given priority in 
the National Committee.  As per Clause 8, the National Dam Safety Authority shall be 
chaired by an officer not below the rank of Additional Secretary to the Government of 
India.  But he is not a technical person.   A competent technical person has to be 
appointed as Head of the Authority along with other members.  As per sub- clause 
9(3), the decision of the authority shall be final and binding on the parties to the 
issue. It shows that there is no appellate authority to question the decision of the 
single-member authority.   It is not advisable legally.  (Time-bell rings)  The Bill does 
not define the term ‘Stakeholders’. Similarly, the Bill does not focus on operational 
safety; it focuses only on structural safety.   Clause 5 of the Bill deals with the 
composition of a national committee on dam safety. Clause 5(1)(c) says, “not 
exceeding seven representatives of the State Government of the level of Engineering 
in-Chief or equivalent  by rotation, nominated by the Central Government.” The 
Central Government is appointing only seven members from 29 States on rotation 
basis. For example, the term of one member appointed from the State of Andhra 
Pradesh will expire by 2023.   As per the rotation, the Andhra Pradesh will get next 
chance in 2038. This will create so many problems. Therefore, I request the hon. 
Minister to consider giving representation to all the States in the committee like in the 
GST Council. Nothing will cause any harm to providing similar provisions in National 
Committee on Dam Safety. Since our country is having a federal structure, it is neither 
advisable nor desirable to encroach upon the rights of the States. I would like to make 
one more important issue.  As far as Krishna River dispute is concerned, there are 
four States involved - Maharashtra, Karnataka, Telangana and Andhra Pradesh. 
There is a long-standing dispute with regard to the distribution of Krishna River water. 
The upper riparian States are getting benefits but lower riparian States are not getting 
water in the absence of rainy season.  The proportionate release of water is very 
much required.   
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Your time is over, please 
conclude.  
 
SHRI KANAKAMEDALA RAVINDRA KUMAR: Not only the dam safety, but 
proportionate release of water in all lower riparian States is also important.  That 
should also be given by priority. Apart from that, the lower riparian States should be 
given absolute right with regard to the water, which is going to sea. That also be 
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given priority and needs to be taken into consideration. I request the hon. Minister to 
ensure that surplus water is to be utilised with absolute rights by the lower riparian 
States. Thank you.  
 
Ǜी संजय िंसह (राÍटर्ीय राजधानी के्षतर्, िदƥी) : मान्यवर, आपने मुझे इस बहुत ही महत्वपूणर् 
िवषय पर अपनी बात कहने का अवसर िदया, इसके िलए आपका धन्यवाद। 
 मान्यवर, मȅ आपके माध्यम से बड़ी िवनĦतापूवर्क इस सरकार से पूछना चाहता हँू िक क्या 
इस देश के सिंवधान से बढ़कर कोई है?  क्या इस देश के संिवधान से बढ़कर यह सरकार है? 
क्या इस देश के सिंवधान से बढ़कर कोई राज्य सरकार है? क्या इस देश के सिंवधान से बढ़कर 
सदन का कोई सदÎय है?  मान्यवर, इस देश के सिंवधान ने ËयवÎथा दी, इस देश के सिंवधान ने 
राज्यȗ को अिधकार िदया, लेिकन धीरे-धीरे करके आप राज्यȗ के िदए गए अिधकारȗ को छीनने 
का काम कर रहे हȅ।  Sales Tax - राज्य का अिधकार, आप GST लेकर आते हȅ!  Motor vehicle 
- राज्य का अिधकार, आप Motor Vehicle Act लेकर आते हȅ!  कृिष - राज्य का अिधकार, आप 
कृिष के िलए काला कानून लेकर आते हȅ!  देश के सिंवधान के तहत बनाई गई िदÊली की िवधान 
सभा, आप िवधान सभा की किमिटयȗ की भी पावर छीन लेते हȅ!  इस Dam Safety Bill मȂ भी आप 
वही काम कर रहे हȅ।  हमारे यहा ँएक कहावत है - "तू कौन? मȅ ख्वामख्वाह।" आपसे िकसने कहा 
िक आप राज्यȗ की dam safety के अंदर interfere कीिजए?  िकस राज्य ने आपसे अनुरोध 
िकया?  तिमलनाडु का िवरोध है, केरल का िवरोध है, ओिडशा का िवरोध है, कणार्टक का िवरोध 
है और साफ तौर से देश के सिंवधान की धारा-252 कहती है िक दो राज्यȗ के अनुरोध के बगैर 
आप कोई हÎतके्षप नहीं कर सकते।  बावजूद इसके, आप देश के सिंवधान के िवपरीत जाकर हर 
के्षतर् मȂ अपनी मनमानी और  थोपते जा रहे हȅ, इसिलए मȅ इस िबल की िनन्दा करता हँू, आलोचना 
करता हँू।  जैसे, कृिष िबल मȂ एक साल तक िकसानȗ को सड़क पर रख कर, 750 िकसानȗ की 
शहादत लेकर, यपूी का चुनाव देखते हुए वह िबल वापस लेने के िलए आपको मजबरू होना पड़ा, 
ऐसी पिरिÎथितया ँआएँगी िक आपको कल को यह िबल भी वापस लेना पड़ेगा, इसिलए अभी भी 
हमारा सुझाव है िक इस िबल को आप सेलेक्ट किमटी के पास भेिजए। 

हर चीज़ मȂ अपनी  और मनमानी से िबल पर िबल थोपने का काम मत कीिजए। मȅ उÇमीद 
कर रहा था िक इस सेशन मȂ आप एमएसपी की गारंटी का कानून लेकर आएंगे, लेिकन आपको 
हर वह कानून लाना है, िजससे राज्यȗ मȂ झगड़ा बढ़े। मान्यवर, आपने इसमȂ क्या-क्या Ģावधान 
िदए हȅ? इस िबल के अदंर maintenance के िलए जो पैसा है, जो फंड है, वह तो आप राज्य 
सरकार से लȂगे, इस िबल मȂ िजतने आपके instructions हȗगे, सबको follow करने की िज़Çमेदारी 
तो राज्य की है, आप राज्य के अिधकािरयȗ के ऊपर अपने अिधकारी, कमीशंस और अपनी 
कमेटी, सब िबठा दȂगे, लेिकन जब उनको maintenance के िलए पैसा देने की ज़रूरत आती है, 
फंड देने की ज़रूरत आती है, तो उसमȂ आप एक पैसा नहीं लगा रहे हȅ, उसमȂ आपकी अपनी 
मनमानी चलेगी। मȅ यह पूछना चाहता हंू िक आप यह िबल िकसिलए लेकर आए हȅ?  
                   
 Expunged as ordered by the Chair. 
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जहा ंपर आपकी राज्य सरकारȂ हȅ, आप उनका फेवर करने के िलए यह िबल लेकर आए 
हȅ, दो राज्यȗ के बीच मȂ पानी का झगड़ा करवाने के िलए आप यह िबल लेकर आए हȅ और भिवÍय 
मȂ राज्यȗ के बीच मȂ झगड़े करा कर अपनी राजनीित साधने के िलए तथा चंद पूजंीपितयȗ को 
maintenance और safety के नाम पर बड़ा ठेका देने की मंशा से आप यह िबल लेकर आए हȅ। इस 
िबल के पीछे यही मंशा है। ...(Ëयवधान)... मान्यवर, आपने सबको समय िदया है। 
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : आपको भी समय िदया है। 
 
Ǜी संजय िंसह : मेरी बात पूरी होने वाली है। 
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : मेरे पास अन्य 11 वƪाओं के नाम हȅ। 
 
Ǜी संजय िंसह : मȅ अपनी बात समाÃत कर रहा हंू।  
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : आप एक िमनट मȂ अपनी बात समाÃत कीिजए।  
 
Ǜी संजय िंसह : महोदय, िबजली, िंसचाई, पीने का पानी आिद की िनभर्रता पर जो राज्यȗ के पास 
अिधकार हȅ, उन पर आप अपना अिधकार जमाना चाहते हȅ और हर चीज़ मȂ, चाहे वह िबजली का 
उत्पादन हो, िंसचाई हो या पीने का पानी हो, हर चीज़ मȂ आपका हÎतके्षप इस िबल के माध्यम से 
धीरे-धीरे बढ़ेगा। यह एक बहुत बड़ी िंचता का िवषय है। यह िबल राज्यȗ के, देश के सिंवधान के, 
देश के सिंवधान की मूल भावना के  और इस देश के सघंीय ढाचें के िखलाफ है।   
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : धन्यवाद। 
 
Ǜी संजय िंसह : सर, मȅ अपनी बात समाÃत कर रहा हंू।  
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : कृपया आप अपनी बात समाÃत कीिजए। 
 
Ǜी संजय िंसह : य ह िबल राज्यȗ के अिधकारȗ और सघंीय ढाचें के िखलाफ है। मान्यवर, मȅ अंत मȂ 
आपके माध्यम से इस सरकार से यही अनुरोध करना चाहता हंू िक आपने 12 सासंदȗ को िनलिÇबत 
िकया है, आज इस िबल की चचार् मȂ हम लोग शािमल नहीं होते, लेिकन यह जनिहत का एक बड़ा 
मुǈा था।  
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : यह िवषय नहीं है। 
 
Ǜी संजय िंसह : राज्यȗ के िहत का एक बड़ा मुǈा था, इसिलए हम लोग चचार् मȂ शािमल हुए हȅ।  
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उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : आप िवषय पर बोल चुके हȅ, अब मȅ नेक्Îट Îपीकर को 
बोलने की अनुमित दे रहा हंू।  
 
Ǜी संजय िंसह : अब इस भावना का सÇमान करते हुए हमारे साथी सासंदȗ को सदन मȂ लाइए और 
उनके िनलÇबन को वापस लीिजए। ...(Ëयवधान)... आपने उनके अिधकारȗ को छीनने का काम 
िकया है।  
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : मȅ अब नेक्Îट Îपीकर को बोलने की अनुमित देता हंू।  
डा. फौिजया खान। 
 
Ǜी संजय िंसह : आपने 12 सासंदȗ को िनलिÇबत करके बाहर कर िदया।  
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : आप माननीय सदÎय का समय ले रहे हȅ, इससे इनका 
बोलने का समय कम हो जाएगा।  
 
Ǜी संजय िंसह : आप िहन्दुÎतान मȂ  की सरकार चला रहे हȅ। * से लोकतंतर् नहीं चलता, * से 
ससंदीय परÇपरा नहीं चलती। 
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : आप डा. फौिजया खान का समय ले रहे हȅ, इनका समय 
कम हो जाएगा। 
 
Ǜी संजय िंसह : आप अरुण जेटली साहब को पढ़ लीिजए। वे सदन की बाधा को लोकतंतर् की 
मज़बतूी के िलए अच्छा बताते हȅ। आप Ǜी अटल िबहारी वाजपेयी जी को भी पढ़ लीिजए। वषर् 2001 
मȂ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : एक िमनट के िलए रुक जाइए, माननीय सदÎय का 
Ãवाइंट ऑफ ऑडर्र है। 
 
Ǜी संजय िंसह : महोदय, मȅ अपनी बात समाÃत कर रहा हंू।  
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : माननीय सदÎय का Ãवाइंट ऑफ ऑडर्र है। 
 
Ǜी संजय िंसह : महोदय, मुझे माननीय अटल िबहारी वाजपेयी जी का वƪËय याद करा लेने 
दीिजए। ...(Ëयवधान)... Îवगीर्य Ģधान मंतर्ी अटल िबहारी वाजपेयी जी ने कहा 
था...(Ëयवधान)... 

                   
 Expunged as ordered by the Chair. 
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SHRI G.V.L. NARASIMHA RAO: Sir, I am on a point of order. ...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Under what rule? 
...(Interruptions)...  
 
SHRI G.V.L. NARASIMHA RAO: Under Rule 238 and under Rule 261. 
...(Interruptions)... 
 
Ǜी संजय िंसह : बहुमत के दल पर सदन चलाने की सबसे बड़ी िज़Çमेदारी है। आज सदन को 
चलाने की िज़Çमेदारी आपके ऊपर है। आप इस तरह से िवपक्ष के सासंदȗ के अिधकारȗ का हनन 
नहीं कर सकते। ...(Ëयवधान)... 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): What is the point of order?  
 
SHRI G.V.L. NARASIMHA RAO: Sir, I would like to mention that Rule 238, sub-rule 
(iii) clearly mentions that while speaking, you cannot use offensive expressions about 
the conduct or proceedings of the House or any Legislature. ...(Interruptions)... Sir, 
let me complete. ...(Interruptions)...   
 
Ǜी संजय िंसह : आप उपदेश नहीं दीिजए। ...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : आपको सबने सुना, अब आप सबको सुिनए। 
 
SHRI G.V.L. NARASIMHA RAO: Rule 238 (iv) says, 'you cannot reflect on any 
determination of the Council except on a motion.' ...(Interruptions)... 
 
Ǜी संजय िंसह : हम लोग छोटे बच्चे नहीं है। ...(Ëयवधान)...                        
 
Ǜी जी.वी.एल. नरिंसहा राव : हम हर िदन रूÊस एंड Ģोसीजर की चचार् मीिडया मȂ कर रहे हȅ। 
...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी भुबनेǚर कािलता) : Ãवाइंट ऑफ ऑडर्र का अलग टाइम िमलता है। आप रूल 
बुक देख लीिजए। ...(Ëयवधान)... 
 
SHRI G.V.L. NARASIMHA RAO: Sir, Rule 261... ...(Interruptions)... Rule 261 - 
'Expunction of words from proceedings', says, "If the Chairman is of the opinion 
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that... ... (Interruptions)... "If the Chairman is of opinion that a word or words has or 
have been used in a debate which is or are defamatory or indecent or unparliamentary 
or undignified, he may in his discretion, order that such word or words be expunged 
from the proceedings of the Council." ...(Interruptions)... Three times, hon. 
Member, Shri Sanjay Singh, used the word 'मनमानी'.  This is not a House that runs 
on 'मनमानी'.  So, that is a very unparliamentary word.  The word  was used twice. 
This is a House for democracy. ...(Interruptions)...  is irrelevant in this House.... 
(Interruptions)... Sir, the words 'काला कानून' cannot be used because that was a law 
that was passed in this House. ...(Interruptions)...  So, I want all these three words 
to be expunged.  'मनमानी',  'काला कानून' -- all these words must be expunged, Sir. 
...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  I have heard you, Mr. Rao. 
I would go through the records. ...(Interruptions)... I would go through the records 
and see if there is anything... ..(Interruptions)...  Now, the next speaker is Dr. Fauzia 
Khan. 
 
SHRI SHAKTISINH GOHIL:  Sir, I wish to speak on this point of order. 
...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I have already given the 
floor to Dr. Fauzia Khan. ...(Interruptions)...  
 
डा. फौिजया खान (महाराÍटर्): मेरा समय कोई और ले रहा है, मेरा समय मेरा है, please.  

Sir, thank you very much. There have been elaborate discussions on the 
jurisdiction of the Bill.  I would also speak a little on that.  Entry 17 of the State List 
allows the State to make laws subject to Entry 56 of the Union List, which allows the 
Parliament to make laws on the regulation of inter-State rivers and river valleys, if it 
declares such a regulation to be expedient in public interest.   

Sir, the Bill does declare it expedient in public interest and the Union can 
regulate a uniform dam safety procedure for all specified dams. We agree on that, Sir. 
However, in Entry 17, it is unclear how the Parliament would have the jurisdiction to 
frame a law for dams on rivers and river valleys which are within the jurisdiction of the 
State.  So, this is not clear and this certainly encroaches upon the sovereignty of a 

                   
 Expunged as ordered by the Chair.  
 
 

100 [RAJYA SABHA]



 
 

State and infringes upon the federal structure which everyone else has been speaking 
about. If this is legislated, this is going to be an encroachment upon the rights of the 
State, Sir.  As hon. Member, Shaktisinhji, has said, if a court of law strikes it down as 
ultra vires, it will not only be humiliation to the Government, it will also be humiliation 
to the entire House, क्यȗिक, सरकार अगर जवाबदेह है तो जनता के Ģित हम भी जवाबदेह हȅ 
और देश का federal structure बचाने की िजÇमेदारी अगर सरकार की है तो वह िजÇमेदारी 
िवपक्ष की भी है, क्यȗिक अगर हमसे पूछा जाये, जनता हमसे पूछ सकती है, तो हम क्या जवाब 
दȂगे? ‘दुिनया करे सवाल तो हम क्या जवाब दȂ, उनको न हो ख्याल तो हम क्या जवाब दȂ।’ मȅ 
आपके माध्यम से यह बोलना चाहंूगी िक भले ही यह मान िलया जाये िक बहुत बुिǉ ईÌवर ने उधर 
दी है, लेिकन कुछ बुिǉ, मुझे लगता है िक ईÌवर ने इधर भी दी होगी तो कभी तो िवपक्ष की बात 
भी मान िलया कीिजए, यह मȅ कहना चाहंूगी। 

Sir, there is a clear conflict of interest seen when we talk about the 
representative of the Central Water Commission because one cannot be an advisor as 
well as a regulator. So, this is one lacuna in the Bill. There is no appellate authority. 
The Bill makes no mention of any procedure where somebody can appeal against the 
decision of an authority. So, if an Additional Secretary-rank official is chairing the 
National Committee on Dam Safety and there is no appeal, it is against the principle of 
natural justice. Mr. Vice-Chairman, Sir, the Bill has no focus on minor and medium 
dams. We are not speaking anything about it. We are only speaking about the dams 
that are 15 metres in height, or 1 cubic metre per second in capacity, or 500 metres or 
more length of the crest.  So, even these dams need attention, I feel.   
 About compensation for the disaster victims, the Dam Safety Bill, 2019, as 
recommended by the Parliamentary Standing Committee, in its 2011 Report, says that 
the Bill must include a clause for compensation to the victims of every dam disaster.  
However, this Bill speaks nothing about compensation.  It speaks nothing about any 
avenue and no avenue of any fund whatsoever. Some of the high-risk dams which 
remain excluded from the definition of 'specific dams' in the Bill are  
under-construction dams, ash ponds, mining tailing dams, and so on.   
 At the end, I will raise one point that there are definitional issues also in this Bill. 
The Bill, in clause 6(3), refers to stakeholders.  It states that knowledge and 
information needs to be disseminated to the stakeholders, but if you have no clarity 
on who these stakeholders are, how will you disseminate this knowledge and 
information?  Hence, I request you to please send this Bill to a joint select committee. 
Thank you.  

  
SHRI BIRENDRA PRASAD BAISHYA (Assam): Thank you, Mr. Vice-Chairman, Sir, 
for allowing me to speak on the Dam Safety Bill, 2019.  The Bill is the need of the 
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hour.  Due to the disasters from the dams, more than 6,000 people have lost their 
lives in our country. So, this Bill is very important.   
 Secondly, regarding federal structure of the Constitution, many speakers have 
spoken, but I believe that this Bill is not going to disturb the federal structure of the 
country. Already, West Bengal Assembly and Andhra Pradesh Assembly have passed 
a resolution about the safety of dams. I would like to point out one more thing that a 
dam is not related to one State only. A dam is related to more than one, two or three 
States. For example, certain dam was constructed in one State, the depth area was 
in another State and the effect from the dam was in another State. We have seen 
differences of opinion regarding the water sharing among so many States. To resolve 
this problem, only a Central legislation can help. So, this Bill is very important. India 
has more than 5,344 dams. Among them, some big dams and some small dams are 
there. India has witnessed disasters from big dams. Till now, 36 disasters have 
occurred in our country and more than 6,000 people have lost their lives. So, a 
Central legislation is very important.  I would like to give the example of the Mekong 
River. Water of the Mekong River is shared by six neighbouring nations, but they have 
one common agreement regarding sharing water of the Mekong River.  Out of 36 
disasters related to dams, the worst disaster occurred in Gujarat where more than 
5,000 people lost their lives. Second disaster took place near Pune where more than 
1,000 people lost their lives. In 2020, another disaster took place in Uttarakhand 
where many people lost their lives and property. Therefore, Sir, I welcome this Bill as  
I hope that this Bill will resolve these issues. Sir, there is one more thing which I would 
like to mention is regarding the irrigation facilities. Regarding the water sharing, there 
are lots of differences among the States.  I hope that through this Bill, these disputes 
will be resolved.  
 Sir, I would like to draw the attention of the hon. Minister towards Lower 
Subansiri Dam in Arunachal Pradesh. The dam is constructed in Arunachal Pradesh 
but the effect will be in Assam. Sir, the dam is constructed in earthquake zone, the 
effects of the disaster will go to the people of Assam.   
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude. 
 
SHRI BIRENDRA PRASAD BAISHYA: I want the Government to look into this issue.  
Downstream Assam and the structures there should not get affected.  I would like to 
request the hon. Minister to look into this issue.  We want to protect lives and 
property of the people of Assam.   We are not against the energy generation but it 
should not be at the cost of lives and property of the people.  So, I request the hon. 
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Minister to look after the downstream effects of this project.   (Time-bell rings) Sir, 
please allow me to speak for one more minute. 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): I have already given you 
two more minutes. 
 
SHRI BIRENDRA PRASAD BAISHYA: Sir, it is an important issue. I will conclude in a 
minute.  
 Sir, our neighbouring country, China, has constructed many, many big dams 
on the River Brahmaputra.  Brahmaputra is our lifeline.  Due to big dams constructed 
by China at the source of River Brahmaputra, the water of Brahmaputra is declining 
like anything.   So, I would like to request the hon. Minister to look into this issue 
because Brahmaputra River is our lifeline.  If this River dies, our civilization will die. 

Sir, there is a joint agreement by six neighbouring States regarding sharing 
water of the Mekong River but there is no agreement with China.  Sir, I hope that with 
a view to save River Brahmaputra, the Government would take all steps including 
talking to China and resolve this issue.  Thank you very much.    
                       
SHRI G.C. CHANDRASHEKHAR (Karnataka): Sir, I thank you for giving me the 
opportunity to speak on this Bill.   This is a move to safeguard the dams, and, 
surveillance, monitoring, operation and maintenance of the dams but I have a few 
concerns which I would like to bring to your kind notice.  
 Sir, as you know, all the southern States are opposing this Bill and yet the 
Government wants to pass this Bill.  It is really unfortunate.  Sir, dams are not just the 
physical structures but lots of emotions of people are involved. For example, her 
Highness, Maharani of Kempa Nanjammani, Mysuru, Vani Vilasa Sannidhana sold 
family jewellery to fund construction of KRS dam across river Kaveri in Mysore.  Can 
you imagine a compassionate queen sacrificing her precious jewels for a project that 
would one day become a lifeline for millions of people in Tamil Nadu and Karnataka?  
 Let me give you one more example. The dam is named as Shrama Bindu 
Sagar and is built across Krishna River in Jamkhandi, Karnataka. It was constructed 
by raising Rs.90 lakhs from the farmers, and it was India's first private dam built by 
the farmers to irrigate 35,000 acres in a record time of 11 months.  I can go on and 
give multiple examples like this.  Sir, I quoted these examples just to tell you as to why 
all these dams and the attachment of the dams to the States are so important. With 
this, I begin my views on the current Bill and how this Bill is weakening the powers of 
the State. 
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 The Dam Safety Bill, 2010 recognizing that water in India is a State subject, 
was brought under Article 252 of the Constitution which meant that even when the Bill 
becomes an Act, it would be effective in any State only after the State Assembly also 
passes the Act.  It said "And whereas Parliament has no power to make laws for the 
States with respect to any of the matters aforesaid except as provided in Articles 249 
and 250 of the Constitution; and whereas in pursuance of Clause (1) of Article 252 of 
the Constitution, resolutions have been passed by all the Houses of Legislatures of 
the States of Andhra Pradesh and West Bengal to the effect that the matters aforesaid 
should be regulated in those States by law made by the Parliament."  It offered a 
choice to other States to allow the law to apply to them if they pass a resolution on 
the matter.  But the Bill offers no such choice.  The NDA Government has invoked 
Article 246 to introduce the 2019 Bill whereby the Parliament can make laws on entries 
on the Union List.  Entry 56 of the Union List provides 'regulation and development of 
inter-State rivers and river valleys to the extent to which such regulation and 
development under the control of the Union is declared by the Parliament to be 
expedient in the public interest.' 
 Sir, one major change in the DSB, 2019 is Clause 2, which was not there in 
DSB, 2018 and this clearly is a departure from the approach of DSB, 2010.  Several 
sections of the Bill suggest that the State Dam Safety Organisation is subservient to 
the National Dam Safety Authority. Further, Clause 49, 'Power to amend Schedules' 
states that the Central Government has the power to alter the functions of the State 
Committees on Dam Safety through a notification.  Clause 50 of the Bill states, "The 
Central Government may give such directions, as it may consider necessary, to the 
State Government where that Government is the owner of the specified dam and to 
the owner of a specified dam in any other case for the effective implementation of the 
provisions of this Act." This is a blatant attempt to restrict States' control over their 
dams. Sir, I have another three more minutes. 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No, your party's time is 
over. I am giving you three extra minutes.  
 
SHRI G.C. CHANDRASHEKHAR: Sir, I have just started. 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now.  
 
SHRI G.C. CHANDRASHEKHAR: Sir, I have just started. I need another three-four 
minutes. And the next thing is, all the 21 members of the Committee would be 
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nominated by the Central Government, and even the State representatives.  Instead 
of working in consultation with States, the Centre believes only in issuing directives. 
 CWC, as a member of the NCDS, will function both as an advisor and 
regulator, which is impermissible under the Constitution according to the Supreme 
Court and also a representative of CWC is a member of each State Committee on 
Dam Safety. There is still no inclusion of compensation to the victims of dam failures 
or dam incidents.  There is not much detail on human life, livestock and property. The 
CWC had very poor track record in dam safety and hesitant to place the blame on 
dam operators for wrong or unsafe operation of dams.  After the 2018 floods in 
Kerala, the CWC delegation's report stated that dams cannot be blamed for 
worsening the Kerala flood disaster of August, 2018 when all evidence pointed to the 
contrary.  
 
 I want to give one more example.  In 1979, the Machhu II dam disaster in 
Gujarat killed around 2,000 people (officially accepted by the Central Water 
Commission) but local estimate is something different.  We still do not know who was 
responsible for that dam disaster.  What has CWC done about it? 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now.   
 
SHRI G.C. CHANDRASHEKHAR: Dams are governed by pre-existing long-term 
agreements among the States. This Bill is against the interest of the States in case of 
inter-State water sharing.  We already have that Committee and forming another is a 
big burden to the State.  According to the Central Government... 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Please conclude. 
 
SHRI G.C. CHANDRASHEKHAR: Sir, two minutes please.  Sir, till today the entire 
dam authority is with the States, even now the States could not meet the water 
sharing allocation as per the tribunal due to unavoidable situations like drought,  
less-rain, other natural calamities, etc. 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Please conclude now.   
 
SHRI G.C. CHANDRASHEKHAR:  Sir, just one minute. 
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  I am calling the next 
speaker now. 
 
SHRI G.C. CHANDRASHEKHAR:  Sir, just one minute, I will finish it.  Finally, anyhow 
the Government has repealed the Farm Laws, now, I am requesting you to repeal the 
suspension of our colleagues because they are not our enemies; our colleagues are 
suffering in the cold.  Please, the House has to consider it.   Thank you. 

 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Okay, thank you.  Now, 
the next speaker is Shri Rambhai Harjibhai Mokariya. 
 
Ǜी रामभाई हरजीभाई मोकिरया (गुजरात) : माननीय उपसभाध्यक्ष जी, मȅ बाधँ सुरक्षा  िबल के 
समथर्न मȂ बोलने के िलए खड़ा हुआ हँू।  आज इस सदन मȂ हमारे देश के यशÎवी Ģधान मंतर्ी, Ǜी 
नरेन्दर् भाई मोदी जी के नेतृत्व मȂ हमारे माननीय कǈावर नेता और मंतर्ी, Ǜी गजेन्दर् िंसह शेखावत 
जी ने यह िबल पेश िकया है, इसका मȅ तहे-िदल से Îवागत करता हँू और समथर्न करता हँू ओर मȅ 
दोनȗ विरÍठ नेतागण का आभार Ëयƪ करता हँू।   
 महोदय, बाधँ सुरक्षा के बारे मȂ िपछली सरकारȗ ने भी सोचा था, सिमित का गठन भी हुआ 
था, लेिकन वे सफल नहीं रहीं।  परन्तु हमारी मोदी जी की सरकार ने हमारे िकसान भाइयȗ के िहत 
मȂ, जन समुदाय के िहत मȂ, सुरक्षा के िहत मȂ यह बड़ा िनणर्य िकया है।  देश मȂ 5,200 से अिधक 
बड़े बाधँȗ, िजनकी ऊँचाई 10-15 मीटर से अिधक है, यह उन पर लागू होगा।  यह िबल लाने से 
बाधँ बनाने मȂ समय की मयार्दा मȂ काम होगा, structure और design अच्छा होगा, िवÎथािपत 
लोगȗ के िलए कोई भी िववाद नहीं होगा और foreign funds से sponsored activists बाधँ बनाने 
मȂ बाधा नहीं डाल सकते, जैसे हमारे गुजरात मȂ नमर्दा बाधँ के समय डाली गई थी।   

 
(उपसभापित महोदय पीठासीन हुए) 

 
मान्यवर, मȅ गुजरात से आता हँू।  काश यह बाधँ सुरक्षा िबल पहले आया होता, तो हमारे 

गुजरात के मोरबी शहर के मच्छु डैम का जो हादसा हुआ था, वह हादसा भी नहीं होता।  मुझसे पूवर् 
वƪा ने कहा िक उसमȂ 5 हजार लोग मर गए थे, उसमȂ काफी जन हािन हुई थी, वह भी नहीं होती।  
नमर्दा बाधँ का िववाद वषș तक चलता रहा।  नेहरू जी ने Îटोन लगाया, िफर नानी जी आईं, नानी 
जी के बाद िफर लड़का आया, लड़के के बाद िफर पोता आया, िफर भी हमारा डैम पूरा नहीं हुआ।  
इसके िलए हमारे तत्कालीन माननीय मुख्यमंतर्ी, नरेन्दर् मोदी जी को उपवास पर बठैना पड़ा और 
उपवास के बाद यह काम आगे बढ़ा।  नमर्दा बाधँ का िववाद, जो लबें समय तक चलता रहा, अगर 
यह िबल पहले आ गया होता, आपने पास करवाया होता, तो ऐसा कुछ नहीं होता।  इसिलए मȅ 
िफर से इस िबल का समथर्न करता हँू और हमारे यशÎवी Ģधान मंतर्ी, नरेन्दर् मोदी जी और गजेन्दर् 
िंसह शेखावत जी को धन्यवाद देता हँू।  मान्यवर, अब मȅ गुजराती मȂ बोलता हँू, चूिँक मȅ गुजरात से 
आया हँू।    
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 'ददर् है सर मȂ और पेट मȂ कूट रहे हȅ, 
बाहर बारह बठेै हुए हȅ, 

और इसकी हमारी कोई िज़Çमेदारी नहीं है, 
ज़रा माफ़ी मािंगए और अदंर आइए, 

कोई तकलीफ नहीं है I' 
 
पानी िबन मछली, सǄा िबन िवपक्ष, तो िदक्कत तो आती है।  अगर नहीं समझȂगे, तो हम 

303 से 404 हो जाएँगे; अगर नहीं समझȂगे, तो 40 से 4 हो जाएगेँ।   
मेरी आप सभी से िवनती है िक आप इस िबल का समथर्न करȂ, तािक जÊदी से जÊदी 

जरूरी कारर्वाई हो जाए।  आप भी यहा ँबठेै रहȂ, सेवा करȂ और हम भी सेवा करȂ। आप लोगȗ का 
काफी पैसा बरबाद कर रहे हȅ।  यह जरूरी नहीं है।  आपको और हमȂ, सबने अच्छा काम करने के 
िलए भेजा है, देश की सेवा मȂ भेजा है, लेिकन आप काफी नुकसान कर रहे हȅ।  आप िफर एक बार 
माफी मागँ लीिजए और िजनको बाहर भेजा हुआ है, उनको अन्दर ले आइए।  धन्यवाद। 
 
MR. DEPUTY CHAIRMAN: The next Speaker is Shri Ajit Kumar Bhuyan. कृपया सीट पर 
बठै कर बात न करȂ।...(Ëयवधान)...  आपकी कोई बात िरकॉडर् पर नहीं जाएगी। ...(Ëयवधान).. 
The next Speaker is Shri Ajit Kumar Bhuyan; not present. Now, the next Speaker is 
Shri Harshvardhan Singh Dungarpur. Shri Ajit Kumar Bhuyan is sitting in Gallery No. 
5, please speak.  
 
SHRI AJIT KUMAR BHUYAN(Assam): Sir, I am an independent Member, so, may  
I know about the time that is allocated to me? 
 
MR. DEPUTY CHAIRMAN: You have ten minutes; please speak. 
 
SHRI AJIT KUMAR BHUYAN: Thank you, Sir, for giving me an opportunity to speak 
on the Dam Safety Bill, 2019. Sir, the idea of dams in India was conceived as a temple 
of development, but, the recent approach and direction in the context of dams do not 
have the human touch. Sir, development cannot be possible if humane or  
nation-centric approach is missing. I believe the safety of human kind and nature 
should be the guiding parameters for the safety of dams. So, I hope the Minister will 
seriously consider this angle. The basic philosophy of dams should not disseminate 
people and their identity, long and self-drove culture, harmonious in-built relations 
with community and surroundings. Sir, I am from Assam and we have been 
witnessing a very long and strong movement for the last several years, for more than 

                   
 Hindi translation of the original speech delivered in Gujarati. 
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maybe ten years. In different times, in the midst of movement, Expert Committees 
were formed, but, we do not have any information as to how that was implemented. 
There is an apprehension among people, we are not against the dam, but, it is a big 
Dam, as Shri Birendra Prasad Baishya rightly said, that is situated at the border of 
Assam and Arunachal. It is under Brahmaputra River, so, people are apprehending 
that their life will be in danger in due course. Sir, the major victims of unmindful 
concept of design for dam in recent decades have been the rural folk and 
marginalised section of society and with safety measures, it should be minimised. Sir, 
there are some lacunas in the Bill which are elaborately raised by our hon. Members;  
I do not like to deal with that. But, it should not go against the Constitution, and it 
should not affect the federal structure of the country. With these words, I conclude, 
thank you. 

 
SHRI HARSHVARDHAN SINGH DUNGARPUR (Rajasthan): Thank you Sir, for 
allowing me to speak. Sir, the Dam Safety Bill, 2019 is an excellent proposal by our 
hon. Prime Minister, Shri Narendra Modiji and our Minister for Jal Shakti, Shri 
Gajendra Singh Shekhawat and the Ministry of Jal Shakti. Sir, the Dam Safety Bill, 
2019 is basically to set up a uniform safety system and standards for all specified 
dams across the country. Sir, there are about 450 dams which are under 
construction, and 5500 large dams are there in the country.  So, the more important 
part is that about 295 dams are more than 100 years old.  So, that is  
pre-Independence era.  I just want to bring it to the notice of the House that most of 
these dams were built by the former princely rulers of their respective States.  These 
dams are still providing water supply to a lot of people even today. A very solid 
construction was done long ago. As few examples, as some of the speakers before 
me mentioned Travancore, even Mysore, where one example is of Krishnaraja Sagar 
Dam and some dams are in Udaipur.  Not only that, but these dams are also 
providing opportunities for tourism. So, dam safety is also important.  Sir, in even my 
town of Dungarpur, today the water supply comes from a dam built by my grandfather 
in pre-Independence era. So, this is just to mention a few examples, which are there.  
Even today there is no seepage in those dams and the structure is solid. Some dams, 
say, about 1050 dams, were built about fifty years ago. This Bill is more important 
today because of global warming, change in climatic patterns and change in weather 
patterns. So, what is happening is as we are seeing even today that in Tamil Nadu 
and other places, there have been very heavy rains and sudden burst of heavy rains. 
So, keeping this in mind, this Bill is all the more important that we look into national 
dam safety and the Authority would be called the National Dam Safety Authority.  The 
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Bill has also made provision for an obligation upon every owner of a specified dam to 
establish operational maintenance set-up to ensure continued safety of such dams.  
Sir, NDSA has been set up for that.  Another important part of this Bill is to analyse 
causes of major dam failures and suggesting changes in dam safety practices.  Sir, 
the Bill has, however, received criticism from a few Members of this House and some 
people allege that the Bill attempts to encroach upon the rights of States in the guise 
of dam safety. Sir, our hon. Minister, Gajendra Singh Shekhawat, said that the Bill 
was needed since most States in the country have not prepared an emergency action 
plan.  That is a very important point.  There are security concerns. Mere operational 
maintenance is not adequate.  We need to avoid disasters like the one happened in 
Kerala last years.  Responding to the concerns of the opposition, the hon. Minister 
said that these are your dams, your water and your power.  The power share shall 
remain the same.  So, as regards the operation and management of these dams, it is 
just that the new Committee which would supervise the safety of these dams for the 
purpose of national security to avert disasters.  So, it is very important to note that the 
Centre is not interfering in the States' rights whatsoever. Wherever there is a disaster, 
don’t forget that the Central assistance is sought and the Prime Minister provides 
Central assistance to mitigate the disaster.  Sir, a very important part of this Bill is 
emergency action plan and disaster management.  This, I feel, is a very important 
clause because whenever there is an emergency, there is not much time to mitigate 
the disaster.  Sir, for the dams above 30 meters, there will be seismological stations 
which will keep a close watch.  Then there is also a proposal to establish well-design 
hydro-meteorological network for inflow forecasting system.   
 
5.00 P. M. 
 
Sir, this is a very important part of the Bill. Another important part is to establish an 
emergency flood warning system for the probable flood-affected areas downstream. 
So, it is all about inflow and downstream. So, looking into all these facts, it is very 
important. If there are heavy rains overnight and suddenly the gates are to be opened, 
then we need an early warning system to warn the people downstream also. So, we 
should install such scientific and technical instruments which are invented or adopted 
from time to time for the purpose of ensuring dam safety and to save the life and 
property of the people downstream. It will be constantly monitored to upgrade the 
instruments and various methods.  
 Sir, every owner of the specified dam shall carry out risk management studies 
at such intervals as may be specified by regulations and the first such study shall be 
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made within five years. This is what is mentioned in the Bill. But, I request the hon. 
Minister that this period of five years should be reduced to two years. We need to do 
it earlier.  There are laws for the safety of even small, small things like lifts that we 
use to go up and down a building or a workshop. Then, why not we have this Bill for 
the safety of dams which are such large super-structures?  
 Sir, in the end, I would like to say that it is better to be safe than sorry. With 
that, I support the Bill and our Prime Minister. Thank you.  

 
SHRI ABDUL WAHAB (Kerala):  Mr. Deputy Chairman, Sir, I thank you for the 
opportunity to speak. Always when you are in the Chair, I speak.  

I rise to strongly oppose this Bill because it is anti-constitutional and  
anti-federal. I am not going into the details because I am not an expert on the plus 
and minus of the Bill. But, one thing is sure. About Mullaperiyar Dam, we know what 
is happening there. Our Vaiko and our Navaneethakrishnan were saying about 
yesterday night, not long back. Yesterday night, Tamil Nadu, without informing the 
Kerala State, opened the gates. Without a single alarm, they opened gates and so 
many houses are immersed because of flooding. ...(Interruptions)... He or someone 
else was saying ‘in case if something happens’! 700 people died during the farmers’ 
agitation, they are still asking for compensation. The number of people who live in the 
downstream is in hundreds of thousands. I also live in a downstream area. In my 
State, five districts are under threat. We are ready to give water, or whatever they 
want, to them. We want only one thing and that is safety. We don’t want water, at all. 
...(Interruptions)...  
 During the time of the Madras Presidency, Andhra Pradesh, Karnataka, Kerala 
and Tamil Nadu were all under it. Now, things have changed. Now you are saying, ‘It 
is our dam; that is your dam’, etc. But, now, as it is, in Kerala, in the districts of 
Idukki and all, we are pleading with our Tamil Nadu friends, ‘You take all the water.’ 
...(Interruptions)... ‘You take all the water, all the power. But, please give back our 
lives.’ Even I am under threat. ...(Interruptions)... 
 I hope, this is my maiden speech!  
 
MR. DEPUTY CHAIRMAN: You have had so many maiden speeches!  
 
SHRI ABDUL WAHAB: Sir, every time, there should be one maiden speech!  
 
MR. DEPUTY CHAIRMAN: You always abide by the time-limit.  
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SHRI ABDUL WAHAB: Sir, regarding the safety of the dams, we are all concerned. 
Legislation is a must. But, Kerala can’t make it, Tamil Nadu can’t make it. Then, the 
Centre has to initiate some measures but not in an arbitrary way. You should consider 
our sentiments also. Shekhawatji, please consider our concerns. I have one more 
point, lastly. I think I am the last speaker. Next time you should do the other way 
round.  I should be the first and the BJP and Congress should be the last.  At least 
Members will be here to listen.  Now, nobody is here.  My last point is this.  Our good 
friend from Kerala, our former Minister in BJP, accidentally, I should say, Shri 
Alphons, he was very vocal.  I was hearing his speech from my house.   
 
MR. DEPUTY CHAIRMAN:   You speak on the subject. 
 
SHRI ABDUL WAHAB:  Yes, Sir.  He is not talking about the sentiments of Kerala.  
Thank you very much. 
 
MR. DEPUTY CHAIRMAN:  You have excellent track record of speaking within the 
time limit.  आपका टाइम के अंदर बोलने का एक excellent track record है ।  You maintain it 
always.  Thank you.  माननीय Ǜी कामाख्या Ģसाद तासा जी। 
 
Ǜी कामाख्या Ģसाद तासा (असम): उपसभापित जी, मȅ डैम सेÄटी िबल, 2019 के समथर्न मȂ खड़ा 
हुआ हंूॅ। मȅ honorable Prime Minister नरेन्दर् मोदी जी और माननीय मंतर्ी Ǜी गजेन्दर् िंसह 
शेखावत जी को धन्यवाद देता हँू िक व ेइस िबल को 2019 के बाद िफर से लाए। जो लोग इसे 
सेलेक्ट कमेटी मȂ ले जाने की बात कर रहे हȅ, मȅ उनका िवरोध करता हँू। सर, मȅने देखा िक हम 
लोगȗ की जो ससंद है, उसमȂ िवरोधी दल के सब लोगȗ ने federal structure की बात कही, 
लेिकन डैम के structure की बात कोई नहीं बोल रहा है। डैम के structure की बात बोलनी चािहए 
और जो िबल मȂ है उसकी बात बोलनी चािहए। Federal structure की बात बोलने के िलए ससंद है 
and all the MPs are representing the States. तो अगर Îटेट्स की कुछ क्षित होगी, तो हम 
लोग उसके िलए िरÎपािँसबल हȅ और, वह बात हम लोग पािर्लयामȂट मȂ बोलȂ। We are 
represented by the States इसिलए ऐसा नहीं हो सकता िक  federal State को कुछ क्षित पहँुचे 
और राज्य सभा मȂ उसके बारे मȂ न बोलȂ। इसीिलए मȅ चाहता हँू िक आप लोग डैम के बारे मȂ सोिचए 
िक डैम की सेÄटी कैसे हो सकती है। मȅ honorable Minister को धन्यवाद देता हँू िक वे डैम सेÄटी 
िबल लाये हȅ और इसकी जो height की बात बोल रहे हȅ, तो उसके नीचे के छोटे डैम की सेÄटी की 
भी बात आनी चािहए, छोटे डैम को भी इसमȂ cover करना चािहए। महोदय, कुछ तो अथॉिरटी 
चािहए, जो डैम को देखे। डैम के inspection के िलए, डैम को देखने के िलए, इसकी टेिक्नकल 
चीजȗ को देखने के िलए कुछ तो अथॉिरटी होनी चािहए, वह अथॉिरटी यहा ंपर लायी गयी है। 
State National Committee on Dam Safety and others, जो State Dam Safety 
Organisation बनायी गयी है, वह बहुत जरूरी है, यह मȅ कहना चाहता हँू। मȅ यह इसिलए बोल 
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रहा हँू, असम मȂ वषर् 2005 से एक dam का construction हो रहा है,  Lower Subansiri Dam 
िजसके बारे मȂ अभी Ǜी बीरेन्दर् Ģसाद बÌैय जी ने बोला, इसका कोई मािलक ही नहीं है। मेरे पास 
Ǜी नबाम रेिबआ जी बठेै हुए हȅ, वे बोल रहे हȅ िक Subansiri Dam का कुछ नहीं होगा, लेिकन 
downstream पूरे Assam मȂ है और क्षित पहंुचेगी।  Largest river island माजुली के 
downstream के िलए NHPC काम कर रहा है, लेिकन कोई convinced नहीं है िक NHPC क्या 
बोल रहा है, क्यȗिक उसमȂ कोई अथॉिरटी नहीं है, कोई convince कराने वाली अथॉिरटी नहीं है 
िक जो यह बोले िक Dam is good, Structure is good. बार-बार यह बात कही जा रही है िक 
वह seismic zone मȂ है, कभी भी फटेगा तो आदमी मरȂगे। इस Ģकार से वहा ं बहुत सारी 
misunderstandings हȅ, िजसके कारण all the people are concerned about this dam 
क्यȗिक इस डैम के बारे मȂ कोई बोलने वाला नहीं है।  NHPC पर कोई िवÌवास नहीं करता है, 
NHPC सâ 2005 से है। यहा ंपर Ǜी जयराम रमेश जी बठेै हुए हȅ वे Environment Minister थे, वे 
वषर् 2010 मȂ वहा ंपर गये थे, शायद वे भी convince नहीं कर पाये।  इसीिलए यहा ंसे गये टबार्इन 
को ĤǨपुतर् नदी मȂ कई महीनȗ से बदं करके रखा है, अभी भी उसका construction होने मȂ उसमȂ 
झमेला होता है। इसीिलए डैÇस का जो सेÄटी िबल आया है, इसके िलए मȅ िमिनÎटर साहब को 
धन्यवाद देता हँू िक उन्हȗने िबल मȂ पूरे िडटेÊस िलखे हȅ और िडटेÊस िलखकर उन्हȗने बताया है 
िक कैसे होगा। आप लोग अपील की बात बोल रहे हȅ।  Central Government है, Minister हȅ, 
State Government के Chief Minister हȅ, वह appeal तो definitely होगी। हर समय आप लोग 
Central Government की बात उठा रहे हȅ, मȅ अपोिज़शन से िरक्वेÎट करता हँू िक अगर कोरोना 
बीमारी होती है तो आइसीएमआर के ऊपर िडपȂडȂट होते हȅ, Central Government के ऊपर 
िडपȂडȂट होते हȅ, कोई लॉ एंड ऑडर्र होता है तो सीआरपीएफ पर िडपȂडȂट होते हȅ। इसी Ģकार 
इसमȂ हो सकता है िक यिद कभी क्षित पहंुचेगी तो उसे Central Government ही देखेगी। Central 
Government is nothing else, but a separate system. यह separate system है। आप लोग 
बार-बार यह कह रहे हȅ िक यह काला िबल है, लेिकन यह काला या white की बात नहीं है, बिÊक 
आप लोग यह सोिचए िक अगर िकसी डैम को क्षित पहँुचेगी, तो उसको कौन देखेगा? इस िबल मȂ 
चीफ इंजीिनयर को मेÇबर बनाया गया है, सȂटर्ल वॉटर कमीशन के चेयरमनै को मेÇबर बनाया गया 
है। मुझे नहीं लगता है िक सȂटर्ल वॉटर कमीशन कोई गलत सजेशन देगा। जो नया डैम बना है तथा 
नॉथर्-ईÎट मȂ भी जो बहुत सारे डैÇस बन रहे हȅ, उनके बारे मȂ मȅ माननीय मंतर्ी जी से िरक्वेÎट 
करना चाहता हँू। हम लोगȗ को यह पता है िक नॉथर्-ईÎट मȂ जब Äलड आती है, तो िकन-िकन 
िदक्कतȗ का सामना करना पड़ता है। यह जो Subansiri Lower Dam बना है, जो  गेरुकामुख मȂ 
है, इसको एनएचपीसी बना रहा है। मȅ ऐसा सोचता हँू िक अरुणाचल Ģदेश का जो पानी है, उसको 
इसमȂ रुकवा करके इसको इिरगेशन, पावर जेनरेशन तथा अन्य कामȗ मȂ यज़ू िकया जाएगा। अभी 
िबहार के एक सासंद ने भी बताया है और यह मागँ की है िक वहा ँपर और डैÇस बनȂ। डैÇस बनȂ, 
लेिकन वे डैÇस scientific हȗ, इसकी गारंटी definitely Îटेट गवनर्मȂट्स तो लȂगी ही, लेिकन अगर 
सेन्टर्ल गवनर्मȂट की एक अथॉिरटी होगी, तो अच्छा होगा। इस सबंधं मȂ अभी िबल आया है, इसके 
बनने के बाद इसमȂ जो किमया ँहȅ, उनको ठीक िकया जाएगा। इसमȂ जो किमया ँहȅ, उनको बाद मȂ 
दूर करके इसमȂ जोड़ा जाएगा। मȅ इस िबल का सपोटर् करता हँू। यह िबल हमारी पाटीर् लेकर आई 
है, ऐसी बात नहीं है, बिÊक 1982 से यह िबल चल रहा है। जो Subansiri Lower Dam बन रहा है, 
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वह 2007 से बन रहा है। इसके साथ-ही-साथ वहा ँदो-तीन और डैÇस बन रहे है, इनमȂ क्या 
materials use हȗगे, क्या technical support होगा, structure कैसा होगा, इसका यहा ँपर पूरा 
िववरण है। जहा ँतक operational part की बात है, इस सबंधं मȂ यह कहना है िक इस िबल मȂ 
िजस Central Dam Safety Organisation, Central Water Commission का िजकर् है, ये सब 
िमल कर इसके िलए जो सजेशन्स दȂगे, उन पर Îटेट का इंटरेÎट definitely िदखेगा।  
 मȅ माननीय मंतर्ी जी से यह िरक्वेÎट करता हँू िक डैम बनाना ठीक है, लेिकन इससे 
downstream मȂ जो िदक्कतȂ हȗगी, उनको भी देखना चािहए। अभी जो डैम बन रहा है, उससे 
downstream मȂ बहुत disturbance होगी - ऐसा बोल कर इसको रुकवाया गया है। अभी 
एनएचपीसी ने िसफर्  30 िकलोमीटर की गारंटी ली है। मेरा यह कहना है िक downstream मȂ जहा ँ
तक इसका effect होगा, वहा ँतक इसको देखना चािहए। ऐसा नहीं होगा, तो लोगȗ के मन मȂ 
हमेशा यह बात रहेगी िक यह वॉटर बम है, यह कभी भी फट सकता है और इससे बहुत नुकसान 
होगा। इस तरह की बातȂ नीचे के लोगȗ के मन मȂ आती हȅ। इसके िलए गारंटी देने की जो बात आप 
लोग बोल रहे हȅ, उसके सबंधं मȂ हमारी सरकार ने जो िकया है, उसके िलए अपोिज़शन को सपोटर् 
करना चािहए - यह मȅ अपोिज़शन से िरक्वेÎट करता हँू।  
 मȅ तो िबल मȂ यह देख कर हैरान हँू िक 75 dams are more than 20 years, 227 dams 
are more than 100 years और महाराÍटर् मȂ 2,394, एमपी मȂ 906, गुजरात मȂ 632 डैÇस हȅ। इनको 
देखने के िलए इतने िदनȗ के बाद, 40 वषș के बाद इस सरकार के ǎारा जो एक सेन्टर्ल अथॉिरटी 
के िलए िचन्तन िकया गया है, यह िचन्तन right way मȂ जा रहा है। आप लोग िसफर्  federal 
structure की बात बोलते हȅ, Îटेट गवनर्मȂट्स का जो interest है, they will definitely look into 
States’ interest. जीएसटी मȂ तो कोई ĢॉÅलम नहीं हो रही है। सेन्टर्ल गवनर्मȂट के िजतने भी एक्ट 
आए हȅ, उनमȂ कभी भी Îटेट गवनर्मȂट की तरफ से कोई िदक्कत की बात नहीं होती है। हमारी 
राज्य सरकारȂ maximum time सेन्टर्ल गवनर्मȂट पर िडपȂड करती हȅ। They depend on the 
Central Government as to what the Central Government should say.  

आप लोग पानी के मामले मȂ जो झगड़ा करते हȅ, उसको थोड़ा कम कीिजए। आप लोगȗ को 
Cauvery water dispute को थोड़ा कम करना चािहए। जब सेन्टर्ल गवनर्मȂट है, तो आप लोग क्यȗ 
झगड़ा करते हȅ? वहा ँपर हमारी सरकार नहीं थी, वहा ँपर जब-जब डैम बना, उस समय आप 
लोगȗ की लोकल गवनर्मȂट थी। इसमȂ आप लोगȗ को भी देखना चािहए।  

अरुणाचल गवनर्मȂट और असम गवनर्मȂट के बीच पानी के यज़ू तथा पावर के यज़ू के सबंधं 
मȂ एक समझौता हुआ है। इसके िलए सबंिंधत दो चीफ िमिनÎटसर् ने एक साथ बठै कर इन सारे 
मुǈȗ पर बात की है। मेरे पास जो सासंद बठेै हȅ, व ेबोल रहे हȅ िक आप बोिलए, मȅ तो नहीं बोलूगँा, 
क्यȗिक dam is in Arunachal Pradesh and Assam is downstream. वहा ँपर ĤǨपुतर् नदी है, 
िजसको Mighty river कहा जाता है। यह बहुत बड़ी नदी है,  अरुणाचल Ģदेश की जो बड़ी-बड़ी 
निदया ँहȅ, व ेसारी निदया ँइसमȂ आकर िमलती हȅ। इसके कारण वहा ँपर flood जैसी िÎथित होती 
है, यह हम लोगȗ के िलए disaster है। इस सबंंध मȂ हम लोगȗ ने यह मागँ की है िक इसको 
national disaster के रूप मȂ घोिषत िकया जाए। इस तरह के जो disaster होते हȅ, उनके कारण 
जो क्षित होती है, उसके िलए Îटेट गवनर्मȂट को फंड कहा ँ से िमलेगा? इसके िलए सेन्टर्ल 
गवनर्मȂट को ही Îटेट गवनर्मȂट्स को फंड देना पड़ेगा। अगर Îटेट गवनर्मȂट्स को फंड की कमी 
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होती है, तो सेन्टर्ल गवनर्मȂट को Îटेट गवनर्मȂट्स को फंड देना चािहए। मȅ माननीय मंतर्ी जी से 
िरक्वेÎट करता हँू िक इसमȂ जो किमया ँबताई गई हȅ, उनको वे थोड़ा देखȂ। और downstream 
बोलकर नहीं, मȅ मंतर्ी जी से िरक्वेÎट करता हँू िक कभी छोटे डैÇस की सेÄटी की बात भी लानी 
चािहए। ऐसा नहीं होना चािहए िक िसफर्  बड़े डैÇस को देखना चािहए, कभी-कभी छोटे डैÇस भी 
बहुत नुकसान पहंुचाते हȅ। हम लोगȗ ने देखा है िक जब NEEPCO पानी छोड़ता है, िबना पूछे 
छोड़ने के बाद धेमाजी टाउन और लखीमपुर मȂ पानी की बहुत disturbance होती है, आदमी 
artificial flood मȂ डूबते हȅ, इसिलए मȅ माननीय मंतर्ी जी से छोटे डैÇस का ख्याल रखने के िलए 
अनुरोध करता हँू। जो पावर है, क्लीन पावर या गर्ीन पावर जो भी बोिलए, इसका और Ģोडक्शन 
करने के िलए ऐसे डैम की सेÄटी होनी चािहए। अगर आदमी के मन मȂ सेÄटी घुसेगी, जो 
downstream है या upstream है, तो क्या आदमी के मन मȂ यह सब बात आएगी? अगर Dam is 
well, डैम का अच्छे से कंÎटर्क्शन हुआ है और जो ऑगर्नाइज़ेशन हमने बनाई है, उस 
ऑगर्नाइज़ेशन ने उसे सिर्टिफकेट िदया है, तो इससे आदमी का जो िवरोध होता है, कम-से-कम 
वह तो कम होगा। और, क्यȗिक यह Ģाइवेट पाटीर् नहीं है, इसमȂ ownership को भी लेना चािहए। 
आपने ownership को जो responsibility दी है, मȅ सोचता हँू िक ownership की responsibility 
ज्यादा बढ़ानी चािहए। जैसा िक आप downstream के सबंधं मȂ बोले, downstream के आदमी की 
भी सेÄटी और upstream की भी सेÄटी - आप दोनȗ की सेÄटी िनिÌचत कीिजए। यह बोलकर मȅ 
इस िबल का सपोटर् करता हँू और आशा करता हँू िक जो बड़ा डैम है, सौ साल का डैम है, उसका 
भी परीक्षण िकया जाए, उसे भी देखा जाए। आप seismic zone मȂ नहीं हȅ, इसिलए आपको पता 
नहीं है, लेिकन जो seismic zone मȂ होते हȅ, उन्हȂ टȂशन होती है। िबना seismic zone मȂ होते हुए 
भी, िजसने सौ साल cross िकए, िजसने 20 साल cross िकए, इसका भी एक परीक्षण, scientific 
study होनी चािहए। इसे National Disaster Management Bill Authority की तरफ से भी 
examine िकया जाए और वहा ंके आदमी को आÌवÎत िकया जाए िक इसकी लाइफ िकतनी है। 
हमारे यहा ँएक Saraighat bridge है, उसके िलए िĤिटश वहा ँसे कहते हȅ िक हमने Saraighat 
bridge को सौ साल का टाइम िदया था, इसे close िकया जाए। मुझे लगता है िक ऐसी एक टाइम 
िलिमट भी होनी चािहए, क्यȗिक यह वॉटर बम जैसा है। इसे देखने के िलए आपने जो मंशा की है, 
वह ठीक है।  इसके िलए मȅ माननीय Ģधान मंतर्ी जी को धन्यवाद देता हँू। माननीय मंतर्ी जी, आप 
और आपका िडपाटर्मȂट यह जो िबल लाया है, जो िडटेÊस यहा ँपर मȂशन की गई हȅ, इनके िलए भी 
धन्यवाद देते हुए, मȅ अपनी बात को िवराम देता हँू। 

 
Ǜी उपसभापित : माननीय मंतर्ी जी। 
 
जल शिƪ मंतर्ी (Ǜी गजेन्दर् िंसह शेखावत) : माननीय उपसभापित महोदय, बाधँȗ की सुरक्षा के 
िलए एक देशËयापी Ģोटोकॉल बनाने की दृिÍट से लाए गए इस महत्वपूणर् िबल पर सभा मȂ हुई 
साथर्क चचार् मȂ 22 माननीय सदÎयȗ ने अपनी सहभािगता सुिनिÌचत की। Ǜी ितरुची िशवा जी, 
शिƪिंसह गोिहल जी, के.जे. एÊफȗस जी, जनाब नदीमुल हक जी, टी.के.एस. एलगंोवन जी, 
Ģसन्न आचायर् जी, िव. िवजयसाई रेƿी जी, िशवादासन जी, नवनीतकृÍणन जी, राम नाथ ठाकुर 
जी, Ģो. मनोज कुमार झा जी, Ǜी वाइको जी, रवींदर् कुमार जी, सजंय िंसह जी, डा. फौिजया 
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खान सािहबा, Ǜी बीरेन्दर् Ģसाद जी, जी.सी. चन्दर्शेखर जी, रामभाई जी, अजीत कुमार भयुान 
जी, हषर्वधर्न जी, जनाब अÅदुल वहाब साहब और कामाख्या Ģसाद तासा जी, मȅ इन सब माननीय 
सदÎयȗ को अंतमर्न की गहराई से धन्यवाद ज्ञािपत करना चाहता हँू। देश, देश की जनता और 
देश के ऐसे सारे जल ससंाधन, िजन पर हमारा जीवन िनभर्र है, वे अपनी सुरक्षा के िलए इस 
महत्वणूर् िबल का इतंजार 40 सालȗ से कर रहे हȅ। मेरे सािथयȗ ने चचार् के दौरान अपने ज्ञान के 
आधार पर, कुछ सािथयȗ ने अपने तकनीकी ज्ञान के आधार पर और कुछ सािथयȗ ने केवल 
राजनीितक Ģितबǉताओं के आधार पर अपने-अपने िवचार ĢÎतुत िकए। माननीय उपसभापित 
जी, जब मȅ ऐसा कह रहा हँू, तो मȅ यह बात िबÊकुल िजÇमेदारी के साथ कह रहा हँू। नया भारत 
बनाने को संकÊपबǉ माननीय नरेन्दर् मोदी जी के नेतृत्व मȂ देश की सरकार न केवल बाधँȗ की 
सुरक्षा - यह केवल एक िवषय है, क्यȗिक इस िबल पर अभी चचार् हो रही है, इसिलए यह हो 
सकता है - अिपतु मनुÍय जीवन और राÍटर् की सुरक्षा से जुड़े हुए ऐसे सारे िवषयȗ पर सुरक्षा आम 
करते हुए देश मȂ सुरक्षा का एक नया वातावरण बनाने का काम कर रही है और देश मȂ सुरक्षा की 
एक नई पिरभाषा गढ़ने का काम माननीय मोदी जी के नेतृत्व मȂ काम करने वाली इस सरकार ने 
िकया है। यह सदन साक्षी है, सड़क सुरक्षा को लेकर नया कानून बनाया गया।  रेल के पिरचालन 
मȂ याितर्यȗ की सुरक्षा और रेल की सपंिǄ की सुरक्षा को Ģाथिमकता दी जाए, इस नये िवचार के 
साथ देश की सरकार ने 2014 से काम करना Ģारंभ िकया।  Space security पर, data security 
पर और देश की समगर् सुरक्षा को लेकर माननीय नरेन्दर् मोदी जी के नेतृत्व मȂ सरकार ने Ëयापक 
काम िकया है, िजसे आज पूरा िवÌव Îवीकार करता है। 
 माननीय उपसभापित महोदय, मȅ सभी माननीय सदÎयȗ का आभारी हँू, िजन्हȗने इस चचार् 
मȂ भाग लेते हुए कहा िक जल हमारे जीवन के िलए सबसे महत्वपूणर् है।  साथ ही साथ, उन्हȗने 
बाधँȗ की सुरक्षा के महत्व के बारे मȂ भी बताया।  यह दीगर बात है िक यह राज्य का िवषय है, केन्दर् 
का िवषय है, इस पर राज्य कानून बना सकता है या केन्दर् कानून बना सकता है।  इस िवषय पर 
सबने अपने-अपने िहसाब से िवचार ĢÎतुत िकए हȗगे, लेिकन बाधँȗ की सुरक्षा की महǄा को लेकर 
और जीवन मȂ पानी की उपयोिगता को लेकर सबने समवेत Îवर से यह Îवीकार िकया और एक 
राय होकर बात की, उसके िलए मȅ सभी माननीय सदÎयȗ, िजन्हȗने चचार् मȂ सहभािगता की और 
जो लोग सुन रहे थे, उन सबका अिभनन्दन करना चाहता हँू, उन सबके Ģित आभार ज्ञािपत करना 
चाहता हँू। 
 लगभग दो वषर् से भी कुछ समय पूवर् लोक सभा मȂ यह िबल ĢÎतुत हुआ था।  वहा ँभी दो 
दजर्न से ज्यादा माननीय सदÎयȗ ने इस िवषय पर अपने िवचार ĢÎतुत िकए थे और लगभग 
समवेत Îवर से सभी ने बाधँȗ की सुरक्षा की महǄा पर िचन्ता Ëयƪ करते हुए, वतर्मान मȂ बाधँȗ की 
सुरक्षा को लेकर िजस तरह की िÎथितया ँदेश मȂ हȅ, उनको लेकर अपनी िचन्ताएँ वहा ँभी जािहर 
की थीं।  लोक सभा मȂ सभी ने िमलकर इस िबल को पािरत िकया, मȅ उस सदन के सभी माननीय 
सदÎयȗ का भी आज इस अवसर पर अिभनन्दन करना चाहता हँू, उनको आभार ज्ञािपत करना 
चाहता हँू। 
 आदरणीय उपसभापित जी, मȅ जब इसकी ĢÎतावना रखने के िलए खड़ा हुआ था, तो 
दुभार्ग्य से उसे मुझे तीन टुकड़ȗ मȂ रखना पड़ा।  यह हो सकता है िक उस समय मȅने जो कुछ कहा, 
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उसकी continuity सÇमाननीय सदÎयȗ के जेहन मȂ शायद न रह पायी हो, इसिलए मȅ थोड़े-से 
शÅदȗ मȂ उन सबको दोहराना चाहता हँू। 
 बहुत सारे सदÎयȗ ने पुराने िवषयȗ पर बात की, लेिकन जल की जीवन मȂ महǄा केवल इस 
बात से समझी जा सकती है िक दुिनया भर मȂ सारी सÆयताओं का जो िवकास हुआ है, वह जल के 
ससंाधनȗ पर और मुख्यत: निदयȗ के तट पर हुआ है।  साथ-ही-साथ, मनुÍय ने न केवल अपने 
जल की आवÌयकता के िलए, िंसचाई की आवÌयकता के िलए, पीने के पानी की आवÌयकता के 
िलए, िबजली की आवÌयकता की पूिर्त के िलए, बिÊक बाढ़ से सुरक्षा के िलए भी िवÌव भर मȂ 
हज़ारȗ बाधँȗ का िनमार्ण िपछले हज़ारȗ सालȗ मȂ िकया है। 
 अभी जब सब लोग चचार् कर रहे थे, तब दिक्षण भारत के मेरे साथी सदÎयȗ ने Kallanai 
बाधँ की चचार् की, िजसे चोल राजाओं ने लगभग 2,000 वषर् पूवर् बनाया था।  लेिकन, यिद हम 
दुिनया पर दृिÍटपात करȂ, तो पाएँगे िक दुिनया मȂ ऐसे बहुत सारे देश हȅ।  3,000 ईसा पूवर् 
तत्कालीन मेसोपोटािमया मȂ पहले ऐसे structures बनाए गए थे, िजनका इितहास मȂ ÎपÍट 
उÊलेख िमलता है।  आज के समय मȂ, Egypt, रोम और Ǜीलकंा मȂ बनाए गए ऐसे हज़ारȗ वषर् 
पुराने बाधँȗ का अिÎतत्व आज भी मौजूद है।  यिद पूरी दुिनया की दृिÍट से देखȂ, तो जो Lake 
Homs Dam है, वह आज पूरी दुिनया का सबसे पुराना functional बाधँ है। 
 हममȂ से कुछ माननीय सदÎयȗ ने बाधँȗ की बढ़ती हुई वय के सबंधं मȂ चचार् की।  िनिÌचत 
रूप से िवÌव भर के अिभयंता और इंजीिनयसर् की दृिÍट मȂ यह एक गंभीर िवषय है िक बाधँȗ की वय 
बढ़ रही है, लेिकन बाधँȗ की वय का बाधँȗ की सुरक्षा से कहीं कोई Ģत्यक्ष सबंधं नहीं है।  मȅ एक बार 
िफर यह दोहराना चाहता हँू िक केवल बढ़ती हुई उĦ के कारण िकसी बाधँ को हम असुरिक्षत कह 
दȂ, तो यह ठीक नहीं होगा।  आज जब दुिनया के बहुत सारे देशȗ मȂ हज़ारȗ साल पुराने बाधँ भी 
successfully function कर रहे हȅ, तब इस तरह की िचन्ता Ëयƪ करना, आशंका Ëयƪ करना िक 
मातर् 125 साल पहले कोई बाधँ गुड़ से बनाया गया था, कोई बाधँ चूने से बाधँा गया था, यह ठीक 
नहीं है।  उस समय िजस तरह की तकनीक थी, उस तकनीक के ऊपर ĢÌनिचन्ह खड़ा करना 
ठीक नहीं है।  मȅ मानता हँू िक उस समय के जो अिभयंता थे, जो इंजीिनयसर् थे, बेशक उन्हȗने 
आईआईटी अथवा ऐसे िकसी इंजीिनयिंरग कॉलेज से िडगर्ी ĢाÃत नहीं की होगी, लेिकन उन्हȗने 
अपने अनुभव से जो सीखा था, उनके उस अनुभव पर हम जो ĢÌनिचन्ह खड़ा कर रहे हȅ, मुझे 
लगता है िक वह ठीक नहीं है। मȅ राजÎथान से आता हंू। हम जल सरंक्षण की बात करते हȅ। 
राजÎथान के बहुत सारे िकलȗ मȂ ऐसी ËयवÎथाएं बनी हुई हȅ, जो िपछले 700-800 सालȗ से िकले मȂ 
िगरने वाली एक-एक बूदं पानी को सचंय करके, सरंिक्षत करके, उसमȂ रहने वाले लोगȗ की Ãयास 
बुझाती थीं, पानी की आवÌयकता की पूिर्त करती थीं। आज 600-700 साल बाद भी व ेÎटर्क्चसर् 
बखूबी काम कर रहे हȅ, एक-एक बूदं पानी सहेजा जाता है। वे बेशक आईआईटी मȂ नहीं पढ़े थे, 
एमआईटी मȂ नहीं पढ़े हȗगे, लेिकन उन लोगो की िवǎता पर ĢÌन-िचन्ह खड़ा करने का अिधकार 
हमȂ नहीं है। हमȂ गवर् करना चािहए िक हमारे Ģाचीन काल के लोगȗ ने, उस समय के अिभयन्ताओं 
ने अपने अनुभव, तकनीक और ज्ञान के आधार पर िकस तरह से ऐसी सरंचनाएं िवकिसत की थीं। 
साथ-ही-साथ दूसरी तरफ जब मȅ वतर्मान मȂ देखता हंू तो वषर् 2014 मȂ लारजी बाधं मȂ अचानक 
पानी छोड़ा गया - अभी बहुत सारे सदÎयȗ ने चचार् की, कल का उदाहरण भी िदया िक तिमलनाडु 
ने एकाएक पानी छोड़ िदया - िहमाचल Ģदेश मȂ लारजी बाधं मȂ जब एकाएक पानी छोड़ा गया तो 
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उसमȂ डूबने के कारण 24 छातर्ȗ की ददर्नाक मृत्यु हुई। अभी कुछ िदन पहले हमने समाचार पढ़ा था 
िक आंधर् Ģदेश मȂ जब Annamayya बाधं मȂ एकाएक पानी आने लगा, िजतनी उसकी spillway की 
capacity थी, जब उससे डेढ़ गुना ज्यादा पानी आने लगा, तो spillway टूटा और उसके कारण से 
िकतनी बड़ी क्षित हुई। एकाएक पानी छोड़ िदए जाने से वषर् 2018, वषर् 2019 और वषर् 2021 मȂ िकस 
तरह से केरल मȂ तबाही हुई, सबके जेहन मȂ वह अभी भी ताज़ा है, आप सबकी Îमृित मȂ है। 
िनिÌचत रूप से आज इस बात की आवÌयकता भी है िक हम समगर् दृिÍट से इस सब पर िवचार 
करȂ और िवचार करते हुए देश मȂ इस तरह का कानून बनाएं और इस तरह की ËयवÎथा बनाएं िक 
हम ऐसी होने वाली घटनाओं से अपने देश को, देश की आवाम को, देश की जनता को और साथ-
ही-साथ पूरे riverine structures को बचाएं, क्यȗिक जब एक बाधं टूटता है तो केवल मनुÍयȗ पर 
Ģभाव नहीं पड़ता, मȅने अपनी ĢारिÇभक िटÃपणी मȂ भी यह बात कही थी, इसका Ģभाव उस पूरी 
riverine ecology पर पड़ता है, eco-system पर पड़ता है। उस नदी पर केवल हमारा अिधकार 
नहीं है। बाधं बाधंकर शायद उसके ईको-िसÎटम मȂ बहुत सारे ऐसे अिÎतत्व हȗगे, िजनके जीवन 
पर हमने ĢÌनिचन्ह खड़े िकए हȗगे, लेिकन बाधं टूटने के कारण से भी ऐसे सारे ईको-िसÎटम मȂ 
जो पिरवतर्न आता है, वह पिरवतर्न न आए, इसकी िज़Çमेदारी िनिÌचत रूप से सदन मȂ बठेै हम 
सब लोगȗ की है। मȅ माननीय सदÎयȗ से एक बार िफर िनवेदन करना चाहता हंू िक यह माननीय 
मोदी जी के नेतृत्व मȂ काम करने वाली सरकार है। हम देश को सशƪ, समृǉ और मज़बतू भारत 
बनाने के िलए सकंÊपबǉ हȅ और देश की सुरक्षा की िंचता, देश के नागिरकȗ की सुरक्षा की िंचता 
और देश की समृिǉ से जुड़े हुए हर एक िवषय पर पूरी Ģितबǉता के साथ काम करते हȅ। इसीिलए 
बाधंȗ की सुरक्षा भी िनिÌचत रूप से एक महत्वपूणर् िवषय है। इस दृिÍट को लेकर यह िबल लाया 
गया है।  

माननीय उपसभापित महोदय, आज मȅ इस िबल का उǄर देने के िलए आप सबके बीच 
आपके िनदȃश पर इस सदन मȂ खड़ा हंू। 29 जुलाई, 2019 को लोक सभा मȂ इसे introduce िकया 
गया और 2 अगÎत, 2019 को इस िवधेयक को लोक सभा मȂ पािरत िकया गया। वहा ंभी चचार् मȂ 
यही सब िवषय, िजन िवषयȗ पर आज हम इस सदन मȂ बात कर रहे थे, इन सारे िवषयȗ पर बात 
हुई। देश मȂ कुल िकतने बाधं हȅ, उनकी सखं्या के बारे मȂ, िकतने बाधं िनमार्णाधीन हȅ एवं बाधंȗ के 
बढ़ते हुए Ëयय के बारे मȂ चचार् की गई। यह कानून बनाना सिंवधानसÇमत है या नहीं है, इसके बारे 
मȂ भी वहा ंĢÌनिचन्ह खड़े िकए गए।  बाधं की िकतनी क्षमता है, िजसके कारण से खड़ा हुआ है, 
िकस पानी पर िकसका िकतना अिधकार है, पानी के िवषय और बाधंȗ की सुरक्षा के िवषयȗ पर 
चचार् करते हुए हमने राज्यȗ के शेयसर् क्या होने चािहए, उसको िडवाइड करने के बारे मȂ उस सदन 
मȂ भी चचार् की और इस सदन मȂ भी चचार् की। साथ-ही-साथ उस चचार् मȂ एक बात कॉमन रूप से 
उभरकर सामने आयी िक हमारे देश के जो 92 परसȂट डैÇस हȅ, वे इंटर-Îटेट िरवर बेिसन्स पर 
िÎथत हȅ। मȅ पूछना चाहता हंू िक जो 92 परसȂट बाधं इंटर-Îटेट िरवसर् पर िÎथत हȅ…िजनकी होने 
वाली िकसी भी दुघर्टना, चाहे बाधं मȂ से एकाएक पानी छोड़ा जाये, चाहे वह बाधं टूट जाये और 
अभी हमने Annamayya बाधं की चचार् की, उसका कुछ लोगȗ ने उÊलेख िकया था। मȅ आपके 
माध्यम से सदÎयȗ के संज्ञान मȂ लाना चाहता हंू िक Annamayya बाधं मȂ जब एकाएक पानी आने 
लगा, उसकी spillway capacity से ज्यादा, डेढ़ गुणा से ज्यादा पानी उस नदी मȂ बह रहा था, तो 
यकायक िनणर्य करना पड़ा िक पाचंȗ गेट खोल िदये जायȂ, तािक spillway और gates दोनȗ िमला 
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करके िजतना पानी आ रहा है, उतना पानी बाहर िनकल जाये, लेिकन मȅ बड़े दुख के साथ कहना 
चाहता हंू िक पाचं gates मȂ से एक gate नहीं खुल पाया, क्यȗिक वह functional नहीं था, वह गेट 
काम नहीं कर रहा था। अब मȅ पूछना चाहता हंू िक उसकी िजÇमेदारी िकसकी थी? क्या राज्य की 
िजÇमेदारी नहीं थी? आप देिखये िक उसका Ģभाव िकतनी दूर तक पड़ा। िजन मवेिशयȗ ने जान 
गंवाई, िजन लोगȗ ने जान गंवाई, िजनका माल का, िजनकी सÇपिǄ का नुकसान हुआ, क्या 
उसको लेकर पूरे देश का िसर शमर् से नहीं झुका? जब पूरी दुिनया मȂ यह उÊलेख िकया गया िक 
भारत मȂ एक और बाधं टूट गया है और पूरी दुिनया के engineers, जो dam safety पर काम 
करते हȅ, ICOLD से लेकर सारी दुिनया के  engineers बठैकर जब इस पर चचार् करȂगे, िवचार 
करȂगे िक भारत मȂ एक बाधं टूटा, उसको case study मȂ िलया जायेगा, तो यह हम सब लोगȗ के 
िलए राÍटर्ीय शमर् का िवषय है। तो इस तरह की ËयवÎथा क्यȗ न develop की जाये, जहा ं
accountability fix हो सके और ऐसी dam ËयवÎथाओं को हम एक कानून बनाकर के सुिनिÌचत 
कर सकȂ ।  
 माननीय उपसभापित महोदय, केन्दर्ीय जल आयोग जो record maintain करता है, 
उसके िहसाब से देश मȂ अब तक 42 बाधं टूटे हȅ। जब मȅ लोक सभा मȂ भाषण दे रहा था, उस िदन 
41 बाधंȗ की मȅने चचार् की थी। उसके भी एक महीने पहले, एक सयंोग है िक उस समय भी एक 
महीने पहले महाराÍटर् मȂ ितवारे बाधं टूटा था, िजसमȂ 23 लोगȗ की जान गई थी और आज भी, यह 
एक सयंोग है िक दो साल बाद से भी ज्यादा समय बाद जब आज मȅ राज्य सभा मȂ इस महत्वपूणर् 
िवषय पर चचार् कर रहा हंू, तो उसके बीच मȂ एक बाधं और टूट गया और हमारे खाते मȂ एक और 
अपयश register हो गया।  
 माननीय उपसभापित महोदय, 1979 मे जब मच्छु बाधं, मोरबी का बाधं टूटा, िजसके बारे 
मȂ अभी गुजरात से आने वाले माननीय सदÎय चचार् कर रहे थे, तो उसमȂ हजारȗ लोगȗ का जीवन 
चला गया। चीन का बाधं टूटने की बात की गई, मȅ उसको एक तरफ रख दंू, जब मोरबी मȂ बाधं 
टूटा, उस समय इस देश मȂ पहली बार बाधंȗ की सुरक्षा को लेकर एक systematic protocol 
बनना चािहए, इसके बारे मȂ बातचीत ĢारÇभ हुई। जब बातचीत ĢारÇभ हुई, तब एक कमेटी का 
गठन िकया गया। उस कमेटी ने तीन साल तक Ëयापक रूप से राज्यȗ के साथ िवचार-िवमशर् िकया 
और 1982 मȂ कमेटी ने यह ĢÎतािवत िकया िक देश मȂ बाधंȗ की सुरक्षा को लेकर एक protocol 
बनना चािहए, एक organized structure बनना चािहए। हम चीन से तुलना करने की बात करते 
हȅ, 1982 से लेकर हमारे देश की निदयȗ मȂ िकतना पानी बह गया होगा और िकतने लोग इस सदन 
मȂ आ करके शायद आमजन से िबछुड़ गये हȗगे, दूर चले गये हȗगे। आज 40 साल बाद उस िवषय 
पर कानून बनाना अथार्Þ , हम उसे सÇपूणर्ता की तरफ ले जा रहे हȅ।  
 माननीय उपसभापित महोदय, मȅ इन सारे सदÎयȗ का अिभनन्दन करता हंू िक 40 साल 
िजस िवषय के िलए देश ने इन्तजार िकया, उसके ऊपर मुहर लगाने का अवसर हम सबके पास 
आया है।  1982 की recommendations के आधार पर 2002 मȂ एक draft Bill बनाया गया, और 
उस draft Bill को सारे Ģदेशȗ को circulate िकया गया। अभी िविभन्न राज्यȗ से आने वाले माननीय 
सदÎय कह रहे थे िक यह राज्यȗ का िवषय है, राज्यȗ को ही करना चािहए।  महोदय,  यह राज्यȗ 
का अिधकार है, राज्यȗ के अिधकार मȂ हम बेजा हÎतके्षप कर रहे हȅ। 2002 मȂ यह िबल States को 
circulate िकया गया था। केवल एक िबहार ऐसा राज्य था, िजसने उस िबल को State Assembly  
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मȂ adopt िकया। कुछ राज्यȗ ने उपबधं िकये, गुजरात राज्य ने अपने यहा ंउपबधं िकया, केरल 
राज्य ने भी उनका जो कानून था, उसमȂ एक chapter dam safety को लेकर जोड़ा, लेिकन देश 
के अन्य राज्यȗ के लोग और उसमȂ बनने वाले बाधं आज भी वहा ंइस तरह का एक कानून बने, उस 
draft Bill को State Assemblies accept करȂ, उसका आज भी इन्तजार कर रहे हȅ। कहने के 
िलए िक यह हमारा अिधकार है, सिंवधान ने हमȂ अिधकार िदया है, Ģदेशȗ को अिधकार िदया है, 
लेिकन Ģदेश उस अिधकार के िलए िकतना सजग होकर अपने लोगȗ के िलए काम कर रहे हȅ, इस 
बात पर िवचार करने की िजÇमेदारी भी आज इस सदन मȂ बठैकर हमारी ही है।  
 महोदय, 2010 की चचार् की गई िक 2010 मȂ West Bengal और Andhra Pradesh, दो 
Ģदेशȗ ने ससंद के उपबंध के आधार पर देश की ससंद से, देश की सरकार से  आगर्ह िकया था 
िक इस तरह का िबल लाया जाये। ससंद मȂ यह िबल लाया गया है, िबल पर चचार् भी हुई और चचार् 
के बाद मȂ िबल को Standing Committee को भेजा गया। Standing Committee ने 2011 मȂ 
अपनी िरपोटर् ĢÎतुत की थी। महोदय, मȅ उस समय की Îटȅिंडग कमेटी का धन्यवाद करना चाहता 
हंू। यिद मȅ गलत नहीं हंू, तो असम के पूवर् मुख्य मंतर्ी Ǜी गोगोई साहब उस कमेटी के चेयरमेन थे।  
मȅ उन सभी माननीय सदÎयȗ का भी धन्यवाद करना चाहता हंू, िजन्हȗने उसमȂ िहÎसा िलया। 
उन्हȗने Preamble मȂ पहले यह िलखा - यह राज्य का िवषय है, क्यȗिक यह आिर्टकल िजस 
उपबधं मȂ लाया गया था, उस उपबंध मȂ इसकी Ëयाख्या यही है।  उसके बाद कमेटी ने अपनी 
िरपोटर् मȂ, अपने ही Preamble मȂ िलखे हुए िवषय 'क' के ऊपर कटाक्ष करते हुए कहा और 
माननीय सदÎयȗ की जानकारी के िलए मȅ उस कमेटी की recommendation को क्वोट करना 
चाहता हंू। Here, I quote, "The Committee note that 'regulation of the Safety of Dams' 
has not yet been declared by the Parliament to be expedient in public interest. 
However, they are not inclined to accept the view that the Parliament has no powers 
to make laws for the States as stated in the Preamble of the Bill.  Since, in terms of 
Entry-56 of the Union List of the Constitution, Parliament may declare by law if it is 
expedient in public interest to make a law for dam safety which is apparently an  
inter-State matter."    

माननीय उपसभापित महोदय, इसके अितिरƪ कमेटी ने जब अपनी अनुशंसा की, तब 
उन्हȗने िंचता Ëयƪ की िक 1982 से लेकर िजस िवषय पर चचार् हो रही है...(Ëयवधान)... I am 
not yielding. ...(Interruptions)... I will clarify later on.  ...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN:  He is not yielding.  ...(Interruptions)... 
 
Ǜी गजेन्दर् िंसह शेखावत:  Îटȅिंडग कमेटी ने अपनी िरपोटर् मȂ यह उÊलेख िकया िक वषर् 1982 से 
लेकर 2011 तक इस देश मȂ इस तरह का कानून क्यȗ नहीं लाया गया,  इसे तुरंत बनाया जाना 
चािहए।  यिद यह जनिहत मȂ आवÌयक है, तो तुरंत ससंद को इसे कानून बनाकर लागू करना 
चािहए।  मान्यवर, हमने िबल लाने से पहले देश के सॉिलिसटर जनरल की राय मागंी।  
सॉिलिसटर जनरल ने अपनी राय मȂ यह कहा िक सिंवधान की सातवीं अनुसूची की ĢिविÍट 56 
और 97 के साथ अगर अनुच्छेद 246 को पढ़ा जाए, तो उसकी शिƪयȗ का Ģयोग करते हुए देश 
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की ससंद इस तरह का कानून बना सकती है।  माननीय उपसभापित महोदय, यिद आप अनुमित 
दȂ, तो मȅ यहा ंसॉिलिसटर जनरल की िरपोटर् को भी क्वोट करना चाहता हंू - and here, I quote, 
"I am of the view that Entry-17 of the State List does not act as an embargo for the 
Union to legislate on the issue of dam safety.  Entry-17 specifically provides that the 
provisions of the Entry are subject to the provisions of Entry-56 of List-I.  While  
Entry-56 provides for the Centre to legislate on the issues of regulation and 
development of inter-State river and river valley, the Entry also expressly envisages 
that Parliament has the power to declare the law to be expedient in the public 
interest.  Therefore, from a plain reading, it is understood that Entry-17 would yield to 
Entry-56."  वे आगे िलखते हȅ "In my considered opinion, the Union Government has the 
power to legislate on the subject 'dam safety'.  The correct course of action for 
bringing in this legislation would be by exercising power conferred under Article 246, 
read with Entry-56 and Entry-97 of List-I of the Seventh Schedule of the Constitution.  
Although Union has power to legislate on the subject within power conferred under 
Entry-56, but as the word 'dam safety' has not been mentioned in any of the entire 
entries in these three Lists, it would be feasible to pass that enactment under  
Entry-97 along with Entry-56 of the Constitution."   

उपसभापित महोदय, मȅ यह िवÌवास के साथ कह सकता हंू िक माननीय सदÎयȗ ने 
legislative competence को लेकर अभी िजतनी चचार् की, िनिÌचत रूप से केवल इन दो िवषयȗ 
से उनको उǄर िमल गए हȗगे।  माननीय उपसभापित महोदय, Îटȅिंडग कमेटी ने जो िरपोटर् बनाई 
थी, मȅ एक बार िफर उस Îटȅिंडग कमेटी के माननीय सदÎयȗ का अिभवादन करते हुए कहना 
चाहता हंू, उनका धन्यवाद करता हंू िक हमने उसी को बकैबोन मानते हुए, उसी को मेरुदंड 
मानते हुए इस िबल को बनाया है।  मान्यवर, जब मȅ पिरचय ĢÎतुत कर रहा था, तब मȅने लोक 
सभा और राज्य सभा के उन सभी माननीय सदÎयȗ का अिभवादन िकया, अिभनंदन िकया।  मȅ एक 
बार िफर आप सभी का अिभवादन करना चाहता हंू।  उसके साथ-साथ जब लोक सभा मȂ िबल 
पािरत हुआ था, तब से लेकर आज के बीच मȂ िजन माननीय सदÎयȗ ने इस िवषय को उठाया, 
ससंद के िविभन्न उपबधंȗ का, िनयमȗ के आधार पर इस िवषय पर Ģकाश डालने और इस िवषय 
को ससंद और देश के सामने लाने का Ģयास िकया, मȅ उनका भी अिभनंदन करना चाहता हंू। इसी 
सदन के सदÎय डा. सिÎमत पातर्ा जी ने िपछले साल देश मȂ बाधंȗ और उनके वतर्मान हालात, 
बाधंȗ की सुरक्षा और सरंक्षण पर सवाल पूछे थे, िजसका हमने Ģत्युǄर िदया था और उस समय भी 
हमने इस िवषय को ÎपÍटता के साथ रखा था।  मȅ Îवगीर्य राजीव सातव जी को भी याद करना 
चाहता हंू।  आज दुभार्ग्य से वे हमारे बीच मȂ नहीं हȅ। उन्हȗने भी 2021 मȂ फरवरी के महीने मȂ बाधंȗ 
की सुरक्षा के ऊपर िकस तरह की ËयवÎथा देश की सरकार करना चाहती है, इसको लेकर ĢÌन 
िकया था।   

माननीय उपसभापित महोदय, वतर्मान िबल पर चचार् करने से पहले मȅ एक और िवषय पर 
बात करना चाहता हंू।  आज वतर्मान मȂ क्या िÎथित है?  हम सभी माननीय सदÎयȗ ने चचार् की िक 
देश की सरकार राइट्स को एन्कर्ोच करना चाहती है।  आज वतर्मान मȂ बाधं सुरक्षा की दृिÍट से जो 

120 [RAJYA SABHA]



 
 

देश मȂ सÎंथाएं काम करती हȅ, जो िसÎटम काम करता है, जो Ģोटोकॉल है, वह Ģोटोकॉल मȅ आप 
सबके सामने रखना चाहता हंू।  अभी वतर्मान मȂ देश मȂ दो Îतर की िÎथित है।  एक िÎथित है, जो 
कȂ दर् की सरकार के Îतर पर है और दूसरी राज्यȗ के Îतर पर है।  कȂ दर् सरकार के Îतर पर जो दो 
सÎंथाएं काम करती हȅ, उनमȂ से एक है NCDS, National Committee on Dam Safety, जो एक 
िंथकटȅक की तरह काम करती है।  CWC का चेयरमनै उसका चेयरमनै होता है।  अभी बहुत सारे 
सदÎयȗ ने उसका उÊलेख िकया था।  दूसरी जो सÎंथा है, जो इसके इिÇÃलमȂटेशन को मॉिनटर 
करती है, वह है - नेशनल डैम सेÄटी अथॉिरटी।  Îटेट्स मȂ ठीक इसी तरह की दो सÎंथाएं बनी 
हुई हȅ।  नेशनल कमेटी ऑन डैम सेÄटी जो िरकमंडेशन्स करती है, उनके आधार पर और  
साथ-साथ हमारी Îटेट्स मȂ िजस तरह की पिरिÎथितया ंहȅ, हमारी Îटेट्स के डैम की िजस तरह 
की आवÌयकताएं है, क्यȗिक भारत िविवधताओं से भरा हुआ देश है, यहा ं पर िजस तरह की 
पिरिÎथितया ंहȅ, उनको लेकर अपनी Îटेट्स के अनुकूल िनयमȗ को, Îटेट्स की आवÌयकता के 
अनुकूल उपबधंȗ को तैयार करना, उनके आधार पर जो इसमȂ चौथा िटयर है, वह है Îटेट्स का 
Îटेट डैम सेÄटी ऑगर्नाइज़ेशन, जो इसके रख-रखाव के िलए Ģाथिमक रूप से िजÇमेदार है, जो 
इसके रख-रखाव के िलए काम करता है।   
 माननीय उपसभापित महोदय, जो वतर्मान मȂ िबल है, उस िबल मȂ भी ठीक यही ËयवÎथा 
की गई है और इसके अितिरƪ कोई नया Ģावधान नहीं है।  वतर्मान मȂ जो िÎथित है, वही िÎथित 
इस बार भी की गई है, उन्हीं ËयवÎथाओं को इस बार िकया गया है, लेिकन साथ-ही-साथ जो 
वतर्मान िवधेयक है, उस िवधेयक मȂ, उस ËयवÎथा मȂ ये सÎंथाएं केवल एडवाइज़री रोल के साथ 
काम करती थीं।  यिद कहीं भी डैम सेÄटी पर बनाए गए िकसी िनयम, िकसी िनदȃश या िकसी  
सुझाव को लेकर कहीं failure होता है, उसको लेकर operate नहीं िकया जाता है, रूÊस तक 
नहीं बनाए जाते हȅ, डैम सेÄटी के Ģोटोकॉल का पालन नहीं िकया जाता है, उसकी inundation 
study जो होनी चािहए, वही नहीं होती है, disaster के समय उस पर क्या ĢोटोकॉÊस िलए 
जाएंगे, उसकी िंचता नहीं की जाती है, गेट के िरपेयर एंड मेिन्टनेन्स पर ध्यान नहीं िदया जाता है 
और अगर सुझाए गए, बताए गए काम के आधार पर काम न हो, तो उसकी अनुपालना कराने का 
कोई मागर् िकसी के पास नहीं है।  अभी दिक्षण भारत के माननीय सदÎय और िवशेष रूप से केरल 
और तिमलनाडु के माननीय सदÎय चचार् कर रहे थे - मुÊलापेिरयार डैम की।  इलेिक्टर्िसटी 
कनेक्शन के िलए माननीय सदÎय उस समय बड़ी जोर से बोल रहे थे।  इलेिक्टर्िसटी कनेक्शन 
देने के िलए सुĢीम कोटर् तक आना पड़ा िक िबजली का कनेक्शन होना चािहए, इसको िदया जाना 
चािहए, इसके िलए सुĢीम कोटर् को आदेश करना पड़ा।  Free access िमलना चािहए, इसको 
लेकर कोटर् मȂ लड़ाई की जा रही है।  वहा ं23 पेड़ काटने की परिमशन एक िदन दी जाती है और 
दूसरे िदन withdraw की जाती है।  क्या इस तरह की िÎथितयȗ पर कहीं-न-कहीं,  
िकसी-न-िकसी Îतर पर हमȂ िवराम लगाने की आवÌयकता है या नहीं है, यह मȅ आप सभी 
माननीय सदÎयȗ से पूछना चाहता हंू।  आप अपनी अंतरात्मा की आवाज से किहए िक क्या इस 
तरह की ËयवÎथा देश मȂ नहीं होनी चािहए?   आजादी के 75वȂ वषर् मȂ जब देश 'अमृत महोत्सव' 
मना रहा है, तब क्या हम केवल अपने अिधकारȗ की ही बात करȂगे या साथ मȂ हम अपने कतर्Ëयȗ 
की तरफ भी देखȂगे?  हम सब लोगȗ के पास यह अवसर है िक हम अपने कतर्Ëयȗ की तरफ देखȂ 
और जो वतर्मान मȂ हमने ËयवÎथा propose की है और राÍटर्ीय Îतर पर जो उपबधं िकए हȅ - वह 
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राÍटर्ीय बाधं सुरक्षा Ģािधकरण के सबंधं मȂ है।  उस अिभकरण के पास penalty impose करने की 
शिƪ होगी।  वतर्मान ËयवÎथा के अनुरूप अभी जो िनदȃश िदए जाएंगे, यिद उसमȂ कोई 
intentionally obstruction करता है, उसकी अनुपालना नहीं की जाती है… उन िनदȃशȗ के 
अनुकूल रख-रखाव नहीं िकया जाता है, तो उसकी accountability fix करके उस Ģदेश को या 
उस Ëयिƪ िवशेष को दंिडत िकया जा सके, िसफर्  इतना-सा उपबधं इसमȂ जोड़ने का Ģावधान 
िकया गया है। 
 माननीय उपसभापित महोदय, आज जो ËयवÎथा है, उस ËयवÎथा को लेकर 38 से ज्यादा  
NCDS की मीिंटग्स हो चुकी हȅ और 38 बार से ज्यादा NCDS के लोग एक साथ बठै चुके हȅ। जब व े
अंितम बार बठेै थे, तब सारे Ģदेशȗ ने - मȅ धन्यवाद करना चाहता हंू िक कम से कम इस सदन मȂ 
िकसी ने यह नहीं कहा िक Îटेट्स के साथ  consultation नहीं हुआ। जब लोक सभा मȂ चचार् हो 
रही थी, तब कई सदÎय कह रहे थे िक Îटेट्स के साथ consultation नहीं हुआ। इस पर तीन-
तीन बार NCDS मȂ consultation हुआ है। यहा ंपर नवनीतकृÍणन साहब बठेै हȅ, वे मेरी बात सुन 
रहे हȅ - वे हमसे कह रहे थे िक हमसे पूछा नहीं गया, Îटेट से राय नहीं ली गई। NCDS की 37वीं 
मीिंटग रुड़की मȂ हुई थी। आप उस मीिंटग की िरपोटर् उठाकर देख लीिजए, उस मीिंटग के 
िमनट्स उठाकर पढ़ लीिजए। आप ही के माननीय सदÎयȗ के िनदȃश पर - नवनीतकृÍणन साहब, 
जो आपने ĢÌन खड़ा िकया है - आप ही की Îटेट की िरकमंडेशन पर यह ËयवÎथा की गई। यह 
कहा गया िक हमारे बाधं की peculiar position है, हमारे बाधं दूसरे Îटेट्स मȂ हȅ, वहा ं हमȂ 
अनुमित नहीं िमलेगी, वहा ंÎटेट की organisation हमारे िलए काम नहीं करेगी, इसीिलए इसकी 
िजÇमेदारी national level पर भारत सरकार को लेनी चािहए। हमने इसका उपबधं िकया है और 
आज आपका ही Ģदेश इसका िवरोध कर रहा है। 

माननीय उपसभापित महोदय, सुदृढ़ बाधं, सुरक्षा Ģथम और Ģिकर्याओं के बावजूद 
extreme and natural conditions और अज्ञात कारणȗ से आपातकालीन िÎथितया ंपैदा होती हȅ - 
एकाएक पानी बरस गया और उसके कारण हुआ, एकाएक डैम खोलना पड़ा, उसके कारण से 
पिरिÎथितया ंउत्पन्न होती हȅ। अभी कुछ माननीय सदÎयȗ ने िंचता Ëयƪ की थी िक हम केवल 
structural िवषयȗ को ही importance दे रहे हȅ, यह मेरे भाई मनोज जी ने कहा था। मुझे लगता है 
िक  PRS ने जो कागज छापा बहुत सारे लोगȗ ने केवल उसी पर अपने आपको सीिमत कर िलया 
है। यिद बाधं सुरक्षा के इस िवधेयक को पूरा पढ़ा होता, तो अच्छा रहता। हमने केवल operational 
maintenance पर बात नहीं की है, इसके बारे मȂ तो कोई ĢÌन खड़ा नहीं हो सकता था। 
 
Ģो. मनोज कुमार झा: सर, कम की है। 
 
Ǜी गजेन्दर् िंसह शेखावत: सर, इस देश मȂ operational maintenance को लेकर भी protocol 
बनना चािहए और उसको भी बराबर की importance िमलनी चािहए, पहली बार उसका उपबधं 
हमने इस कानून के माध्यम से िकया है।  

माननीय उपसभापित महोदय, मुÊलापेिरयार बाधं की चचार् हुई। कुछ माननीय सदÎयȗ ने, 
कुछ तिमलनाडु के सदÎयȗ ने केरल मȂ जो चार बाधं हȅ, उनकी भी चचार् की, लेिकन देश मȂ चार ही 
ऐसे बाधं नहीं हȅ। देश मȂ 14 ऐसे structures हȅ, िजनकी ownership िकसी और Îटेट के पास है 
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और उसकी  location िकसी और Îटेट मȂ है। िनिÌचत रूप से उन सब की सुरक्षा की िजÇमेदारी 
हम सब की है। िनिÌचत रूप से उनकी सुरक्षा की िजÇमेदारी और भी ज्यादा महत्वपूणर् है, क्यȗिक 
वह िकसी और Ģदेश मȂ िÎथत है। वहा ंकी पिरिÎथितया,ं वहा ंके political differences के कारण 
कहीं लोगȗ की जान खतरे मȂ न पड़ जाए, इसकी िजÇमेदारी इस ससंद मȂ बठेै सदÎयȗ की है, इस 
सदन मȂ बठेै हुए हम सब लोगȗ की है और हम अपनी िजÇमेदारी से मुƪ नहीं हो सकते।  केवल 
राज्यȗ के अिधकारȗ की बात करके हम उस िजÇमेदारी से मुƪ होने का Ģयास करȂगे, तो मुझे 
लगता है िक कहीं न कहीं हम जनĢितिनिध होने के अपने धमर् के साथ न्याय नहीं कर पायȂगे। मȅ 
माननीय सदÎयȗ से आगर्ह करना चाहता हंू िक 2019 का जो िबल हम लेकर आए हȅ, इस िबल मȂ 
ऐसे सारे राज्यȗ के बाधं, जो बाधं िकसी अन्य Ģदेश मȂ अविÎथत हȅ, उनको हमने बराबर की महǄा 
दी है और हमने इसके िलए पूरी ËयवÎथा की है। वहा ंपर conflict of interest हो सकता है, 
क्यȗिक वह दो राज्यȗ के बीच मȂ सामूिहक सÇपिǄ है। मȅ नाम नहीं लेना चाहता हंू, मुझे एक बाधं मȂ 
जाने का अवसर िमला था। मȅ उसकी gallery मȂ गया, वह बाधं, that is co-owned by the two 
States. जब मȅ gallery मȂ  नीचे गया, तब देखा - आप कÊपना कीिजए िक यह बाधं की gallery 
है, उसके आधे बाधं मȂ अच्छा रख-रखाव हुआ है, अच्छी painting हो रखी है, ठीक-ठाक ËयवÎथा 
है, electricity connection है, सब कुछ ठीक है और बाकी बचे हुए आधे िहÎसे मȂ, क्यȗिक वह 
दूसरे राज्य के िहÎसे मȂ आता है, उसी बाधं की आधी दीवार के बाद मȂ कहीं ÃलाÎटर उखड़ रहा है, 
कहीं पर तार लटक रहे हȅ और वह बाधं कभी भी टूट सकता है, इस तरह की पिरिÎथित है। क्या 
हम बाधं को आधा-आधा बाटंकर उसकी सुरक्षा कर सकते हȅ? इस तरह की िÎथितया ंपैदा न हȗ, 
इसके िलए ही यह उपबंध िकया गया है िक ऐसे सारे बाधं, जो दूसरे Ģदेश मȂ उÊलेिखत हȅ, वहा ं
पर िजस Îटेट ऑगर्नाइज़ेशन को देखना है, उसकी देखभाल का काम सȂटर्ल कमेटी करेगी। इसके 
अितिरƪ और कोई िवषय हमने इसमȂ नहीं िलया है।  

माननीय उपसभापित महोदय, माननीय सदÎयȗ ने िंचता Ëयƪ की िक हमने NCDS मȂ 
केवल सात Ģदेशȗ को ही Ģितिनिधत्व िदया है।  महोदय, मȅ िवनĦता के साथ िनवेदन करना 
चाहता हंू िक यहा ंभी हमने पािर्लयामȂटरी Îटȅिंडग कमेटी की िसफािरशȗ का अक्षरश: पालन िकया 
है। वहा ंइस पर िवÎतार से चचार् हुई और कहा गया िक यिद आप इस पर 30, 40, 50 या 60 लोगȗ 
की कमेटी बना दȂगे, तो उससे कभी न्याय नहीं हो पाएगा। मȅ माननीय सदÎयȗ को िवÌवास िदलाता 
हंू िक आपने जो िंचता Ëयƪ की है, जब हम रूल बनाएंगे, तब इसमȂ सब-कमेटी का clause डालȂगे 
और उसको ससंद के पटल पर भी रखȂगे िक ऐसे राज्यȗ को, जहा ँऐसे critical structures हȅ, वहा ँ
उनको Ģितिनिधत्व िमलना चािहए।  यह उन्हȂ उन Committees मȂ Sub-Committees मȂ िमले। 
इसके साथ-साथ िवशेष आमंितर्त सदÎयȗ के रूप मȂ यिद िकसी ऐसे िवषय पर चचार् होती है, तो 
उस राज्य के Ģितिनिध को भी बुलाया जाए, मȅ इस उपबधं का भी आप सभी को िवÌवास िदलाना 
चाहता हंू।  

माननीय उपसभापित महोदय, अभी भारत सरकार ने माननीय Ģधान मंतर्ी जी के नेतृत्व मȂ 
Dam Rehabilitation and Improvement Project का एक Ģोगर्ाम पूरा िकया है। कुछ सदÎयȗ ने 
उसकी चचार् की है। जब DRIP का पहला चरण पूरा हुआ, तब ऐसे अनेक िवषय सजं्ञान मȂ आए। 
जब हमने बाधंȗ को देखा, बाधंȗ के रख-रखाव के बारे मȂ अध्ययन िकया, बाधंȗ की िÎथितयȗ के बारे 
मȂ अध्ययन िकया, तब यह जानकारी सामने आई िक िÎथितया ँिकतनी भयावह हȅ। छोटी-सी चूक, 
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जो बहुत बड़े िडज़ाÎटर का कारण बन सकती है,  के साथ हमȂ ऐसी िकतनी सारी चूकȂ , जो उन 
राज्यȗ के बाधंȗ के रखरखाव मȂ की गई हȅ, देखने को  िमलीं। आज जब हमने उसमȂ 178 से ज्यादा 
बाधंȗ को वापस  strengthen िकया है और एक बार िफर  DRIP-2 and  DRIP-3  मȂ 10 हज़ार 
करोड़ रुपये की लागत के साथ देश के ऐसे 700 से ज्यादा बाधंȗ पर इस तरह से काम करने के 
िलए हम आगे बढ़े हȅ, तब िनिÌचत रूप से इस तरह के कानून की बहुत आवÌयकता है। The Dam 
Rehabilitation and Improvement Project मȂ जो किमया ंपाई जाती हȅ, उन किमयȗ को समय 
पर पूरा िकया जाए, इसके िलए िनिÌचत रूप से एक ËयवÎथा बननी चािहए। इस तरह की योजना 
की सफलता के िलए भी यह आवÌयक है िक हम इसकी एक ËयवÎथा करȂ।  

माननीय उपसभापित जी, मुझे लगता है िक सभी सदÎयȗ ने जो ĢÌन खड़े िकए  थे, मȅने 
अपनी बात कहते हुए उनके सामान्य रूप से, सहज रूप से जवाब िदए हȅ।  

मȅ समाÃत करने से पहले एक अंितम बात यह कहना चाहता हंू िक अंत मȂ  
Ǜी िव. िवजयसाई रेƿी ने कहा था िक हमने उसमȂ आंधर् Ģदेश के बाधंȗ को include नहीं िकया। मȅ 
बहुत दुख के साथ यह कहना चाहता हंू िक आंधर् Ģदेश ने World Bank का जो criteria था, वह 
meet out नहीं िकया है।  अगर  आप criteria meet out करȂगे, तो मȅ आज इस सदन के पटल पर 
खड़ा होकर आपको िवÌवास िदलाता हंू िक हम इसमȂ आपकी सूची के बाधंȗ को भी सिÇमिलत 
करȂगे। बाधं सुरक्षा का यह िवधेयक पिवतर् भाव से है। इसमȂ न आपके अिधकारȗ पर िकसी तरह के 
encroachment का मंतËय है, न आपके पानी पर िकसी तरह के encroachment का मंतËय है, न 
आपके operation के अिधकारȗ यथा बाधं को खोलना, उसमȂ िकसका, िकतना शेयर होगा, 
िकसका िकतना िहÎसा होगा, िकस राज्य को उससे बनने वाली िकतनी िबजली िमलेगी, िकस 
राज्य का िबजली पर अिधकार होगा आिद जो िवषय हȅ, हम उनमȂ कहीं पर भी interfere नहीं 
करना चाहते, हÎतके्षप नहीं करना चाहते,   encroachment नहीं करना चाहते। हम न आपके 
बाधंȗ की ownership पर िकसी तरह का ĢÌनिचÏन खड़ा करना चाहते हȅ और न आपके 
operation और maintenance के अिधकारȗ पर ĢÌनिचÏन खड़ा करना चाहते हȅ। हम तो एक 
ËयवÎथा बनाना चाहते हȅ िक देश के think tank बȅक के रूप मȂ एनसीडीएस काम करे, कमेटी 
काम करे।  

उपसभापित जी, कुछ लोगȗ ने conflict of interest की बात कही।  आज भी देश के ऐसे 
सारे िवषयȗ के िलए Central Water Commission एक organisation है, िजसके पास सवȘच्च 
न्यायालय से लेकर राज्य की सरकारȂ तक  appraisal के िलए िवषय भेजती हȅ । उस  
organisation  का चेयरमनै ex-officio  और उसके साथ जो experts की टीम है, व ेसब िमलकर 
एक think tank के रूप मȂ काम करȂ। वह  think tank जो अनुशंसाएं करे और राज्यȗ के ऐसे िंथक 
टȅक्स भी  जो अनुशंसाए ंकरȂ, उनको राज्यȗ की organizations ठीक से implement करȂ, उसमȂ 
िकस Îतर का अिधकारी minimum होना चािहए - इसका कानून बनाया जाए।  क्यȗिक िकसी 
राज्य ने उसके िलए  junior engineer को appoint िकया है, िकसी ने  executive engineer को 
appoint िकया है, िकसी ने chief engineer को िजÇमेदारी तो दे रखी है, लेिकन  ad-hoc 
charge executive engineer को दे रखा है, इसिलए  इस तरह की ËयवÎथाएं समाÃत हȗ। जो 
कुछ देश Îतर और Ģदेश Îतर पर तय िकया गया है, उसको गंभीरता के साथ नीचे लागू िकया 
जाए - केवल मातर् एक ऐसा eco-system देश मȂ बने, इसके िलए हम यह कानून लेकर आए हȅ। 
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अिधकारȗ पर encroachment करना माननीय नरेन्दर् मोदी जी की सरकार की Ģथा नहीं है। मȅ 
यहा ँसे माननीय नरेन्दर् मोदी जी का वह भाषण याद िदलाना चाहता हंू, जब उन्हȗने बाहȂ पसारकर 
कहा था िक  we will work as a Team India  और हम cooperative federalism के नारे पर 
काम करते हȅ। सबको साथ लेकर, सबको िवÌवास मȂ लेकर और सबके Ģयास से हम नया भारत 
बनाने के िलए काम कर रहे हȅ।  मȅ आप सभी माननीय सदÎयȗ से िवनĦ आगर्ह करता हंू िक अपनी 
राजनीितक Ģितबǉताओं को एक तरफ रखकर सोिचए और केवल और केवल शुǉ ǭदय से िक 
यह बाधं सुरक्षा का िवधेयक िजस पिवतर् भाव से लाया गया है, उस भावना के साथ न्याय करते हुए 
आप सभी माननीय सदÎय इसको पािरत कराएंगे और देश के बाधंȗ की सुरक्षा का एक नया 
अध्याय इस देश मȂ आपके हाथȗ से िलखा जाएगा, इसके िलए आप सभी से आÏवान करते हुए मȅ 
आप सभी का बहुत सारा धन्यवाद करता हंू।  

 
Ǜी उपसभापित : धन्यवाद माननीय मंतर्ी जी।  
 
MR. DEPUTY CHAIRMAN: I shall now put the amendment moved by Shri Tiruchi 
Sivaji for reference of the Dam Safety Bill, 2019, as passed by Lok Sabha, to a Select 
Committee of the Rajya Sabha to vote. The question is: 
 

"That the Bill to provide for surveillance, inspection, operation and 
maintenance of the specified dam for prevention of dam failure related disasters and 
to provide for institutional mechanism to ensure their safe functioning and for matters 
connected therewith or incidental thereto, as passed by Lok Sabha, be referred to a 
Select Committee of the Rajya Sabha, consisting of the following Members:- 

 
1. Shri R.S. Bharathi 
2. Shri Bikash Ranjan Bhattacharyya 
3. Shri John Brittas 
4. Shri G.C. Chandrashekhar 
5. Shrimati Vandana Chavan 
6. Shri T.K.S. Elangovan 
7. Dr. L. Hanumanthaiah 
8. Prof. Manoj Kumar Jha 
9. Shri Tiruchi Siva 
10. Prof. Ram Gopal Yadav 

 
with instructions to report by the last day of the first week of the next Session 

(256th) of the Rajya Sabha". 
 

[2 December, 2021] 125



 
 

SHRI TIRUCHI SIVA: Sir, I want division.  
 
Ǜी उपसभापित :  माननीय सदÎय, लॉबीज़ िक्लयर हो रही हȅ, तब तक महज सूचनाथर् मȅ बताना 
चाहता हंू िक इस सदन के सÇमािनत विरÍठ सदÎय माननीय जगत Ģकाश नƿा जी का आज 
जन्मिदवस है। वे दीघार्यु हȗ, ÎवÎथ रहȂ, देश और समाज को उनकी सेवाएं लगातार िमलती रहȂ, 
उन्हȂ हम सबकी शुभकामनाएं हȅ। 
 
Ǜी शिƪिंसह गोिहल  : उपसभापित जी, आज अिनल बलनूी जी का भी जन्मिदवस है। 
 
Ģो. मनोज कुमार झा  : उन्हȂ भी हम शुभकामनाएं देते हȅ। 
 
Ǜी उपसभापित : माननीय सदÎय अिनल बलनूी जी का भी आज जन्मिदवस है। वे भी ÎवÎथ रहȂ, 
दीघार्यु हȗ, देश और समाज को उनकी सेवाएं िमलती रहȂ, उन्हȂ भी हम बहुत शुभकामनाएं देते हȅ। 
धन्यवाद माननीय मनोज जी। The question is: 

 
"That the Bill to provide for surveillance, inspection, operation and 

maintenance of the specified dam for prevention of dam failure related disasters and 
to provide for institutional mechanism to ensure their safe functioning and for matters 
connected therewith or incidental thereto, as passed by Lok Sabha, be referred to a 
Select Committee of the Rajya Sabha, consisting of the following Members:- 

 
1. Shri R.S. Bharathi 
2. Shri Bikash Ranjan Bhattacharyya 
3. Shri John Brittas 
4. Shri G.C. Chandrashekhar 
5. Shrimati Vandana Chavan 
6. Shri T.K.S. Elangovan 
7. Dr. L. Hanumanthaiah 
8. Prof. Manoj Kumar Jha 
9. Shri Tiruchi Siva 
10. Prof. Ram Gopal Yadav 

 
with instructions to report by the last day of the first week of the next Session (256th) 
of the Rajya Sabha". 

 
The House divided. 
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MR. DEPUTY CHAIRMAN:     Ayes  : 26 
                  Noes  : 80 

 
Ayes : 26 

 
Abdul Wahab, Shri  
Abdulla, Shri M. Mohamed  
Baidya, Shrimati Jharna Das  
Brittas, Shri John  
Chandrashekhar, Shri G.C.  
Dangi, Shri Neeraj  
Elangovan, Shri T.K.S.  
Gohil, Shri Shaktisinh  
Hanumanthaiah, Dr. L.  
Jha, Prof. Manoj Kumar  
Khan, Dr. Fauzia  
Navaneethakrishnan, Shri A.  
Rajeshkumar, Shri K.R.N.  
Ramesh, Shri Jairam  
Reddy, Shri V. Vijayasai  
Selvarasu, Shri Anthiyur P.  
Shanmugam, Shri M.  
Singh, Shri Digvijaya  
Siva, Shri Tiruchi  
Sivadasan, Dr. V.  
Somaprasad, Shri K.  
Somu, Dr. Kanimozhi NVN  
Vaiko, Shri  
Vijayakumar, Shri A.  
Wilson, Shri P.  
Yajnik, Dr. Amee  

Noes :  80 
 

Acharya, Shri Prasanna  
Agrawal, Dr. Anil  
Alla, Shri Ayodhya Rami Reddy  
Alphons, Shri K.J.  
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Amin, Shri Narhari  
Anavadiya, Shri Dineshchandra Jemalbhai  
Baishya, Shri Birendra Prasad  
Bajpai, Dr. Ashok  
Balasubramoniyan, Shri S.R.  
Baluni, Shri Anil  
Bara, Shrimati Ramilaben Becharbhai  
Brijlal, Shri  
Chandrasekhar, Shri Rajeev  
Dasgupta, Shri Swapan  
Dubey, Shri Satish Chandra  
Dungarpur, Shri Harshvardhan Singh  
Dwivedi, Shrimati Seema  
Ganguly, Shrimati Roopa  
Geeta alias Chandraprabha, Shrimati  
Gehlot, Shri Rajendra  
Goyal, Shri Piyush  
Islam, Shri Syed Zafar  
Jaishankar, Shri S.  
Jangra, Shri Ram Chander  
Javadekar, Shri Prakash  
Kalita, Shri Bhubaneswar  
Karad, Dr. Bhagwat  
Kardam, Shrimati Kanta  
Ketkar, Shri Kumar  
Khan, Shri Muzibulla  
Koragappa, Shri Narayana  
Lokhandwala, Shri Jugalsinh  
Mahatme, Dr. Vikas  
Modi, Shri Sushil Kumar  
Mokariya, Shri Rambhai Harjibhai  
Mopidevi, Shri Venkataramana Rao  
Muraleedharan, Shri V.  
Murugan, Dr. L.  
Nadda, Shri Jagat Prakash  
Nagar, Shri Surendra Singh  
Naqvi, Shri Mukhtar Abbas  
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Netam, Shri Ram Vichar  
Nishad, Shri Jaiprakash  
Oraon, Shri Samir  
Patra, Dr. Sasmit  
Pilli, Shri Subhas Chandra Bose  
Poddar, Shri Mahesh  
Prakash, Shri Deepak  
Puri, Shri Hardeep Singh  
Rajbhar, Shri Sakaldeep  
Ramesh, Dr. C.M.  
Rao, Shri G.V.L. Narasimha  
Rathwa, Shri Naranbhai J.  
Rebia, Shri Nabam  
Rupala, Shri Parshottam  
Sahasrabuddhe, Dr. Vinay P.  
Selvaganabathy, Shri S.  
Seth, Shri Sanjay  
Shekhar, Shri Neeraj  
Shukla, Shri Shiv Pratap  
Singh, Shri Ajay Pratap  
Singh, Shri Arun  
Singh, Shri Ram Chandra Prasad  
Sinha, Shri Rakesh  
Solanki, Dr. Sumer Singh  
Soni, Shri Kailash  
Subhash Chandra, Dr.  
Suresh Gopi, Shri  
Tasa, Shri Kamakhya Prasad  
Tendulkar, Shri Vinay Dinu  
Thakur, Shri Ram Nath  
Tomar, Shri Vijay Pal Singh  
Trivedi, Dr. Sudhanshu  
Uikey, Shrimati Sampatiya  
Vaishnaw, Shri Ashwini  
Vats (Retd.), Lt.Gen. (Dr.) D. P. 
Verma, Shri B.L.  
Verma, Shri Ramkumar  
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Yadav, Shri Bhupender  
Yadav, Shri Harnath Singh  

 
The motion was negatived. 

 
MR. DEPUTY CHAIRMAN: I shall now put the motion moved by the Minister to vote.  
The question is:  
 

"That the Bill to provide for surveillance, inspection, operation and maintenance of 
the specified dam for prevention of dam failure related disasters and to provide for 
institutional mechanism to ensure their safe functioning and for matters connected 
therewith or incidental thereto, as passed by Lok Sabha, be taken into 
consideration." 
 

The question was put and the motion was adopted. 
 
MR. DEPUTY CHAIRMAN: I shall now take up clause-by-clause consideration of the 
Bill. 
 

Clause 2 was added to the Bill. 
 

MR. DEPUTY CHAIRMAN: In Clause 3, there are 3 Amendments (Nos. 3 to 5) by 
Shri John Brittas and one Amendment (No. 6) by Dr. V. Savadasan. First, I will take 
up Mr. John Birttas’s Amendments.  Are you moving your Amendments, Mr. John 
Birttas? 

 
Clause 3 - Application 

 
SHRI JOHN BRITTAS : Sir, I move: 
(3) That at page 2, line 2, after the word “undertaking”, the words “or local 

authority or company” be inserted. 
(4) that at page 2, line 5, after the word “body”, the words “or any persons or 

organizations” be inserted. 
(5) That at page 2, line 6, after the word “controlled”, the words “jointly or 

severeally” be inserted. 
 
MR. DEPUTY CHAIRMAN: Dr. Sivadasan, are you moving your Amendment? 
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DR. V. SIVADASAN : Sir, I move: 
 (6) That at page 2, for line 3, the following be substituted, namely:-  
  “by the Central Government or jointly by more.” 

 
MR. DEPUTY CHAIRMAN: I shall first put the Amendments (Nos. 3 to 5) moved by 
Shri John Barittas to vote.  
 

The motion was negatived. 
 

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No. 6) moved by  
Shri V. Sivadasan to vote.  
 

The motion was negatived. 
 

Clause 3 was added to the Bill. 
 

MR. DEPUTY CHAIRMAN: We shall now take up Clause 4 of the Bill.   In Clause 4, 
there are four Amendments.  Amendments (Nos. 7 and 8) by hon. Shri John Brittas.   
Are you moving? 

 
Clause 4 - Definitions 

 
SHRI JOHN BRITTAS:  Sir, I move: 
 (7) That at page 2, line 11, for  the word “giving”, the word  

“specifying”  be substituted. 
 
 (8) That at page 4, line 3, after the word “company”, the words  
  “or institution”  be inserted. 
 
MR. DEPUTY CHAIRMAN: Then, Amendments (Nos. 9 and 10) by Dr. V. Sivadasan. 
Are you moving? 
 
DR. V. SIVADASAN :   Sir, I move: 

(9) That at page 4, lines 1 and 2, for   the words “or a State Government or 
jointly by one or more Governments”, the words “or jointly by more 
Governments” be substituted. 
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(10) That at page 4, line 14, after the words “a dam constructed”, the  
words “by the Central Government or jointly by more Governments” be 
inserted. 

 
MR. DEPUTY CHAIRMAN: I shall first put the Amendments (Nos. 7 and 8) moved by 
Shri John Brittas to vote.  

 
The motion was negatived. 

 
MR. DEPUTY CHAIRMAN: I shall  now put the Amendments (Nos.9 and 10) moved 
by Dr. V. Sivadasan to vote.  

 
The motion was negatived. 

 
Clause 4 was added to the Bill.  

 
MR. DEPUTY CHAIRMAN: We shall now take up Clause 5 of the Bill.   In Clause 5, 
there are four Amendments.  Amendment  (No.11) by  Shri John Brittas.  Mr. Brittas, 
are you moving? 

 
Clause 5 -  Constitution of National Committee 

 
SHRI JOHN BRITTAS : Yes, Sir, I am moving.  It is a very important amendment.  Sir, 
I move: 
 (11) That at page 4, for line 39, the following be substituted, namely:- 
   “(a) a person who is, or has been a judge of the Supreme Court, 
or is, or has been Chief Justice of a High Court, or a person of eminence in public life 
with wide knowledge and experience in law, technology, dam safety and allied fields, 
to be appointed on the recommendation of a three member committee consisting of 
the Prime Minister as Chairperson, the Leader of Opposition in the Lok Sabha and the 
Chief Justice of India, or judge of the Supreme court nominated by him – 
Chairperson; 
(b) the Chairman, Central Water Commission – Member, ex-officio;” 
 
MR. DEPUTY CHAIRMAN:  Then, Amendment (No.12) by Shri John Brittas and  
Shri Abdul Wahab.   Are you moving? 
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SHRI JOHN BRITTAS: Sir, I move: 
(12) That at page 4, line 44, for the word “seven”, the word “ten” be substituted. 
 
MR. DEPUTY CHAIRMAN: Amendment (No. 13) by Dr. V. Sivadasan. Are you 
moving? 
 
DR. V. SIVADASAN :  Sir, I move: 
(13)   That at page 4, lines 44 and 45, the words “not exceeding seven” and the 
words “by rotation, nominated by the Central Government” be deleted. 
 
MR. DEPUTY CHAIRMAN: Amendment (No.14) by Shri Abdul Wahab. Are you 
moving? 
 
SHRI ABDUL WAHAB: Sir, seeing the sentiments of the House, I am not moving.  
 
MR. DEPUTY CHAIRMAN: I shall first put the Amendment (No.11) moved by  
Shri John Brittas to vote.  

 
The motion was negatived. 

 
MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.12) moved  by  
Shri John Brittas to vote. 

 
The motion was negatived. 

 
MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.13) by  
Dr. V. Sivadasan to vote. 

 
The motion was negatived. 

Clause 5 was added to the Bill. 
 
MR. DEPUTY CHAIRMAN: We shall now take up Clause 6 of the Bill. There are two 
Amendments  (Nos.15 and 16) by Shri Abdul Wahab. 
Are you moving? 
 
SHRI ABDUL WAHAB:  Sir, I am not moving.  
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Clause 6 was added to the Bill. 
Clause 7 was added to the Bill. 

 
MR. DEPUTY CHAIRMAN:  We shall now take up Clause 8 of the Bill.   There are two 
Amendments.  Amendment (No.17) by Shri John Brittas.  Are you moving? 
 

Clause 8: Establishment of National Dam Safety Authority 
 
SHRI JOHN BRITTAS : Yes, Sir, I am moving. I move: 
 (17) That at page 5, lines 28 and 29, for  the words “an officer not below the rank of 
Additional Secretary to the Government of India or equivalent”, the words “a person 
who is, or has been a judge of  High Court” be substituted.  
 
MR. DEPUTY CHAIRMAN: Then, Amendment (No.18) by Dr. V. Sivadasan.  Are you 
moving? 
 
DR. V. SIVADASAN: Sir, I move: 
(18) That at page 5, line 34, for the words “comply with”, the words “guided by” be 
substituted. 
 
MR. DEPUTY CHAIRMAN: I shall first put the Amendment (No.17) moved by Shri 
John Brittas to vote.  

 
The motion was negatived. 

 
MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.18) moved by Dr. V. 
Sivadasan to vote.  

 
The motion was negatived. 

Clause 8 was added to the Bill.  
Clauses 9 to 56, the First Schedule, the Second Schedule and the Third Schedule 

were added to the Bill.  
 
MR. DEPUTY CHAIRMAN: In Clause 1, there is one Amendment (No.2) by the 
Minister.  
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Clause 1 - Short Title, Extent and Commencement 
 
SHRI GAJENDRA SINGH SHEKHAWAT: Sir, I move: 
(2) That at page 1, line 4, for  the figure “2019”, the figure “2021” be  

substituted. 
 

The question was put and the motion was adopted. 
Clause 1, as amended, was added to the Bill. 

 
MR. DEPUTY CHAIRMAN: In the Enacting Formula, there is one Amendment (No.1) 
by the Minister.  

 
Enacting Formula 

 
SHRI GAJENDRA SINGH SHEKHAWAT: Sir, I move: 
(1) That at page 1, line 1, for the words “Seventieth”, the word  

“Seventy-second” be substituted. 
 

The question was put and the motion was adopted. 
The Enacting Formula, as amended, was added to the Bill.  

The Title was added to the Bill. 
  

Ǜी गजेन्दर् िंसह शेखावत : महोदय, मȅ ĢÎताव करता हँू : 
 
 "िक िवधेयक को यथा सशंोिधत रूप मȂ पािरत िकया जाए।" 

 
The question was put and the motion was adopted. 

 
  

SPECIAL MENTIONS 
 
Ǜी उपसभापित : माननीय सदÎयगण, अब हम Îपेशल मȂशन्स लȂगे। Please wait for a few 
minutes.  
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